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LOK SABHA

~day, November 23. 1962|Agrahanaya
2, 1884 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Heavy Electricals Ltd.,, Bhopal

'ul.IShﬂ S. M. Banerjee:
_ Shri Daji:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether joint consultative
machinery has been constituted in
the Heavy Electricals at Bhopal; and

(b) if not, the reason for the same?

The Deputy Minister in the Minis-
try of Steel and Hevy Industries
(Bhri P. C. Sethi): (a) No, Sir.

(b) The management is in consul-
tation with the State Government.

Shri S. M. Banerjee: May I know
whether a decision is likely to be
arrived at very soon?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
The difficulty is. the Madhya Pradesh
Government has taken this stand
that unless a union is recognised as
the representative union it may not
be possible to have a committee of
this sort. We are still in concultation
with the Madhya Pradesh Govern-
ment and, perhaps, during this emer-
gency, in  view of the present at-
mosphere, it may be possible to
Achieve certain results

2198 (Al) LS 1.
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Shri S. M. Banerjee: May I know
whether it is a fact that the manage-
ment is dealing with both the unions
on the face of this emergency to
have industrial peace?

Shri C, Subramaniam: That is why
I said, in the present atmosphecre
something may be possible.

Shri Warior: May I know whether
the management has ascertained
which union has got a more repre-
sentative character; if so, is the
management willing to negotiate with
that representative union?

Shri C. Subramaniam: I do not
think the managemcnt should launch
upon that. It is {or th¢ Registrar of
Trade Unions to do it. But now, as
already stated, it is a question whe-
ther any union can be recognised as
the representative union. The view
of the Madhya Pradesh Government
is that it is not possible to recognise
any such union.

Shri Indrajit Gupta: Even if the
union Is not recognised, is the Gov-
ernment not aware of the fact that
the joint machinery which is visu-
alised under the Code of Discipline
can be extended to uniong which are
not recognised, in the interest of
maintaining industrial peace?

Shri C. Sabramaniam: 1 do agrce.
But we have to follow the laws and
rules prevalent in the Madhya Pra-
desh State. That i: why we have
to do things in consultation with the
Madhya Pradesh Government.

Shri Sham Lal Baraf: May I know
whethe- the Government is aware
that during this emergency it is es-
sential that industrial peace is main-
tained and no attempt should be
made to disturb that directly indirect-
ly by allowing the workcrs to enter
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into  competition
matters?

on trade union

Mr. Speaker: That is a suggestion
for action.

Shri Sham Lal Saraf: Sir, 1 would
like to clarify my question,

Mr. Speaker: He put a question
which iIs a suggestion for action,

Shri Sham Lal Saraf: 1 want to
know whether the Government is
aware that during this emergency it
is absolutely essential that industrial
peace is maintained and no attempt
should be made to disturb that by
allowing the workers to enter into
competition on trade union basis.

Mr. Speaker: Is the Government
aware that there ought to be a desire
for peace at this moment?

Shri C. Subramaniam: We are

aware of it.

Shrimati Savitri Nigam: May I
know whether in the absence of any
proper leadership in the unions the
Government ig intending to streng-
then the welfare organisations which
are working within the framework
of the Heavy FElectricals factory to
volce the grievances pf the workers
and to satisfy them?

Shri C. Subramaniam: There are
already four uniong there, and the
question is tp avoid competition be-
tween these unions. I am glad to
rtate that In the present emergency
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as far ag the workers are concerned
they have come forward to work in
a united way, and we should take
full advantage of it

Price of Scooters

+
[ Shri S. C. Samanta:
| Shri Ram Ratan Gupta:
a2 J 8hri Rameshwar Tantla:
"7 Shri Subodh Hansda:
| Shri M. L. Dwivedi:
| Sbri Yashpal Singh:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether scooter manufacturers
have decided to decrease the price of
scooters; and

(b) if so, the details of the reduc-
tion by each manufacturer?

The Minister of Steel and Heavy
Industries (Shri C. Sobramaniam):
(a) and (b), A statement is laid on
the Table of the House.

STATEMENT

In fixing the prices of scooters, at
the initial stage of manufacture, Gov-
ernment proceed on the basis of the
estimated %ost of production and the
price in the country of origin. There-
after, prices are reviewed from time
to time on the basis of detailed cost
examination undertaken by Govern-
ment. The prices of scooters fixed inm
this manner in October, 1962, are a»
below:—

Retail Selling Price *

Retai] Selling Price

before the recent fixa after the recent fixa- Remarks
ation, fixation.
Rs. Rs..
1. Lambretta 150 c.c. 1800+ 30 1883+ 30 On the basis of de-
for two tone for two tone tailed  cost exa-
mination.
. Verpa 150 c.c. 1964 1883+130 On  the basis of
2. Yerps 15 for two tone detailed cost  exa-
mination.
1. Fantebulus 173 c.c. Does not arise as7s/- Initial Price fixa-

tion on the basis
of estimated cost
and price in the
country of origin,
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In fixing the prices, the fact that
7espa and Lambretta 150 c.c. are both
of Italian make and sell in Italy for
about the same price has been taken
into consideration.

Shri S. C. Samanta: May 1 know
which of the parts of the scooters as-
sembled here are manufactureq here?

Mr. Speaker: That would be going
into the details. The hon. Member
had asked whether scooter manu-
facturers have decided to decreage
the price of scooters. That amswer
has not been given, Is it given in the
statement?

SBhri C. Subramaniam: Yes. For ex-
ample, in the case of Vespa it has
been cut down by Rs. 81..

Mr. Speaker: I could not find a
direct answer whether they have de-
cided to decrease the price,

Shri C. Subramaniam: Yes, Sir;
from Rs. 1964 which was the origi-
nal price it has come down to Rs.
1883,

Shri Subodh Hansda: From the
statement 1 find that the prices have
been fixed of the Italian made Lam-
bretta and Vespa. If so, may I know
whether all the scooters that are at
present sold in the market are im-
ported from Italy or thev are manu-
factured here?

Shri C. Subramaniam: While some
of the parts are manufactured here,
some components are still imported.

ot wo fao mgTA A T 7o
FCOTHIIIYT AZT 7 AqT FATEIA 7
TAT A7 fF 27 ¥ ATAR GRS
freaa gimr 1 #ar a0 97 fa=17 far
JIMw@|E 7

Shri C. Subramaniam: No doubt, it
was mentioned by Shri T. T. Krishna-
machari that the price of scooters
should be brought down to Rs. 1,500.

But that js not possible in the pre-
sent circumstances, unless we in-

crease the scale of production in the
factories.

Shri R S. Pandey: Shri T. T
Krishanamachari has made the fur-
ther statement that if the prices of
scooters do not come down then Gov-
ernment may think of taking over
factories tp produce them themselves.

Shri C. Sobramaniam: Whoever
manufacturg it, wunlesg the scale of
production is round about 50,000 to
100,000, it is not possible to bring
down the prices.

it g fag ¢ BW & Hee A
Y4eoc wF FT frar mam 4v | @T ¥
s 7T g fF (400 w9 FET ATAET
faor Froeft A ey wvTT AT TR & 7

wOw AERE : ag A1 SR A %
fzm

Shri Narendra Singh Mahida: How
many types of scooters are being
produced in the country?

Shri C. Subramanlam: Already

three types are being produced. Tw.
more have been licensed.

Motor Tyre Manufacturing Faclory

+
~343 Shri Bibhuti Mishra:
‘1 Shri P. R. Chakravert:

Will the Minister of Commerce apd
Industry be pleased to state:

(a) whether it is g fact that a
motor tyre manufacturing factory is
going to be set up as a result of
Indo-Czech collaboration; and

thy if so, the details thereof?

The Minister of Industry in the

Ministry of C ce and Industry

(Shri Kanunge): (a) Yes, Sir.

(b) A licence has been granted to
M|s. General Tyres Ltd., Calcutta,
for the manufacture of 1,80,000 tyre:
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and tubes consisting of 1,20,000 giant
tyres and tubes each and 60,00 auto-
mobile tyres and 1iubes each, per
annum, in coilaboration with Mls.
TECHNOEXPORT of Czechoslovakia.

sfy fafa ey : & ey TR @
fi ag FITETAT FAFA # &1 ATAT TOFIT
a7 T g9 STg STy g 7

ot TR FAFT & TG ) FE
AT AT 7ET §, Jer A A

it fangfar faer @ 2 g T @
FATAT § A9 & SUTRT FIAT R
T A7 W qad # @ § saw
WY TEIr FIE A agt 79 faean
& WIT 39 F1 7 F agi @+ 7 g0t
T FTCA &1 927 a9 H§ 77 faawq
g ?

st W : fagE & 9T A
A1S 79 HRfar 3 | qIAed ) aam
¥ @9 w7 79T A7 IFAT TE€ A8 gy
g | g7 Ty faafew @ & aan
g

Shri Maheshwar Naik: What are
the existing needs of t he country and
to what extent we have beepn able to
manufacture to meet the needs of
the country?

Shri Kanungo: We hope not only to
meet the entire demand but there is
a possibility of exporting also. In a
couple of years our production will
be round about 5 million,

Shri 8. M. Banerjee: Since the hon.
Minister has stateq that synthetic
rubber will be required and as a
synthetic rubber factory hag been
established in Barelli in UP, may 1
know whether a tyre factory is likely
to be established in UP?

Bhrl Kanungo: There are many pro-
posals but nothing has been finalised.
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waen siefrs aferat

+
r ot o fag
[ wit s |y T
*:w.{ st T st
'ﬂ‘f!‘loﬂla‘iﬂiﬂ:
; ﬁgﬂﬂ@rﬂ:
| it SEEE et
a7 arforeq &t FavT A9 ag T
1 Fr w4 fF
1%) svaga=g F wraar dr-
frs a=ft & wfrs dert § awa
& fad g9 ww oF fadat & ward o
SrEl &7 S g 33 99 g
(@) #m gvF1z § ¥ HEETHT
fear a1 fF wmma & qwT A® AR
e & fad aFady & e @ @
SR, WY
(1) WEET HIEFR A AT
T Fow IIF 7

aforeq a9y JAT WAt W G
w (s W) ¢ (F) AW R
T HT IET AG G

(&) st wdf  sivaarT seitfas awd
(fadra =<or) & Ef a1 fawem 7
& fod Tefia FTOEEI &1 AT W@ AqT
37§ § g+ afaw faaT w91
w5 (et A ol fad wd F faeg dae-
feai & Qg1 AW & a1X A F1§ 97 747
fegrarar ary

() e FTwT ¥ AF
waifg ot w7 faorr @ gfaad 9
w7 g1 WM, iy &7 F FF A
safy g &1 S )

=t axaw fag @ s qg ol o
T FROIgT  Wigde fafadz 3
oY e w5; & 7 I AT A S
YN AN & aawdr of foma e
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qC WEH GF TaHE A Ag AHAN
7 IBTAT TE4T ?

«t wTRAM
g

weqw WEAA ¢ 4g 9% Adl g aV
qY AT FF gar !

ot oy Tag © AT § G S
qET AT E ?

Weqw WEYEd ;AT 99T AG §
LRI ER TR
Shri Jashvant Mehta: What 1s the

total capital investment in the Okhla
Industrial Estate uptill now?

FE AFNA A3

Shri Kanungo: The industrial es-
tate has been bulit, It is not going to
fetch any revenue.

8hri Jashvant Mehta: What is the
expenditure for preparing the sheds
etc.?

Shri EKanungo:
the exact figures.

Shri Sham Lal Saraf: May I know
whether all the sheds of all types,
that is, a, b, ¢ and d, that have been
constructeq have been occupied?

Shri Kanungo: I have said that
they have not been occupied. Allot-
ment letters have been issued. They
will be occupied as soon as electricity
and water are provided. There is a
difficulty in Delhi about electricity
and water,

Shrimati Savitri Nigam: Has the
hon. Minister receiveq some com-
plaintg from the owners to the effect
that because of delay in the arrange-
ments for the supply of electricity
and water, work is suffering, the
machinery is lying and is getting
wasted?

Shri Kanungo: I have said that
there is no machinery lying.

Shrimati Savitri Nigam: My ques-

I could not give

Mr. Speaker: The hon. Minister
says that there is no machinery lying.
If he had received complaints then
he must have said that something is
there,

Shri S, M. Banerjee: May I knew
whether it is a fact that the Indo-
Germap Prototype Factory in Okhla
ig capable of manufacturing arms
and some requircments of the Army
and whether all {"0.: .nits which are
working at present in the Industrial
Estate are likely to be engaged in
the war effort?

Shri Kanungo: Not necessarily.
Whatever the machines are they can
do that, not all.

Shri Narendra Singh Mahida: When
will electricity anq water supply be
given to this Industrial Estate?

Shri Kanungo: As [ said, electri-
city and water supply in Delhi is
rather difficult. But we hope that by
March it will be completed.

Sindri Fertilizers

. Shri K. c Pant:
us. { Shri Merarka:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether the lumpsum contract
entered into with the Italian firm by
Sindri Fertilizers for Rs. 7 crores has
been increased to Rs. 9 crores;

(b) whether the cost is expected
to go up further; and

(c) the justification and reasons for
this increase.

The Deputy Minister in the Minis-
try of Steel ang Heavy Industries
(Shri P, C, Sethi): (a) to (c). The
contract containg an escalation clause
which provides for adjustments in the
contract price to cover rise in prices
of construction materials, variation in
rates of customs duty and changes in
the scope of work. In terms of this
about Rs. 1.03 crores have been pald
to the Ttalian firm above the original
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price of Rs. 7 crores. No further in-
creases are expected,

Shri K. C. Pant: Is it not a facl
that the original lump sum contract
had to be raised because the original
plan had to be altereq when it was
found that the building site origi-
nally selected was not suitable? Is so,
were the original plans drawn up
without carrying out the necessary
load-bearing ang other tests on the
s0il of the selected site and has any
action been taken against those res-
ponsible?

The Minister of Siteel ang Heavy
Industries (Shri C. Subramaniam):
Yes, Sir; there was a change of site
because the original site chosen was
found to be not suitable later on
Because of this change of site we had
to pav an extra charge of Rs. 2.42
lakhs. This was a boma fide mistake
committed and I do not think any
possibility of artion Qs there.

Shri K. C. Paant: May [ know whe-
ther any extra outlay had alse to be
incurred because extra  equipment
not provided for in the original con-
tract hag to be procured to achieve
the guaranteed production in the
urea plant but that we have not been
able to claim any penalty for this
lacuna from the Italian firm because
of the terms of the contract?

Bhri C. Subramanitam: Yes, Sir;
what the hon. Member hag stated is
fairly correct. But now we cannot
change the terms of the contract,

=t wo fao wgnw @ wHTIA FT
sz A fF faa & iy faar mar av
o1 I F 1 APy gE A 3% WA
FAF SIS FFTONL 7

e W AT AN S |
goaelt (st o wo ASY) : oFmImT
wre Jegafer § 7 S99 976 "eE
MATE ¥ IT Fagadrgt A IT
7T T AT T
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Exports

r Shrl.mati-{éavitrl Nigam:
Shri P. C. Borooah:

] Shri Eswara Reddy:

| Shri Bhagwat Jha Azad:
346 J Shri Rameshwar Tantia:

‘3 Dr. L. M. Singhvi:

Shri Daji:
Shri Indrajit Gupta:
Shri Kolla Venkalah:
| Shri A N. Vidyalankar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the latest trade statis-
tic; reveal that the export target for
1962 is not likely to be achieved;

(by if so, what
shortfall; and

is the probable

(c) what special mecasures are be-
ing taken to minimise thig shortfall?

The Minister of Iniernational Trade
in the Ministry of Commerce ang In-
dustry (Shri Manubhai Shah): (a)
to (c). A statement is laid on the
Tuble of the House [See Appendix
I, annexure No. 82).

Shrimali Savitri Nigam: In page 2,
i* has been-mentioncd that a Quality
Control and Pre-shipment Inspection
Council has been set up to draw up
operational schemes of a co-crdinat-
ed and integrated nature. May I
know when this council iz going to
start its work and whether inspec-
tion has been started or not?

Shri Manubhai Shah: Already the
council has started its work., Eleven
commodities have been brought un-
der quality control, Spices and car-
damom are going to be brought in
very soom.

Shrimati Savitrl Nigam: It has also
been mentioned in page 2: steps for
setting up an Institute of International
trade for Market research and to
train personnel for manning Inter-
national trade organisations. May 1
know when this project is going to
be completed and when this place
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ment will be made in international
trade organisations?

Shri Manubhal Shah: That would
take some time. Because, the draft
project is ready, but we have to dis-
cusg it with several international
financing agencies and also the en-
tire scope of the trade promotion
with the consultation of several ex-
perts. It may take a few months
more.

Shri Indrajit Gupta: In view of
the very large volume of complaints
received from overseas consumers of
Indian jute goods regarding quality,
weight of consignments and so om,
may I know what steps the Govern-
ment are taking to see that such
complaints may be avoideq in future?

Shri Manubhal Shah: That is pre-
citely what I said. Quality Control
and Inzpection Council has been sel
up, We are appoinling a Director of
quality control. I am bringing the
Cotton Textiles Committes Bill  in
the House. Several measures have
been taken to see that  the forcign
buyers are assured that we maintain
quality. 1 may only caution the
House from making a deduction that
there have been very large-scale
complaints. . Nothing of the sort has
happened. Some complaints do
come, We attend to them promptly
and we are setting up the quality
control mechanism,

Shri Hari Vishnu Kamath: The
statement laid on the Table opens as
follows:

“Export target is fixed for the
the financial year and not for the
calender year. Actual exports for
six months have been Rs. 325.87
crores,

Mr. Speaker: Why should the hon.
Member have the necessity of read-
ing all that?

Shri Harl Vishnu Kamath: [ am
coming to a snag in this opening
sentence, I am only reading one
sentence.

“Considering that  exports are
normally higher during the second
half year than in the pre-
ceding first half. ... ..

Can the House have an idea in sup-
port of this stutement by the Minis-
ter as to whal the export were in
the year previous tg this in the first
half and in the second half in the
last year, if not in the last .3 years?

Shri Manubhai Shah: In June it
was Rs, 4850 crores last year; this
vear, Rs, 50 crores and 3 lakhs. In
July it was 49,62 crores last year; this
year, 57.12 crores, In August, it was
Rs. 59.91 crores last year and this
year 62.77 crores. There has been a
slightly upward rise. Coming to the
expectation of our target, it is much
below the target, The target of ex-
pectation was Rs. 40 crores in a year.
We may hardly reach Rs. 20 crores
if the present progress is maintained.
We cannot say.

Dr. L. M. Singhvi: In what com-
modities were there shortfally and in
what commodities do we hope to
have ap increase in the current and
subsequent yecars?

Shri Manubhai Shah: In the short-
falls, the maximum is in steel and
steel scrap Rs. 5.94 crores. Second,
coffee. 'Third, cotton textiles 2.74
crores, Fourth is leather; fifth manga-
nese ore. These are the major com-
modities. The rise 1g in  tea, In
tobacco, in jute, in vegetable oils, in
oil-cakes, in sugar, in art silk fabrics
in colr yarn manufactures, in hand-
looms, in iron ore.

Shrimati Savitrl Nigam: 1 under-
stand that facilities of draw-back of
import duty have been extended to
several more comodities. May I 11:!10'\“!r
what are those commodities? W

Shri Manubhai Shah: Practically,
now the general law as approved by
the Finance Ministry makes the draw -
bacle automatic. Anybody can claim
today refund of excigse duty or im-
port duty suo moto. We have been .
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practically working on practically all
items,

Shri P. G. Sen: Is it a fact that
the prices of raw jute are falling mis-
erably below the minimum price and
is it in the contemplation of the Gov-
ernment to export more jute so that
the downfall may be checked?

Shri Manubhai Shah: This would
not arise directly out of the question.

Shri Daji: The hon. Minister has
stated that exports have not kept
pace with the target. I would like to
know whether the Government has
made some assessment of the reasons
thereof ang the steps taken to re-
medy the situation.

Shri Manubhai Shah: We are con-
stantly watching it. The Board of
Trade is meeting on the 1lst and a
half-yearly review will be taken.
The main causes are, many coms=
modities in which we expect exports
are now required more for internal
consumption, and in some cases in-
ternational prices have fallen rather
precipitately due tp buyers’ market
having established there. Our inter-
nal prices are also going up. These
are broadly the reasong and there are
many others also.

Shri Narendra Singh Mahida: May
I know the names of the countries
which receive our exports in the
largest quantity?

S8hri Manubhai Shah: The largest
rise has been in the East European
countries ang then in the United
S8tates and Canada. The fal] is in the
European Common Market and in
the Afro-Asian countries.

#hri Ranga: In view of the state-
ment made a few days back by one
of their principal advisers that the
ECM is likely top prove very disas-
trous to the under-developed coun-
tries, may I know whether Govern-
ment propose to enlichten the House
by placing on the Table of the House
‘sr by circulati~# a report s to thelt
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appreciation of the position that is
likely to develop as a result of the
activities of the ECM?

Shri Manubhai Shah: The House is
aware of the Prime Minister's speech
at the Commonwealth Prime Minis
ters’ Conference. Subsequently, Mr.
Lall, our Ambassador to lhe ECM
has made a statement only a few
days back. We are very gravesy con-
cerned and watching the situation
that is developing, '[here has been
a considerable fall of exports in the
ECM, and we are taking, tnrerefore,
special steps. We have also caution-
ed those countries that it would be
very difficult for India to buy more
goods from those countries unliess the
remedial measures are brought about
and the position in regard to tariffs
and quanta is revised to suit the Asian
communities, particularly India.

Shri Ranga: I want to know whe-
ther any statement will be Jaid by
Government on the Table of the
House.

Mr. Speaker: Do Government pro-
pose to lay a statement on the Table
of the House?

Shri Manubhhai “habh: W, have
made so many sta‘:ments that re-
peated statements would nnt help.
The whole House is aware of tha
progress being made on this front,
and various statements and authenti-
cated speeches have been placed on
the Table of the House.

Shri Ranga: We do not have any
information of the correct apprecia-
tion of the position that is likely to
develop.

Mr, Speaker;: That was the question
which I also put namely whether
Government propos. to lay a state-
ment on the Table of the House about
whatever representation they have
made to the ECM. That question has
been answered already.
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(The matter is stil] under conside-
ration.)
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The Minister of Steel and Heavy
Industries (Shrj C. Subramaniam):
The preliminary report is ready for
this project. We have to find colla-
boration and also the foreign ex-
change required for the purpose.
That is the real cause of the delay.

= o o s, W 39
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Shri C. Subramaniam: Tn Hardwar
we are putting up the heavy electri-

cal plant; it is not the foundry forge
plant.
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Forfeiture of Licences

[ Shri Shar-lll- Lal Saraf:
| Shri Rameshwar Tantia:
348 J Shri Basumatari:
‘7 Shri A, N. Vidayalankar:
| Shri Maheswar Naik:
| Sari Subbaraman:

Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether it is a fact that puni-
tive action by way of forfeiture of
licences has been taken against such
of the private sector licences as have
not been able to start industries in
time; and

{b) whether full enquiries in such
cases were made?

The Minister of Indusiry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). Indus-
trial licences are jssued subject to the
condition that the licensees should
take effective steps to establish the
industrial undertakings within the
prescribed time. The progress made
in this respect is reviewed from time
to time and in cases where the
licensees have failed to take effective
steps, without reasonable cause there-
for, action is taken to revoke the
licences, after examination of each
case.

Shri Sham Lal Saraf: May I know
how many such licences were cancel-
led, and whether any of the licensees
concerned has represented to Govern-
ment that due to certain reasons they
could not start the undertakings?

Shri Kanungo: Between lst April,
1959 and 11th October, 1962, 355
licences were revoked, and in each
case of revocation, a show-cause-
notice is issued, and whatever repre-
sentation the party has got to make
is considered, and then the revocation
is ordered.

Shri Sham Lal Saraf: May I know
whether any of the licensees whose
licences have been revoked represent-
ed to Government that it was due to
absence of power and non-availability
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of credit facilities that they could
not start their factories?

Shri Kanungo: In the reply to the
show-cause notices they give various
reasons, and if they are bena fide.
then the cancellation is not  done.
But if they are not bona fide reasons
or if they are not sufficient, then the
cancellation is done. In each case a
representation is made and it is con-
sidered.

Shri A. N. Vidyalankar: May I
know whether some of the licensees
were found to be selling away those
licences to other parties?

Shri Kanrungo: No; there is no de-
mand for it anywhere.

Shri Maheswar Naik: Have Govern-
ment made any assessment as to the
extent of shortfall in our targets be-
cause of the non-utilisation of licences
granted?

Shri Kanungo: Yes, we always keep
that in view. In some cases there
is a shortfall and in many cases there
is enough capacily.

Mr. Speaker: The hon. Minister
should address the answer to the
Chair so that he can be audible.

Shri D. C, Sharma: About 300 odd
licences were cancelled. May I know
if there are no criteria laid down for
the grant of licences so that so many
had to be camcelled?

Shri Eanungo: No. Criteria are
there, but in spite of that sometimes
people fail becguse they do not take
adequate steps, The steps are defined
in the law.

Shri Heda: In cases where it was
obvious that the licensees had taken
the licences to sell them at a higher
price, have Government taken any
stringent action by blacklisting them?

Shri Kanungo: There have been
very rare cases of that kind, nothing

of that type for the last three or four
years.
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Payment of Subsidy on Imported Steel

-+
*349 J Shri R. S. Pandey:
| Shri Vidya Charan Shukla:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether in the light of appreci-
able decline in the payment of sub-
sidy on imported steel from the Steel
Equalisation Fund, a review of the
basis for the recovery of surcharge
and the purposes for which the accu-
mulations in the Fund can be utilised,
has been or is proposed to be under-
taken by Government;

(b) if so, the particulars thereof;
and

(c) decision, if any, taken in the
matter?

The Depuly Minister in the Minis-
try of Steel and Heavy Industries
(Shr! P, C. Sethi): (a) to (¢). The Iron
and Steel Equalisation Fund is  not
used exclusively for subsidising im-
port of steel. Amongst other func-
tions, it plays an important part in
meeting railway freight charges to
enahle the supply of steel at uniform
prices at all railheads. The question
whether the Fund should continue in
its present shape is under the active
consideration of the Government. No
filnal decision has been taken on the
matter,

Telco’s Vehicle Qutput

*350, Shri Warlor: Will the Minister

of Steel and Heavy Imdustries be
pleased to state:

(a) whether it is a fact that Telco
has reduced its vehicle output as a
result of import reductions in compo-
nents;

(b) if so, by how much; .and
(¢) its impact on employment?

. The Deputy Minister in the Minis-
try of Steel and Heavy Indusiries
(Shri P. C. Sethi): (a) No, Sir.

(b) and (c). Do not arise.
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Export of Textiles to U.S.S.K.

*351. Shri Bishanchander Seth: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 789 on
the 4th Sepltember, 1862 and state:

fa) whether negotiated prices for
the cxpert of printed cotton textiles
valued Rs, 25 lakhs have been discus-
sed with the buying Organisation of
USSR,

(b) if 85, the terms governing the
deal;

(¢) whether the question of export
of seven lakh metres of bleached
sheeting worth Rs. 10 lakhs has also
been discussed; and

(4, if so, the resulls thereof?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri  Manubhai  Shah):
tir and (b). The contract for the sale
of 18.00,000 mctres of printed cotion
textiles valueg at Rs. 25,81,750 has
been finalised en the usual commercial
tweriis with the Soviet Organisation.

(¢) The question of further exports
is still under negotiation,

(d) Does not arise.

ot famAasz @3 @ F gg amA
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Shri Sham Lal Saraf: May I know
if the USSR ig interested in purchas-
ing from our country coarse varieties
or the finer or superfine varieties?

Shrl Manubhai Shah: They are
particularly interested in buying fur-
nishing cloth, toiletry, towels and
such types of commeodities.

3100
Prototype Production-cam-Training
Centre at Howrah

*352, Shri Indrajit Gupta: Will {he
Minister of Commerce and Industry
be pleased to state:

(a) whether the Prototype Produc-
tion and Training Centre with Japa-
nese aid has been set up at Howrah;

(b) if so, the number of applications
for admission received upto 10th
October, 1962 and the number selected
for training; and

(c) the types of technical training
which will be imparted by the Centre?

The Minister of Industry in the
Minister of Commerce and Industry
(S8hri Kanungo): (a) Yes Sir.

(b) 164 and 48 respectively.

() Training will be imparted in the
following trades:
(i) Turning, Milling, Grinding,
Machine-tool making;
tii) Patlern making.
(iii) Moulding, Melting, Black-
smithy, Forging
. (1v) Welding.
(v) Material testing.
{vi) Heat treatinent.
(vii) Painting.
(viii) Electroplating and.
(ix) Electrical instrument making.

8hri Indrajit Gupta: From the state-
ment, I find that there were 164 appli-
cants out of whom only 48 were ad-
mitted. Is it due to the fact that there
are only 48 seats in each course or
is it due to some other reason?

Shri Kanungo: Apart from the fact
that the centre was not fully organis-
ed till the middle of November, there
are restrictions about selection of
candidates. Preference is given to
such men who are employed in small-
scale industries and have worked there
for three years. As regards others,
preference is given to people who have
had some sort of industrial training
in institutions elsewhere. These are
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the preferences, and those who do not
satisfy the preferences are not admit-
ted.

Shrl Indrajit Gupta: May I know
whether there is any system of pay-
ing stipends to these trainees while
they are in the institute, and whether
there is any difference in the stipend
between those who are recruited from
the small industries and those who
come a’ter 18 months training in the
industrial institute?

Shri Kanungo: No, Sir. There is
stipend, but there is no difference in
the stipend.

Shri Indrajit Gupta: How much is
the stipend?

Shri Kanungo: I am not sure about
it. It is about Rs. 40 or Rs. 45.

Dr. Ranen Sen: Is it a fact that
Government have received many com-
plaints about nepotism in the matter
of admission and recruitment?

Shri Kanungo: No, Sir.

Shri Hari YVishou Kamath: The
answer to part (a) of the question is
yes, that is to say it will be set up
with Japanese aid. May I know what
kind of aid is contemplated, whether
it is in terms of money or also men
and machinery, and the terms of col-
laboration, if any?

Shri Kanungo: The Japanese Gov-
ernment has provided machinery
worth about Rs. 35 lakhs for the cen-
tre, and has provided the services of
19 experts.

Mr, Speaker: Shri Dasaratha Deb.

Shri Hari Vishnu Kamath: And the
terms of collaboration?

Shri Kanungo: This is the help
which the Japanese Government has
rendered and the rest of it we have
provided, the cost of buildings and all
that.

Shri Daji: May I put a question?

Mr. Speaker: 1 have made a request

already that the hon. Ministers might
look towards me also. When I dis-
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allow a question, the Minister answers
it. That is my difficulty sometimes.
And now there is a complaint from a
Member that the Minister has replied
and so be wants to put another sup-
plementary,

Price of Jute in Tripura

*353. Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any step has been taken
to fix the minimum price of jute in
Tripura; and

(b) if so, the details thereof?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) and
(b). The price of jute has not been
fixed on a statutory basis in any State .
including Tripura. There is an opera-
tional price which is Rs. 30|- per
maund for Assam Bottom variety
delivered at Calcutta. Based or this,
the operational minimum prices for
Agartala Bottom, Agartala Tossa and
Agartala Mesta have been worked
out at Rs. 30/-, Rs. 31- and Rs. 28|- per
maund respectively. These are the
prices at which purchases are being
made by the State Trading Corpora-
tion from Co-operative Societies.

Shri Dasaratha Deb: Is it a fact that
this price is only available to  the
members of the co-operative societies,
and that those who are not members
of the co-operative societies are not
getting this advantage?

Shri Manubhai Shah: No, Sir. It is
not a fact. Actually, the cooperatives
buy from all cultivators, members and
non-members, but it is respectfully
submitted it will be good to join. the
cooperative movement and the far-
mers are advised to join the coopera-
tives.

Shri Priya Gupta: Will the hon.
Minister kindly clarify whether, in
view of the commitment of the hon.
Food Minister the other day in the
House that some of the paddy lands
are being allotted for growing jute
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rather than food, Government have
thought over fixing a minimum price
to be paid to the grower to give him
incentive for production of jute?

Mr. Speaker: Is he talking of Tri-
pura?

Shri Priya Gupta: Yes, Sir. Tripura
also.

Shri Manubhai Shah: I could not
follow the long question at all.

Shri Priya Gupta: Since the produc-
tion of jute is to be taken up as a very
essential item and since paddy lands
are to be allowed to grow jute, I
wanted to know if the Governnent
have thought over fixing the minimum
price of jute to give an incentive to
the growers of jute.

Shri Manubhai Shah: It is not very
clear what the hon. Member wants.

Mr, Speaker: Some paddy areas
have been brought under jute, there
is an apprehension of the prices fall-
ing. Therefore, have the Government
thought of fixing a minimum price for
jute?

Shri Manubhai Shah: Actually, the
Food and Agriculture Minister said he
would like to have a little more area
under rice, but that is a different mat-
ter. As far as jute is concerned,
Rs. 30 is a very adequate price.

Mr. Speaker: Shri Bibhuti Mishra.
Shri Priya Gupta: Is it for the
growers or the buyers?

Shri Manubhai Shah: It is the opera-
tional price for Assam Bottom variety
delivered at Calcutta.

Mr. Speaker: The Member and the
Minister should not talk across to each
other.
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Iron Ore

+
Shri Bishan Chander Seth:
‘[Shﬂ Surendranath Dwivedy:
*354./ Shri J. B. Bist: .
1 Shri Narendra Singh Mahida:
| Shri P, C. Borooah:

Will the Minister of Commeree and
Industry be pleased to state:

(a) whether his attention has been
drawn to the statement made by Mr,
Rinjiro Kaku, a Japanese induslrinlist,
about interference of Governmert of
India in the matter of iron ore trans-
actions; and

(b) whether there is any truth im
the statement made?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) No, Sir. As a matter of fact,
Mr, Kaku was himself reported by the
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Press later, as saying that he was
entirely misquoted.

There have been a series of pleasant
and fruitful talks on sale and purchase
of iron ore between India and Japan
in the last few months and weeks.
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Shri Hari Vishnu Kamath: Is Japan
importing iron ore of Bailadila in
Madhya Pradesh? Apart from that
is there any proposal before the Gov-
ernment to export Goa iron ore to
Japan?

Shri Manubhai Shah: Yes, Sir; Goa
is continuing. As a matter of fact we
are trying to build it up.

Shri Hari Vishnu Kamath: I refer.
red to Bailadila.

Shri Manubhai Shah: Bailadila?
Yes.

Shri Sham Lal Saraf: 1 want to
know if there iz any attempt to enter
into a long-term agreement with
Japan for the supply of iron ore?

Shri Manubhai Shah: Yes, Sir; there
are two standing agreements with
Japan for a ten year period. Present-
ly a high-powered eighteen-man team
from Japan has just come three days
bark: we have started talks for a
long-term, ten million tons a year
contract,

Shri Narendra Singh Mahida: May
I know the total quantity of iron ore
exported to all the countries?

Mr. Speaker: This relates to exporta
to Japan
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Sthrimati Savitri Nigam: Does the
Government intend to revise its deci-
sion of exporting iron ore in view of
the present emergency?

Mr. Speaker: That has been answer-
ed already. Hon. Members are not
attentive; they only attend to  the
supplementaries they have to put, not
to the answers that are given.

Shri Jashwant Mehta: What is the
content of the proposal that Jupan
has sent three days before?

Shri Manubhai Shah: The prcsent
proposal for which this team has come
is for developing Diatri-Tomka arca
in Orissa State for the export of three
million tons of iron ore to start with
by 1965 and to go upto 5-10 million
tons by 1970.

Skri P. K, Deo: May I know if the
iron ore from Diatri-Tomka area 1ia
going to be exported through Paradip
port and if so what steps are being
taken for its development?

Shri Manubhai Shah: 98 miles ex-
press high way, the widest of this type
in the whole of India, is under con-
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struction there. The first phase of
the Paradip port has been approved by
the Government for an intermediate
port; three crores had been sanction-
ed for dredging work and it is under
way. Every preparation is made.
Once this contract with the Japanesa
team is more or less discussed, h:nn
will get moving.

Non-Ferrous Metal Industry

+

( Shri P. K. Deo:
355 J Shri P. K. Ghosh:
3 Shri Buta Singh:

| Shri Narendra Singh Mahida:

Will the Minister of Commerce and

Industry be pleased to state the steps

being taken to develop the non-fer-

rous metals industry so as to make the

country self sufficient therein?

The Minister of Industry in the
Ministry of Commerce and Industiry
(Shri Kanunge): A statement is
laid on the Table of the House.
[See Appendix I, annexure No. 83].

Shri P, K. Deo: From the statement
we find that even though there is a
large deposit of bauxite ore in this
country, still we are importing thix
conductor grade aluminium. May I
know if any new licences have heen
given for setting up aluminium plants
and, if so, when these new plants will
be commissioned and when we will be
self-sufficient in so far as the conduc-
tor grade aluminium is concerned?

Shri Kanungo: We will be self-suffi-
cient in aluminium in the course of
about two years, when all the plants
which have been licensed come into
production, but as far as the conduc-
tor grade is concerned, we are still
doubtful, because actually the process
of manufacture is required there, and
I believe in a couple of years it will
be possible to do that.

Shri P. K. Deo: In which of the
areas will these new plants be coming
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up and is there any likelihood of
any plant coming up in my State?

Shri Kanungo: No, Sir. Not yet.

Shri Narendra Singh Mahida: May I
know whether exploration has been
made by the Geological Department
for tin and antimony in this country
and, if so, what are the results?

Shri Kanungo: The possibility of
antimony is somewhere round Lahaul
and the weather condition and trans-
port conditions are unfavourable.
Investigations are still continuing, but
it has got to be confined ‘o a very
few months in a year.

Shri Narendra Singh Mahida: About
tin?

Shri Kanunge: There is nothing.

Shri Hari Vishnu Kamath: The
statement laid on the Table says:

“In the absence of sufficient ore
deposits in fhe country, except in
the case of aluminium, there is
hardly any possibility of attaining
self-sufficiency in respect of non-
ferrous metals in the near future”

May I ask, since Independence—since
1947—whether any intensive survey
of the country ws’ regard to copper,
Zinc and lead has been carried out
and, if so, what results has it yielded?

Shri Kanungo: It has been carried
out and it is being carried out. So
far, there are no dhances of getting
any sizeable deposit of these meials.

Shri Sham Lal Saraf: May | krnow
if the Government is aware that with
regard to the non-ferrous metal- that
are available particularly copper,—of
the country today, there is a lot of
difference botween the price of the
processers ang that of the actual con-
sumers and manufacturers?

Shri Kanungo: Most of it is import-
ed. Between the price of processers .
and the price of the imported mate-
rials, there is scarcely any difference.
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Exports of Iron Ore

+
Dr., L. M. Singhvi:
*356. < Shri Maheswar Naik:
Shri P, C. Borooah:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether  Government  have
recently taken steps in the direction
of stepping up the cxports of iron ore
including those from Goa; and

(b) if so, details thereof?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Yes, Sir. A Sub-Committee
of the Committee of Economic Secre-
taries has been set up to go into the
juestion of exports of iron ore and
suggest ways and means of augment-
ing them both on a short-term and a
long-term  basis. Their report is
axpected soon.

A number of measures have already
been taken in hand to step up these
exports from India, including Goa.
These include the development of
mines and ports, increase of rail
movement capacity on various sectors,
construction and improvement of
roads and entering@tc long term sale
contracts with foreign buyers, parti-
cularly with Japan.

Dr. L. M. Singhvi: Is it a fact that
the export of iron ore from Goa has
fallen substantially after the end of
the Portuguese occupation and, if so,
what is the extent of the decline in
exports from Goa?

Shri Manubhai Shah: It is true that
during the current year, and even
before the evacuation of the Portu-
guese from there, because of this
recession in the steel markets through-
out the world, the offtake of iron ore
from Goa this year, even after we
took over as well as before, has gone
down by a million tons, but the new
contracts which were done by the
Portuguese Junta and later on by the
Goa Governor show that next year

NOVEMBER 23, 1962

Oral Answers 3110

the rise will be more than offset by
another million tons extra.

Dr. L. M, Singhvi: What is the
targeted value of the export of iron
ore during the next year?

Shri Manubhai Shah: The next
year's contract from Goa—we are
pitching it at about seven million
tons. That is against the six million
tons average of the last several years
and four and a half million tons for
the rest of India.

Shri Maheswar Naik: In respect of
making arrangements for the export
of iron ore from Goa, may 1 know
whether the Government is taking
any steps for the utilisation of these
ores in Goa for manufacturing pur-
poses?

Shri Manubhai Shah: My colleague,
the Minister of Steel and Heavy Indus-
tries, has hlready made mention of it
here—that there are possibilities of
pig iron plants there.

Shri D. C. Sharma: May I know if
we have any buyers of iron ore other
than Japan?

Shri Manubhai Shah: Yes, Sir. As
a matter of fact, 38 countries of the
world are buying from us, but Japan
is the biggest buyer.

Shri Narendra Singh Mahida: Is the
Government meeting the obligations
of the Portuguese Government to
export iron ore?

Shri Manubhai Shah: Yes, Sir; we
actually made a public announcement
that all contracts entered into during
the Portuguese junta, either before
or after, shall be fully honoured.

Shrimati Lakshmikanthamma: In
view of the demand for iron ore, will
Government take steps to step up the
production and also ask the States to
conduct geological survey and submit
reports, because there are vast
resources?

Shri Manubhai Shah: It is very
relevant. As a matter of fact, I pro-
pose to lay before the House the Joshi
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Committee report as soon as it is
ready. Actually speaking, the main
bottleneck is transport. The develop-
ment of mines is proceeding quite
satisfactorily; wvarious States have
appointed Mineral Development
Boards and the private soctor is also
going ahead with the iron ore mines.
But the real bottleneck is transport.

Shri Ranga: This has been an old
complaint for the last 5 or 6 years.
May I know what special steps Gov-
ernment are taking, if necessary by
themselves giving some special sub-
ventions to the State Governments in
order to develop road communication?

Shri Manubhai Shah: For road
transport, very liberal grants are
being given. In Mysore State, in areas
connecting Pondicherry and also in
areas connecting Bailadella, road
development is going apace. But roads
cannot carry long-distance haulage
beyond 100 miles. The real solution
would be to have broad-gauge rail-
way lines, eleciric and diesel loco-
motives and trains, pack wagons, pack
frairs, etec. All that is being con-
sidered.

Manufacture of leaf springs

- +
. [ Shri Yashpal Singh:
357'1 Shri Kapur Singh:

Will the Minister of Steel and Heavy
Indusiries be pleased to state:

(a) whither raw material necessary
for leaf springs manufacture is in
short supply;

{b) the rcasons for creating new
manufacturing capacity when adequate
resources are not available; and

(e) what steps have so far been
taken to explore fully the avenues for
the manufacture of leaf springs in the
private sector?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Yes, Sir.

(b) Licences under the Industries
{Development and Regulation) Act,
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1951 are not being granted for this
item at present.

(c) Automobile leaf spring are
being produced at present only in the
private sector, and the available capa-
city is being fully utilised consistent
with the availability of {foreigm
exchange.

ot g fag ;w0 F T v
g 5 % ¥ freem F1er TTEae FEN
&1 W fFar qaAde e wy faar
sy ?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
Just now production takes place only
in private sector. A licence has beem
given to the Maharashtra State Trans-
port Undertaking but that has not
gone into production,

it T g qar aE q owd
T I qFE A § S 97 g aA
ff s fag fer @  dfas
qIEw gr ?

ot 9o do WY : T AATEE F
fod @t #rf 9o 7@ &, Sfew 5@ Ay
fraet @ el 9% aTt F g ¥
I ATAR T 8 |

Shri Mansinh P. Patel: May I know
whether  Government is aware thag
after the emergency has been declar-
ed, therc is a 30 per cent rise in the
price of leaf springs?

Shri C. Subramaniam: We are not
aware of this?

Shri Sham Lal Saraf: May I know
if the capacity for manufacturing
these leaf springs is fully utilised at
the moment in the different States?

Shri C. Subramaniam: I do not think
the capacity is being fully utilised.
That is because raw materials have
got to be imported and the import is
governed by the foreign exchange
availability. -
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Smaller Steel Plants

' +
Shri Bhakt Darshan:

" 358 J Shri Birendra Bahadur Singh:

LShri Bhagwat Jha Azad:

: Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering to set up a
few smaller steel plants in the
country;

(b) what are the sites in view of
Government for this; and

(c) by what time a final decision is
expected in this matter?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) No, Sir, not
in the Third Plan apart from a plant
based on Neyveli lignite which is
already included in the Plan.

(b) and (c). So far as Neyveli is
concerned, a project report is under
preparation which will deal inter
alia, with the question of site. A deci-
gion is likely to be taken in the latter
half of 1963. As regards other sites,
the question does not arise in connec-
tion with the Third Plan, though the
problem will be studied in relation to
the Fourth Plan.

Shri Bhakt Darshan: Who is pre-
paring the project report?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
We have asked Dastur and Company
to prepare it.

Shri Bhakt Darshan: Has it not
been examined as to how the smaller
steel plants can meet their way, when
even big plants like Rourkela and
Bhilai are not self-sufficient?

Shri C. Subramaniam: 1 do not
understand thc question. The pre-
.gsumption is that Rourkela and Bhilai
are not self-sufficient. That is not
‘correct.

Mr, Speaker: Perhaps ihey are not
running to full capacity.
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Shri C. Subramaniam: Bhilai is
running to full capacity and Rourkela
is on its way to running to its full
capacity.

Shrimati Lakshmikanthamma: In
view of the fact that the war is fought
not only in the battlefield, but also in
the production front, in view of the
emergency, since most of our steel
will be diverted to defence needs....

Mr. Speaker: She should put the
question first and argue afterwards if
she is allowed.

Shrimati Lakshmikanthamma: Will
the Government consider such pro-
posals as setting up a plant at places
like Kothagudium where iron, coal
and water are available.

Mr. Speaker: That is a suggestion
for action.

Shri Hari Vishnu Kamath: Keep-
ing in mind the national needs created
by the emergency brought about by
the Chinese aggression, may I know
what steps are being taken to step up
production of steel inside the country?

Shri C. Subramaniam: The ques-
tion is completely different. It is
about stepping up of production in the
existing plants. The Government are
considering to set up a few smaller
steel plants in the country.

Mr. Speaker: He is only anxious
that we might increase the production
of steel.

Shri C. Subramaniam: That is being
done, I can assure the hon. Member.

Shri K. C. Pant: The hon Deputy
Minister mentioned that the only
small stcel plant to be set up in the
Third Plan will be based on Neyveli
Lignite. Is it not a fact that the Gov-
ernment are examining other fuels
besides lignite for this particular
project? .

Shri C. Subramaniam: We are con-
sidering a few pig iron plants. But
apart from that, we are not consider-
ing any smaller sized plants in the
Third Plan.
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Shri Ranga: Is it a fact that the
Government of India have received
repeated requests from the Govern-
ment of Andhra Pradesh for the deve-
lopment of a small steel plant near
Kothagudium as well as other places
in Andhra where there is plenty of
Iron ore available?

Shri C. Subramaniam: Yes, Sir; the
questiot of having pig iron plants
bascd in these areas is there under
consiageration, and licences have been
issuea to the private sector to set up
a prant there.

Production at Rourkela Steel Plant

*359. Shri Maheswar Nalk: Will
the Minister of Steel and Heavy
Industries be pleased to state:

(a) the latest position of produc-
tion of various units of production of
the Rourkela Steel Plant; and

(b) what steps have now been
taken to bring the plant to the level
of the current emergency level
productivity?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P, C. Sethi): (a) Production in
the Rourkela Steel Plant has
improved considerably, During
October, 1962, Production of pig iron
reached 95 per cent of the rated capa-
cily and that of steel ingots 75 per
cent of the capacity.

{b) All efforts are being made to
bring the plant to its rated capacity
of production as early as possible.
Some workshop equipment, rolling
stock and spare parts required for
improving operation and maintenance
have been ordered. The services of
some additional German technicians
are being obtained for operation and
maintenance of the plant.

Shri Maheswar Naik: May I know
whether the defects already noticed
and the difficulties already experi-
enced by the Rourkela steel factory
have already been made good in order
that the production may be maximised
to the rated capacity?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
It has already been stated, even last
month, as far as pig iron is concerned
we have rcached 95 per cent and 75
per cent in respect of steel. By the
end of December it is hoped we will
reach 90 per cent of the rated capacity.

Shri Maheswar Naik: In this con-
nection, may 1 know whether the
expansion scheme has already made
any headway or it iz yet to be started?

Shri C. Subramaniam: Yes, Sir;
the expansion of the project is also
going through.

Shri Maheswar Naik: My question
was whether it has already been
started.

Mr. Speaker:
Indrajit Gupta.

Shri Indrajit Gupta: May I know
whether there has recently been any
break-down in the Rourkela plat s
mill; if so, what was it due to and
what is the present position?

Order, order—Shri

Shri C. Subramaniam: There was
a break-down in one of the motors.
There is a second motor and it is run-
ning. We are trying to get the other
thing repaired.

Shri S. M. Banerjee: The hon.
Minister stated in this House that
Rourkela was, unfortunately, a “sick
child”. I want to know whether that
defect has now been rectified and
production is now in full swing?

Shri C. Subramaniam: Yes, Sir; [
can declare that it is no longer a sick
child. It is a wvery healthy child and
it is growing.

Shri Hari Vishnu Kamath: Is the
Minister in a position to state the
comparative position with regard to
production at Rourkela, Bhilai and
Durgapur?

Shri C, Subramaniam: As I have
already indicated before, Bhilai has
reached its full capacity of produe-
tion. As far as Rourkela is concerned,
it has reached 95 per cent for pig iron
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and 75 per cent for steel. There is
keen competition between Rourkela
and Durgapur and I hope both will
win the race.

Shrimati Sarojini Mahishi: What is
the additional output that shall be
brought forth with the help of the
German experts?

Shri C. Subramaniam: It is not a
question of getting any additional
output; it is a question of reaching the
rated capacity with their assistance.
It is being done.

Defence Needs of Woollen Goods

+
360 Jf Shri D, C. Sharma:
‘| Shri Maheswar Naik:

Will the Minister of Commerce and
Industry be pleased to state the steps
taken or proposed to be taken to gear
up the woollen mills in the country
to meet the defence needs in view of
the national emergency?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): A
stutement is laid on the Table of the
House. |See Appendix I, annexure
No. 84].

Shri D. C. Sharma: What arrange-
ments have been muade for the import
of wool tops and what will be the
quantum of imports?

Shri Manubhai Shah: We have
already ordered our requirements for
more thon half vear for running the
whoele industry  round the clock. 1
vould not like to disclose the figure.

Shri D. C. Sharma: It is stated in
the statement:

“A co-ordinated plan embracing
all sectors of the industry is being
drawn up with a view to avoid
any overlapping in the produc-
tion.”

What is the co-ordinated plan and
what are the sectors covered by this
plan?
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Shri Manubhai Shah: The Main
sectors are the composite mills
making all the defence requirements,
powerlooms in Amritsar and nearby
places, hosiery plants in Ludhiana and
other places and the spinning plants.
There will be co-ordination between
all the four sectors to gear them up to
the defence requirements.

Shri Ranga: We hear that Australia
and some other countries were good
enough to offer whatever woollen
materials that our Government would
like to ask them. May I know whe-
ther Government have taken steps te
sce that imports are invited from
those countries?

Shri Manubhai Shah: All friendly
countries have been approached and
their response is extremely well,

Shri Maheswar Naik: May I know
whether it is a fact that the woollem
industry in the States are not getting
the requisite material to go in for full
production? If so, may I know whe-
thor Government are taking active
sleps to see that there is import of
woollen raw materials from outside?

Shri Manuobhal Shah: That was the
situation before the emergency be-
cause then wool was not considered
to enjoyv high priority. Now, as I
have mentioned in the statement, the
entire industry has been geared up te
the defence requirements and it is re-
ceiving ihe top-most priority.

Shiri Narendra Singh Mahida: What
is the number of wopollen mills in the
country?

Shri Manubhal Shah: About 22

Shri Sham Lal Saraf: In view of
the fact that supplies from Tibet and
Khandhar are not available, have Go-
vernment made  adeguate arrange-
ments to augment adequate supplies
of raw wool from other sources?

Shri Manobhai Shah: Our present
indents are far far larger that the
small quantities that we get from
those areas.
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Zamzibar Clove Merchants

; +
[ Shri Indrajit Gupta:
*361 { Shri Daji:
| Shri P. C. Borooah:

Will the Minister of Commerce and
Industry be pleased to state:

{a) whether representations have
recently been made to him on behalf
of Zanzibar Clove Merchants for
relaxation of Indian import tariffs;

(b) whether the Prime Minister,
during his recent wisit to London,
promised {o consider the request
favourably; and

(c) action taken by Government in
this respect?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
There have been representations
about reduction in import duty.

(b) It was stated that a delegation
that might visit India in connection
with exports of Zanzibar cloves would
be treated with sympathy.

(c) Discussions held recently with
the Zanzibar delegation have led to
certain proposals being made for
increased trade with Zanzibar. These
are still under consideration of the
Zanzibar Government.

Shri Indrajit Gupta: May I know
whether it is a fact that the present
rate of import tariff on Zanzibar clove
is as high as 924 per cent?

Shri Manubhai Shah: That is quite
reasonable, looking to the category to
which cloves belong. The House will
appreciate that it is not a very essen-
tial item.

Shri Indrajit
know whether there is any truth in

the allegation which is being made in-

the press that because India is the
second biggest customer in the world
for Zanzibar cloves, she is taking
advantage of this to impose an

unysually high import tariff.

Gupta: [ want to
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Shri Manubhai Shah: The duty is
paid by our consumers and not by
them.

Export Sector

( Shri D. C. Sharma:
Shri Sham Lal Saraf:
*363. { Shri Rameshwar Tantia:
Shri Basumatari:
( Shri Bishanchander Seth:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a proposal to evolve
a separate sector for exports is under
consideration; and

(b) if so, the dctails of the pro--*
posal and the progress made in this
regard?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). The broad features of this
proposal are—

(i) regular planning of capacities
for export within the exist-
ing industrial units and the
purposeful expansion of such
capacity for export;

(ii) ecreating new units primarily
meant for export.

This comprises the new proposal for
the export sector.

The proposal was considered by the
Board of Trade on 2Bth September,
1962 and it was decided to set up a
Committee to prepare the whole
scheme.

Shri D. C. Sharma: Who are the
members of the committee which will
prepare the scheme for export and
will it include some experts on inter-
national trade?

Shri Manubhal Shah: Yes, Sir. The
Committee would consist of Dr.
Gadgil, Dr. Lokanathan, Shri Sachin
Chaudhuri, Shri Pitamber Pant, two
Senior Industrial Advisers of the
Government of India and four indus-"
trialists.
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SHorTt NOTICE QUESTION
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The Minister of International Trade
In the Ministry of Commerce and
Industry (Shri Manubhai Shah): I

have already dealt with this ques-
tion, but I would repeat the answer.

st M ¢ FOT AT WERG
fe & gae 3

ot oward g c frgy @ &
g & Wy sAfesivg o 92 &
TN WY AW TATAF T T & |

gt 9F FgZT g g, difan
aw ¥ ge-fifem ad A @l A3
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Shri S. M. Banerjee rose—

weaR AER ;9 @ ) {HE
Shri S. M. Banerjee: I want to know
whether it has been brought to the
notice of the hon. Minister that wool
ls not available in the open market
ir manry shops and that it has gone
underground What steps have been
taken to see that wool is made avail-
able gpecially to those concerns who
are needing it?

Shri Manubhai Shah: For the first
part of the question, it is my appeal
to the ceuntry and to the public which
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has responded magnificently that the
purchase of wool should be restricted
just now to the barest minimum
because every ounce that is in the
market is required for defence pur-
poses. For the second part, as I have
already mentioned, we have already
indented more than half the years
requirements of wool from foreign
countries to keep the entire industry
running round the clock.

WRITTEN ANSWERS TO
QUESTIONS

Credit Facilities for Exporters

340 f Shri P. C, Borooah:
*'|_ Shri Bishanchander Seth:
Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 298 on the 14th August, 1962 and
state:

(a) whecther Government have since
taken a decision regarding the Scheme
for increasing credit facilities for
exporters; and

(b) if so, the nature thereof?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manbhai Shah): (a)
and (b). The matter is still under
examination of the Mathrani Com-
mittee appointed to investigate the
problem. The Committee is expected
to take some more time to submit its
report.

A statement on the action taken by
Government on the wprevious Com-
mittee's (Kapur Cou..auittee) report is
laid on the Table of the House. [See
Appendix I, annexure No, 85].

Steel Production Targets

*362, Shri P. C. Borooah: Will the
Minister of Steel and Heavy Indus-
tries be pleased to refer to the reply
given to Unstarred Question No. 852
on the 17th August, 1962, and state:

(a) the decision that has since been
taken regarding the revision of steel
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production targets under the Third
Plan; and

(b) how much steel is expected to
be produced in the public and private
sector in the remaining period of the
Third Plan?

The Minister of Steel and Heavy
Indostries (Shri C. Subramaniam):
(a) and (b). The rgvision of produc-
ticn targets for steel during the Third
Five Year Plan is continuing.
Although estimates of production
have not yet been finalised, all steel
plantis have been asked to achieve 100
per cent produclion by 1963-64 and
the target for that year and subse-
quent year is 100 per cent capacity
production in the context of the pre-
sent emergency. In addition expan-
sions of the three public sector plants
are expected to yield some production
in the penultimate and the last year
of the Plan. The estimates of these
are being worked out, but roughly
the total production may be of the
order of 22 million tons of finished
steel against the plan target of
24 million tons.

Nepa Mills

*364. Shri Vidya Charan Shuokla:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that several
irregularities have been discovered in
the accounts of National Newsprint
and Paper Mills Limited (Nepa Mills)
for the year ending 31st March, 1962
by the Director of Commercial Audit;

(b) i so, what are the irregulari-
ties; and

(c) what action has been taken to
correct these irregularities?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir.

(b) Does not arise.

(c) Though no irregularities, as
such, were noticed, comments of the
Director of Commercial Audit of a

technical nature in the preseniation
of accounts for the year ending 3lst
March, 1962, which have been made
in the course of audit, have beem
examined by the Board of Directors
who have given their observations and
directions to be followed.

Heavy Electricals, Bhopal

( Shri Sham Lal Saraf:
Shri Rameshwar Tantia:
Dr, P. N. Khan:
*365. { Shri Subodh Hansda:
Shri S. C. Samanta:
Shri N. R. Laskar:
| Shrimati Savitri Nigam:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether electrical generators,
alternators, transformers, converters,
switch gears etc., produced at the
Heavy Electricals, Bhopal, will be
adequate to meet the demand from
within the country; and

(b) how Government propose to
meet the shortage if any?

The Minister of Steel and Heavy
Industries (Shri C. Sobramaniam):
(a) The heavy electrical equipment to
be produced in the Bhopal factory
will not in itself meet the require-
ment of the country in their entirety.

(b) By setting up two more heavy
electrical equipment wunits in the
public sector with Soviet and Czech
collaboration and by creation of addi-
tional capacity in the private sector.

Allotment of Spindles

+366 J 8" ° “Varior:
" Sh:i Vidya Charan Shakla:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Gevernment have
taken any decision to allecate more
spindles for this year; and

(b) it so, whether any scheme for
the same has been drawn up?
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The Minister of International Trade
In the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) Licences have been already
issued on the basis of recommenda-
tions received from the State Govern-
menls concerned.

Production in Heavy Industries

261, I Shrimati Savitrl Nigam:
| Shri P. C. Borooah:

Will the Minister of Steel and Heavy
Industrics be pleased to stale:

(a) whether a change is envisaged
in the pattern of production under
the Third Plan in the sphere of heavy
industries in order to meet the chal-
lenge of the present border cmsis;
and

(b) if so, what changes are pro-
posed to be made?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). No significant change is
envisaged in the pattern of produc-
tion. There may be minor modifica-
tions but essentially the question is
one of stepping up production. Effort
ia being directed towards increasing
production in Units which are already
working and speeding up construction
of heavy industrial projects which are
under construction.

Synthetic Vitamin A Plant at Thana,
Bombay

*368. Shri Maheswar Nalk: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that a Rs 2
crore synthetic vitamin A plant set
up at Thana near Bombay by a Swiss
fim in partnership with Voltas Ltd.
will shortly go into production;

~(b) the overall needs of this pro-
duct in the country and to what extent
this plant will meet those needs; and
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(c) the foreign exchange compo-
nents of this project and how this
aspect is being dealt with?

The Minister of Industry im the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) The total requirements of this
item are estimated at 20 M.M.U. per
annum out of which 50 per cent will
be met by th}s plhnt.

(c) The foreign exchange required
for this project, which was estimated
at about Rs. 1.6 crores originally will
be met by foreign investment in the
Indian Company agreed to by the
Government of India.

Import of coal used in Steel
manufacture

Shri P. C. Borooah:
*369. { Shri P. R. Chakraverti:
[ Shri Joti Saroop:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether there is a proposal to
import quality coking coal for use in
steel manufacture in the country;

(b) if so, what decision has been
taken in the matter; and

{¢) how much coal is to be import-
ed under the scheme and from where?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):

.(a) to (c). The possibility of import-

ing coking coal from abroad has been
mooted in connection with certain
Fourth Plan proposals and the manu-
facture of pig iron in blast furnaces.
No final decision has, however, been
taken in the matter.

Loans to Tea Producers

e Shri A. K. Gopalan:
‘1 Shri P. Kunhan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that Gov-
ernment have placed at the dispoeal
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of the Tea Board additional sums to
be utilised for advancing loans to tea
producers to purchase machinery;

(b) if so, what is the criteria for
granting of loans; and

(c) how many applications have
been received by Governmen&so far?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Ye:z 3ir; for the purpose of supplying
irripation equipment to tea estates on
Hire-Purchase terms.

{(b) The criteria for the grant of
loans are that the machinery applied
for is essential for improving the pro-
duction and quality of tea of the
estate concerned; and will lead to
increase in production etc.

(c) The Tea Board have so far
received 287 applications for the sup-
ply of machinery and equipment
valued at Rs. 3.69 crores under the
Tea Machinery Hire-Purchase Scheme.

Industrialisation of Kerala

773. Shri A K. Gopalan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the details of the 14 major pro-
jects which have been sanctioned by
Government for the industrialisation
of Xerala; and

(b) when the construction work of
each of these projects will begin?

The Minister of Industry imn the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). It is
not clear which 14 major industrial
projects the hon. Member has in mind.
However, a statement giving the
requisite information in respect of the
more important industrial projects in
Kerala in the Central and State
Public Sectors is laid on the Table of
the House. [Placed in the Library.
See No. LT-607|62].

Khadi and Gramodyog Bhavan in
Delhi

774. Shri E. Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleaszd to state:

(a) the total sale conducted by
Khadi and Gramodyog Bhavan in
New Delhi during its rebate period
of Znd October, 1962 Lo 14th Novem.
ber, 1962; and

(b) the net profit made by the
Bhavan during the same period?

The NMinister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). Infor-
mation is being collected and it will
ve laid on the Table of the House in
due course.

Import of Iron and Steel

%3, shri Himatsingka: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government of Maha-
rashtra have requested the Union
Government for permission to import
iren and steel directly from rupee
paymenl countries for the benefit of
small industrial units; and

(b) if so, whether the Central Gov-
ernment have taken any decision on
the same?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(h) Permission has not been given
as bulk import through the State
Trading Corporation is considered to
be more economical.

Requirements of Iron and Steel of
States

776. Shri Sezhiyam: Will the Minis-
ter of Steel and Heavy Industries be
pleased to state:

(a) the requirements of Iron and
Steel of the various States for 1960-
61, 1961-62 and 1962-63; and

(b) the allotments given to each
State for the above periods?
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The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). A statement is laid on
the Table of the House. [See Appen-
dix I, annexure No. 86].

Salt Industry in Orissa

777. Shri Mallick: Will the Minis-
‘ter of Commerce and Industry be
pleased to state whether any amount
has been given by the Centre for the
«development of Salt Industry in the
‘State of Orissa during the Third Five
Year Plan period?

The Minister of Industry in the
Ministry of Commerce and Indusiry
(Shri Kanungo): The amount spent
by the Salt Department on the deve-
lopment of Salt Industry in Orissa so
far during the Third Plan period is
Rs. 638 (Rupees six hundred and
thirty-eight) only.

Industrial Development of Orissa

778. Shri Mallick: Will +the Minis-
ter of C ce and Industry be
pleased to state the total amount
granted to the Government of Orissa
for the indusirial development of the
State during 1962-63 =o far?

The Minister of Industry in the
Ministry of Commerce ang Industry
(Shri Kanungo): Under the existing
procedure, sanctions of Centiral as-
sistance for a financial year are is-
sued about the end of the year on the
basis of the actuals reportcd by the
State Government for the first three
quarters and the anticipated expendi-
ture for the last quarter. The ques-
tion of indicating the amount granted
to Orissa State so far during 1962-63
for industriat development, therefore,
does not arise for the present.

The provision of Central assist-
ance that has been made for the
development of village and small in-
dustries in Orissa during 1962-63 is
Rs. 70.00 lakhs.

Cement Factory at Tirakud

779. Shri Mallick: Will the Minis-
ter of Steel and Heavy Indusiries be
pleased to state:
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(a) whether it has been decided by
Government to establish g cement
factory at Hirakud in Orissa; and

(b) if so, the details thereof?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
An spplication under the Industries
(Developraent ang Regulation) Act
1951 from the Governmeni of Orissa
for licence to set up . cement fac-
tory of capacity of 1200 lonnes a day
or 396,000 tonnes a year near Hira-
kud in Sambalpur district of Orissa
State, has recently been approved.
The factory is to be set up by the
Industrial Development Corporation
of Orissa Ltd, a State Government
undertaking,

Industria] Estates in Kerala

780. Shrj A. V. Raghavan: Will the
Minister of Commerce and Industry
be pleased to state:

{a) whether the locatior of the In-
dustrial Estates proposed to be set up
in Kerala during the Third Five
Year Plan has been decided; and

(b) if so, the progress made so far
in this direction?

The Minister of Indusiry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). Out ot
11 Industrial BEstates, 3 Development
plots and 25 worksheds to be esta-
blished in Kerala during the III Five
Year Plan period, sites for 2 semi-
urban industrial estates at Vazahaku-
lam and Manjeri, one rural indus-
trial estate at Karakhag and 24
worksheds at the following places

have been selected:

1. Anchalummoodu
. Pathanapuram
Eranallur
Aroor

Cherai

Eroor

Kurichi

Kottur

. Vadakkethara
Baluseerl

L N N G

-
=
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11. Malapuram

12. Kuttipuram
13. Kaduvally

14. Manjeswar

15. Payyannur

16. Irikkur

17, Kuthuparamba
18. Chittoor

1. Nommara

20. Pattambi

21, Nankada

22. Andathode

23, Althur

24 Coyalmanna
Detailed schemes for technical ap-

proval are awaited from the State
‘Government,.

Tea Board Scheme

781, Shri P. C. Borooal.:.: Will  the
Minister of Commerce and Industry
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment of the Chairman of the Bhartiya
Cha Parishad published in the Finan-
cial Express of the 12th September
1962 that “the schemes of the Tea
Board under which finance was avail-
able stipulated such rigorous eligi-
bility tests that even first class bal-
ance sheets failed to meet the stand-
ards”; and

{b) if so, what measures are belng
taken to make these stipulations less
rigorous?

The Minister of International Trade
im the Ministry of Commerce ang In-
dustry (Shri Manobhai Shah): (a)
Yes, Sir.

(b) Judging from the response re-
ceived from the industry and the
aumber of applications the Board
have been able tp dispose of under
the wvarious schemes, Government do
not consider that the “eligibility
tests” prescribed under these schemes
are at all rigorous.

Milk Powder

[ Shri S. C. Bamanta:
s, J Shri Subodh Hansda:

1 Shri B. K. Das:

| Shri M. L. Dwivedi:

Will the Minister of Commerce and
Indusiry be pleased to state:

(a} the present demand of milk
powder in our country;

(b) whether all the quantity is im-
ported from outside;

(c¢) if not what portion of it pro-
duced in our country;

(d) the name of the factories where
it is produced; and

(e) whether other factories are
also coming up and whether they are
in Private or Public Sector?

The Minister of Industry in the
Ministry eof Commerce ang Induostry
(Shri Kanungo): (a) to (e). The pre-
sent annual demand of milk powder
in the country iz of the order of
20,000 tons. Of this approximately
85 per cent is imported Bnd the rest
is being produced in the country by
(i) Mls. Kaira District Conoperative
Milk Producers’ Union, Anand (Guje-
rat State) and (iiy the Delhi Milk
Supply Scheme, New Declhi. How-
ever, in order tnp avoid future ime
ports, sufficient capacity for the pro-
duction of milk powder is being set
up both in the Private and Publie
Sectors,
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Charitable Trusis

784. Shrimati Savitri Nigam: Wil:
the Minister of Law be pleased to
atate:

(a) the number of private charit-
able trusig registered under the
Charitable Endowments Act, 1890 in
India ang the value of their assets;
angd

(b) the number of trusts formed
every year during 1856-57 tp 1960-617

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): (a) and (b). Information is
nol available with the Govrernment
of India and will have *o be collected
from the State Governments and the
Union Territory Administrations, As
soon as it is available it will be laid
on the Table of the House.

Tea Auction Market in Assam

785. Shri P. C. Borocah: Will the
Minister of Commercey and Industry
be pleaseq to refer tp the reply given
to Unstarred Question No. 721, on
the 14th August, 1962 ang state:

(a) whether a decision has since
been taken on the question of open-
ing of a tea auction market in Assam:

(b) if not, the maim difficnlties that
come in the way of the decision
being taken; and

(c) by what time -
likely to be taken?

declslon is
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The Minister of International Trade.
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
No, Sir.

(b) The report submiiled by the
Committec appointed bLv the Assam
Government is under thg considera-
tion of that Government,

(c) No definite time limit can be
fixed.

Import Trade

786. Shrimati Savitri Nigam: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of firms in import
trade at present;

(b) how many of them are users
firmas;

(¢) the share of S.T.C. in import
trade; and

(d) how many new firms have en-
tered this *field during the last five
years?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (d). Firm-wise statistics of import
licences are not maintained in the
Import Trade Control Organisation
and hence the number of firms in Im-
port Trade is not available. The total
number of import licences issued and
the number of licences issued to
actual users during 1961-62 and 1962-
63 (upto 1B-8-62) are given below:—

Total Number

number of
Year of licences
licences issued
issued to
Actual
Users

1961—62 3,19,579 46,476

1962—63 49,600 6,359
(upto 1R-B-62).

The value of New Comer liccnces
issued during the last 3 years has been
negligible.

(c) The value of import licences
issued to S.T.C. as against total value
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of all import licences issued during
1961-62 and 1862-63 (upto 18-8-62) is
as given below:—

Value of Total

licences value of
Year issed licences
to 8.T.C. issued

Rs. Rs,
(in lakhs) (n lakhs)
1961—62 ” . 6074 R4089

1962—63 1865 20684
Lupro 18-8-62)

Cottage Industries

787. Shrimaii Savitri Nigam: Will
the Minister of Commerce and Indus-
try be pleased to state the total ex-
penditure incurred on training of the
Instructors for various Cottage Indus-
tries by the Khadi and Village Indus-
tries during 1961-62?

The Minister of Industry in the
Ministry of Commerce and Industry
{Shri Kanungo): Rs. 1'58 lakhs.

Shippers’ Organisation on West Coast

788. Shri Bibhuti Mishra: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether it is a fact that a Ship-
pers' Organisation has been formed
on the West Coast;

(by if so, what are the functions of
this organisation:

(e) whether Governrment have any
eonnection with the organisation; and

(d) whether Government are en-
vouraging the formation of a similar
organisation on the East Coast also?

The Minister of International Trade
4in the Ministry of Commerce and In-
dastry (Shri Manubhal Shah): (a)
Yes, Sir.

(b) (1) To bring together shippers
in various parts in Western India on
a Common platform for discussion of
various problems affecting shippers
with particular reference to exports;

(2) To secure organised action by
shippers in regard to shipping freights,
avaiability of #hipping space, regu-
larity of shipping service; and

(3) To make all steps as may be
necessary for safeguarding the inte-
rests of the shippers in their relatiom
with shipping lines.

(c) No, Sir.
(d) Yes, Sir.

Non-ferrous Metal Industry

[ Dr. P. N. Khan:
| Shri Subodh Hansda:
789.{ Shri 8. C. Samanta:
Shri N. R, Laskar:
[Shrlml.ﬂ Maimoona Sultanm:

Will the Minister of Commerce amd
Industry be pleased to state:

{a) whether it is a fact that thers
is a shortfall in output of non-ferrous
metal industry due to 50 per cent im-
port cuts;

(b) it so, whether it has beem
brought to the notice of Government;
and

(c) what steps Government propose
to take to improve the situation?

The Minlster of Industry In the
Ministry of Commerce and Induostry
(Shri Kanungo): (a) No.

(b) and (c¢). Do not arise.
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Pilot Projects on Rubber in Andaman
and Nicobar Islands

Dr. P. N. Khan:
{Shr] Subodh Hansda:
gz, ) Shri 8. C. Samanta:
"7 Shri N. R. Laskar:
| Shri Rameshwar Tantia:
| Shri Ram Ratan Gupta:

Will the Minister of Comtmerce and
Industry be pleased to state:

(a) whether there is any proposal
for a survey of the Andaman and
Nicobar Islands by Rubber Deard for
implementation of the Pilot Projects
on rubber there; and

(b) if so, whether this will be con-
ducted by the Rubber Board itself or
by the Andaman and Nicobar Admi-
nistration?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manuobhai Shah): (a) and
(b). A survey of the Andaman group
Islands has already been made by a
two-man team deputed by the Rubber
Board.

Trade Policy

793. Shri Yashpal Simgh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are con-
sidering to work out an effective trade
policy to recapture or at least to com-
pete in the Far East markets; and

(b) if so, the details thereof?

The Minister of International Trade
In the Ministiry of Commerce and In-
dustry (Shri Manubhai Shah): fa)
and (b). Government have been taking
all possible measures to step up ex-
ports inter alia to Far East markets
and the exporters are being provided
with necessary facilities in this behalf
A Trade Delegation recently visited
Indonesia. Federation of Malaya,
Singapore and Thailand to explore the
possibilities of increasing our exports
to and of techno-economic co-opera-
tion with those countries. The Re-
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port of the Delegation is under con-
gideration.
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Export of Bamanas to U.S.SR.

{ Shri Umanath:
795.4 Shri D. N. Tiwary:
| Shri M. K. Kumaran:

Will the Minister of Commerce and
Industry be pleased to state:

(ay whether the negotiations with
Soviet Union for export of bananas
from this country have concluded; and

(b) if so, what are the terms of the
settlement?

The Minister of International Trade
in the Ministry of Commerce and Im-
dustry (Shri Manubhai Shah): (a)
and (b). The U.S.S.R. authorities have
agreed in principle to import about
4,000 tons of fresh bananas from India,
on a trial basis. Details of transport
and supply are being worked out.
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Management of Mundhra Concerns

[ Shrl Rajeshwar Patel:
797.{ Shri R. §. Pandey:
| Shri Morarka:
Will the Minister of Commerce and
Indusiry be pleased to state:

(a) the names of the concerns, the
management of which is being con-
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trolled by Government as a result of
the LI.C. purchasing the shares of
Mundhra group of concerns;

(b) whether Government are con-
‘templating to hand over the manage-
ment to any other person; and

(c) if so, the reasons therefor?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Of the companies
which were under the control of Shri
H. D. Mundhra sometime ago and
which are still in operation, the im-
portant ones are Jessop & Co. LAd,
Calcutta, Richardson & Cruddas Ltd.,
Calcutta and the British India Cor-
poration Ltd., Xanpur. Jessop and
Co. Ltd., has, since 15th May 18538,
been managed by a Board of Manage-
ment appointed by the Government
under the Industries (Development &
Regulation) Act, 1951. Richardson &
Cruddas Ltd., ‘has, since 9th December,
1957, been under the Management of
a Special Officer and subsequently by
a Board of Directors appointed by the
High Court during the course of pro-
ceedings under sections 197 and 398
of the Companies Act, 1956. The ques-
tion of Management of these companies
being controlled by the Government
as a result of acquisition of their
shares by the L.I.C. of India does not
therefore arise.

As regards British India Corporation
Lid., the management of the coms-
vany was, from 23rd May, 1958 to 31st
October, 1962, controlled by the High
Court as a result of proceedings under
Sections 397 and 398 of the Companies
Act, initiated before that Court. How-
ever, a new Board of Directors, elect-
ed by the share-holders on the orders
of the Court came into office from 1st
November, 1962. The Government
and the L.I.C., respectively, hold 22-5
per cent and 1663 per cent, in all
about 39 per cent, equity shares of
the company. To this extent, the
management of the British India Cor-
poration Ltd.,, is controlled by the
‘Government and the L.IC.

(b) In view of the position stated
-above, the question does not arise in
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respect of Jessop & Co. Ltd., and
Richardson & Cruddas Limited. Im
respect of British India Corporation
Limited, there is no such proposal.

(c) Does not arise.

Steel Rolls for Bhadravati Iron Worky

Shri R. 8, Pandey:
798./ Shri Rajeshwar Patel:
|_ Shri Morarka:

Will the Minister of Steel amd
Heavy Industries be pleased to state:

(a) whether some steel rolls were
purchased for Bhadravati Iron Works
recently from U.S. Steel Co, Ltd.; and

(b) if so, the number of rolls and
the price at which the same were
purchased?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) No, Sir

(b) Does not arise.

Purchase and Sale of Exhibits

| Shri Morarka:
“9'1_ Shri R. S. Pandey:

Will the Minister of Commerce amnd
Industry be pleased to state:

(a) the tolal amcunt spent between
1851 to February 1958 for purchasing
exhibits for display abroad;

(b) the value realised by selling the
above exhibits; and

(e) the walue of cxhibits still im
stock?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manobhai Shah):
(a) Rs. 18,62,123.00,

(b) Rs. 3,72,358.00.
(c) Rs, 10,74,615.00.
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Import of Steel

[ Bhri Morarka:
800. ! Shri Ravindra Varma:
Shri Rajeshwar Patel:

Will the Minister of Commerce and
Industry be pleased to state:

.
(a) the total quantity of steel im-
ported against barter pgreements or
rupee payments;

(b) the agency through which these
imports have been made; and
.

{c) the control, if any, exercised
by Government over the distribution
of these import.?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
(a) The total value of Steel imported
under Barter deals concluded through
the ST.C, is Rs. 15.06 crores. Total
quantity of steel imported by the
S.T.C, under Rupee Payment is 44,000
ions, valued at Rs. 3.3 crores.

(b) In the cause of Darer deals im-
ports are made through the agency of
firms negotiating export sales with
foreign firms, In the case of imports
from Rupee Payment countries, it is
made through the Indian agents of the
foreign suppliers. The imports arc
from Hungary, Czechoslovakia, Poland
and USSR.

(c) Distribution of Steel imported
under Barter transaction is regulated
by the Ironand Steel Controller, Cal-
cutta. In the case of imports from
Rupee Payment countries which were
specifically intended for Small Indus-
tries, the distribution is made through
the Development Commissioner, Small
Scale Industries.

2183 (Ai) LSD—3.

Jessops Engineering Concern

J Shri Morarka:
801 1 Shri K. C. Pant:

Will the Minister of Sieel and
Heavy Industries be pleased to slate:

(a) whether any representation 1s
made to Government for transferring
the management of Jessops Engineer-
ing Concern {o a private flrm;

(b) if so, whether Government have
taken any decision in the matter; and

(c) the nature of the decision?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (¢). No, Sir, not since it was
decided last year to extend the period
of control.

Surcharge by Iron and Steel
Equalisation Fund

802 Shri Morarka:
“ Shrl Ravindra Varma:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) the amount of outsianding sur-
charge realisable by the Iron and
Steel Equalisation Fund from the im-
porters of steel upto the 31st October,
1862; and

(b) the steps taken to expedite col-
lection thereof?

The Minister of Steel and Ileavy
Industries (Shri C. Subramaniam):
(a) Rs. 89:88 lakhs approximately at
the close of 31st October, 1862

(b) Official references, followed up
by reminders, at regular intervals, are
made to the defaulting importers by
the Iron and Steel Controller, Calcutta.
In cases of non-payment of surcharge,
the Bank Guarantee is invariably in-
voked and payment of surcharge is
insisted upon. Necessary udjustments
are also carried out for recovery of )
dues, wherever possible. Over and
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trative action is taken by way of sus-
pension of busiess for a certain period
of time.

-
above this, in extreme cases, admmis-'

Disposal of Cars

803 J Shri Harish Chandra Mathur:
) . Shri Surendra Pal Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how man- cer: have been dis-
posed of by diplumate personnel and
how many of these have been
acquired by S.T.C., during the last one
year; and

(b) how these have been disposed
of and for what prices?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
(a) and (b). No cars beionging to
pevsons of the corps of Diplumats have
been acquired by the S.T.C. A scheme
for the disposal et such cars through
the agency of the ST.C. s, however,
under the consideration of the Gov-
ernment of India.

Central Industiial Extension Training
Institute, Hyderabad

804. Shri Kolla Venkaiah: Will the
Minister of Commerce and Industry
be pleased to stale:

(a) the number of persons receiving
training in the Central Industrial
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Extension Trainin'g Institute, Hydera-
bad during 1962-63; and

(b) the amount of grant given by
the Ford Foundation?

The Minister of Indusiry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) (i) 58 persons
have already Uecn trained during
April to Septeniber, 1962; and

(i1) 80 persons are lo roceive train-
ing during October, to Mavch, 1963.

(b) $6,00,000.

Small Sca'e Units in Andhra Pradesh

805. Shri Koll: Venkaiah: Wil the
Minister of Commerce and Industiry
be pleased to state:

{a) the number of small-seale units
benefited by Industrial Extension Ser-
vice in Andhra Pradesh during the
period from 1952 53 to 1961-62;

(b) the tola] amount of jvans grant-
ed to the smuall-scale units in Andhra
Pradesh during *he above period; and

(e) the nature of the =mall-scale
units in Andhra Pradesh and scope
for their developrent?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanunge): (a) Smn'l Industries
Service Institute, Hyderabad, was set
up in December, 1958. The number of
small-scale units benefited by Indus-
trial Extension Service in Andhra
Pradesh since 1959-60 is as follows:—

1959-60 1960-61 1961-62
{f) No. of units given tech, advice. 361 930 872
(i) MNo. of parties given advice to start new units, . 238 1006 380
(i) No. of visits paid to units ror rendermg on the
spot advice. . . 631 1072 1074

(#0) No. of units given other advice.

. 541 1187 1477
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(b) The totai amount of loans grant-
ed to the State Government for
development of Small Scale Industries
is as follows:

1952-53 . . Nil

1953-54 . . Nil

1954-55 . Rs. 2 lakhs*
1955-56 . Rs. 1 lakh*
1936-57 . Rs. 4 lakhs*
1957-35 . Ri 7-67 lakhs*
1953-39 . Rs. 22- 52 lakhst
195957 . Rs. 2511 lakhst
1950-61 . Ks. 34- 33 lakhst
1951-62. . . R 2329 lakhst

*This represent the amount of loan sanc-
tioned  for individual schemes of  the
Sutte Gove rnment,

T This  represent  the amount of  Joan
sanctioned to the State Government on
the basis of actual expenditure incurred
by it accerding to the revised proce-
dure,

(c}) There are about 7,600 small
seali industrial units in the State, of
which about 5,000 are Agro Industries,
In view of the size and population of
the State there is ample scope for
development of «mall scale industries
particu'arly in the sphere of manufac-
iure of chemicals, lizht engineering,
ceramics and elertrical industries etc.

Newsprints from Jufe Sticks

( Shri Daji:
806.{ Shri Mohammad Elias:
| Dr. U, Misra:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have any
proposal to manufacture newsprints
from jute sticks; and

(b) if so, whether any steps have
been taken to set up a plant for this
purpose?

The Minister of Industry in the
Ministry of Commerce and Industry
(8hri Kanungo): (a) No, Sir.

(b) Does not arise,
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Building Material for Tripurz

'807. Shri Biren Dutta: Will the
Minister of Steel and Heavy Industries
be pleased to state:

(a) whether there is any delay in
supply of House Luilding material for
the Union Territory of Tripura; and

(b) if so, wha! stens Goverrment
propose to take to expedite the supply
of Cement, Iron rods and Corrugated
Iron gheets for Tripura?

The Minister of Steel and Heavy
Indusiries (Shri C. Subramaniam):
{a) No complaint has been received.

(b) Does no: atise, except thal sup-
plies of G. C. Sheets are short and in
present conditions it is not possible
to add to these suppiie; substantially.

Export of Pumarnava to Vienna

f Shri Bhagwat Jha Azad:

§08. " Shri Rameshwar Tantia.

Will the Minister of Commerce and
Indust-y be pleased to state:

(a) whether anv  consignments of
Punarnava (boerahavia diffusa), a
commaon Indian herb, wis exporied to
the  Inmstitute I Phavmnacologists,
Vienna;

{b) whether Soviet Health Ministry
also imported tne herb recvently for
experimental purposes; and

(c) whether Government have any
knowledge about the efficacy of the
herb found out in the two foreign
countries as a result of the cxperi-
ment?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
(a) and (b), Since Punarnava is not
separately specified in the Indian
Trade Classification, it 15 not possible
to furnish export figures fer this item,

(@ Government have information
about research carried out regarding
the uses of the herb in the medical
field in foreign countrics.
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Tmport of Motor Spare Parts

809. Dr. U. Mishra: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government's  atten-
tion has been drawn to the report
which appeared in a Calcutta Daily
“Swadhinata” of the 23rd September,
1962 about import of motor spare
parts under fake invoices and in viola-
tion of import Trade Control Regula-
tions;

(b) if so, whether Government
have started any enquiry in this mat-
ter; and

(c) the result thereof”

The Miinster of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) and (c¢). In all the cases which
were detected by the Customns Autho-
rities, the importers were penalised
for under-valuation and infringement
of the Import Trade Control Regula-
tion. The Customs Authorities are
keeping a close and careful watch on
the import of automobile parts and
action continues to be taken wherever
e discrepancy is noticed.

Ancillary Units in Private Sector

f Shri P. K. Ghosh:
810. ° Shri Y. N. Singha:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that ancil-
lary units in the private sector are
required to pay to Nationa] Small
Industries Corporation an  earnest
money for the Purchase of machinery
etc, which is much more as compar-
ed to such units in the public sector;
and

(b) if so, what action government
propose to take to avoid such diseri-
mination? .

The Minister of Industry in the
Ministry of Commerce and Industry
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(Shri Kanungo): (a) and (b). A
statement is laid on the Table of the
House. [See Appendix I, annexure No.
87.]

Industrial Licences

811. Dr. L. M. Singhvi; Will the
Minister of Commerce and Industry be
pleased to state:

(a) how many licences have been
issued by Government during tbe
months of August to October, 1962 for
setting up new industrial uandertak-
ings;

(b) of thesc how many licences have
been issued to Rajssthapr and  how
many to Maharashtra; and

(¢) the number of applications re-
ceived from Rajasthan

The Minister of Industry in the
Miinstry of Commerce and Industry
(Shri Kanungo): (a) and (b). Part-
culars of licences issued from time to
time are published in the “Bulletin of
Industrial Licences, Import Licences &
Export Licences” and in the “Indian
Trade Journal” both of which are
Weeklies and in the monthly “Journal
of Industry & Trade”, copies of which
are available in the Library of the
House.

(¢) Statistics are not maintained of
applications from each State for
Licences under the Indusiries (Deve-
lopment & Regulation) Act, 1951. The
required information is, therefore, not
readily available.

Export of Musk

{ Shri Vidya Charan Shukla:
812. | Shbri R. S. Pandey:

Wil] the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that Musk
Deer is a protected animal in India;

(b) if so, why no restrictions have
been placed on the export of Musk
and Musk Pods which can be obtained
only by killing the Deer; and
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(c) how many of Musk Pods and
Musk have been exported from India
during the last three years?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes.

(b) Export of musk deer and pro-
ducts has now been placed under ex-
port licensing.

(¢) Exports of musk pods and musk

during the last three years were as
follows:—

Quantity Value

in (in Rs. ‘000%)

Kilograms)
1959 366 2021
1960 240 2842
1961 728 3294

Handloom Design Centre

813. Shri Warior: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment of the Governor and Chief Minis-
ter of Kerala on the 5th September,
1962 suggesting that a handloom de-
sign centre should be established in
that State by the Handloom Board;
and

(b) if so, the reactions of Govern-
ment thereto?

The Minister of International Trade
in the Miinstry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir, the suggestion was about the
desirability of establishing a weavers’
service centre.

(b) Central Government consider
this necessary. Efforts will be made
to establish a weaving and design cen-
tre at Kerala as early as practicable,

2
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Import of Cotton from Pakistan

J/ Shri Warior:
814.  Shri Bishanchander Seth:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Pakistan has imposed
recently a sales tax of 3% on cotton
exports to India; and

(b) if so, to what extent the price
went up by that new levy?

The Minister of International Trade
im the Ministry of Commerce and
Imdustry (Shri Manubhai Shah): (a)
and (b). A sales tax on cotton, levi-
able at the ginning stage, at the rate
of 3{% has been in force in Pakis-
tan since 1951. The Government of
Pakistan have recently amended their
Sales Tax Act so as to make the tax
leviable on cotton at the ‘export stage’
instead of at the ‘ginning stage’. The
tax has thus become payable by the
exporters instead of by the ginner.

The tax is leviable on exports of
cotton to all destinations including
India. This would have some effect
on export price of their cotton to all
destinations.

Steel Plant near Nagpur

815. Shri Vidya Charan Shukla:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whethen Government's atten-
tion has been drawn to the resolution
passed by the Municipal Corporation
of the City of Nagpur demanding that
the fifth Steel Plant should be located
at or near Nagpur; and

(b) if so, whether Government pro-
pose to make any inquiries into the
suitability of thig locaticn?

The Minister of Steel and Heavy
Industries (8hri C. Subramanmiam):
(a) No, Sir,

(b) Does not arise.
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Production of Ehadi ia Punjab

816. Shri Daljit Siagh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of Khadi produced
in Punjab Aduring 1961-62; and

(b) the target fixed for the produc-
tion of Khadi during 1862-63?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) 128:56 lakh Sq.
Yds.

(b) 163 'akh 3g Yds.

Nangal Fertulizer Factory

817. Shri Daljit Singh: Will the
Minister of Sterl and Heavy Indus-
tries be pleased tu state:

(a) the tuta! rapital expenditure on
the Naya Nangal Fertilizer Factory
from the beginning up-to-date;

(b) the total expenditure on the
salary and allowances of (i) the Offi-
cers of the factory and (ii) the stai
of the factory;

(¢) the total expenditure involved
in the purchase of materials; and

(d) the total quality of fertilizer

produced up-to-date?

The Minister of Stee] and Heavy
Industries (Shri C. Subramaniam):
(a) Rs. 2927.79 lakhs (upto 30-8-1962).

(b) (i) Officers—Rs. 20.10 lakhs
(from 1-4-1961 to 30-9-1962).
(ii) Stsffl—Rs. 80.40 lakhs (from
1-4-1961 to 30-9-1862).
(e) Rs. 251-11 lakhs (from 1-4-1961
to 30-9-1962).

(d) 3,54,869 tonnes
1862).

(upto  31-10-

Tea Experimental Stations

818. Shri Mem Raj: Will the Minis-
ter of Commerce and Indusiry Le
pleased to state:

(a) the amount of grants given to
the different tea associations and their
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names, for experiments on tea deve-
lopment for their experimental sta-
tions from 1956 to 1962;

(b) the location of these experi-
mental stations; and

(c) the number of successful ex-
periments made by them and how
they: have been disseminated in the
different regions by the Tea Board by
its own agencies?

The Minister of International Trade
in the Ministry of Commerce angd In-
dustry (Shri Manubhal Shah): (a)
and (b). (i) A capital grant of Rs.
14,86,700/- phased over a period of 11
years starting from 1957-58 was made
by the Tea Board to the TUnited
Planters' Association of Southerm
India, Coonoor for the construction of
a Central Laboratory and a Field
Station near Valparai in the Anamal-
lais in the Madras State and a Sub-
Station at Vandiperior in the Kerala
State. (ii) A grant of Rs. 4,20,000/-
was made by the Tea Board to the
Indian Tea Association during the
year 1961-82 for its Experimental Sta-
tion at Tocklai in Assam.

(c) The VUPASI's Experimental
Stations in the Anamallajs and Kerala
have not yet started functioning but
their existing research statlon at
Devarshola, and the Indian Tea Asso-
ciation’s Experimental Station at
Tocklai have been continuing re-
search on a wide variety of topics in
tea culture and manufacture. The
results of these experiments form the
main basis for technical advice to the
tea gardens given by the Tea Board
through its Field Advisory Officer.

Tea Statistics

819. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the reasons why the Tea Board
does not give the market gquotations
of tea auctions and sales of the
Amritsar Market in their Annual of
Tea Statistics; and
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(b) the steps Government or the
Tea Board propose to take to bring
these statistics up-to-date?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah);
(a) and (b), Tea Auctions are held in
India only in Calcutta and Cochin.
‘The question of giving prices of the
Amritsar market corresponding to
those of Calcutta and Cochin given
in the Tea Board's publication would
not arise as no tea auctions are held
in Amritsar.

Tea Board Reports

820. Shri Hem Raj Will the Minister
of Commerce and Industry be pleased
to state:

(a) the year upto which the tea
board has published its reports;

(b) whether it is a fact that its
reports are always published late;

(¢) if so, the reasons therefor; and

(d) the steps which the Tea Board
proposes to take to publish them
yearly for being discussed in Parlia-
ment?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
1860-61.

(b) and (c). Due to some delay in
the collection of data following the
setting up of Board’s units in foreign
countries, there has been delay in the
publication of the Reports.

(d) The machinery for the collec-
tion of data has been speeded up.
It is hoped that the Reports will in
future be published in time. The
Rceport for 1961-62 is expected to be
published in December, 1962.

Export Hsuses

( Shri Sham Lal Saraf:
821. { Shri Rameshwar Tantia:
| Shri Basumatari:
Will the Minister of Commerce and
Industry be pleased to state:

(a) how many “Export Houses”
have so far been listed; and

(b) whether the list includes ex-
porters from almost all the industrial
and Agricultural production centres
within the country?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Ten,

(b) The recognised Export Houses
are situated at Delhi, Bombay,
Madras and Calcutta.

Rourkela Township Administration

822. Shri P. K. Deo: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether there was any diffe-
rence with the Orissa Government for
the civil administration of the Rour-
kela Township of the Hindustan
Steel Ltd,;

(b) if so, what is the difference;
and

(¢) whether any compromise has
been arrived at?

The Minister of Steel anq Heavy
Industries (Shri C. Subramaniam):
(a) to (c). The Government of Orissa
had originally suggested that a single
Notified Area Council should be
constituted for both the old civil
township and the new steel town-
ship. As this would have thrown an
unduly heavy strain on the resources
of Hindustan Steel Limited, it was
proposed to the State Government
that the two townships should be
administered by separate councils.
The Government of Orissa have
since accepted this proposal. The
details are under the examination of
Hindustan Steel Limited in consu-
1tation with the Government of Orissa.

Production of Haymycin
823. Shri P. K. Deo: Will the Minis-

ter of Commerce and Industry be
pleased to state: .
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{a) whether the production of
“Haymycin” has been taken up in the
Hindustan Antibiotics at Pimpri;

(b) it so, its production capacity;

(¢) for what purpose this ‘Haymy-
cin’ will be used?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b), The
Company has obtained a licence
under the Industries (Develop-
ment & Regulation) Act, 1951, for the
manufacture of 15 kg per annum of
Haymycin, The details of the scheme
for its manufacture are under exami-
nation.

(c) Haymycin is antifungal antibio-
tic and is found to be very effective
even in low concentrations against
certain fungal diseases like moniliasis,
oral thrush and dermatites etc.

Import of British Movietone Newsreels

824, Shrimati Renu Chakravartty:
Will the Minister of Commerce and
Indusiry be pleased to state how
much foreign exchange is being spent
in importing British Movietone news-
reels in India?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): The
item ‘Newsreels’ is not separately
classified in the Indian Trade Classi-
flcation and as such import figures of
British Movietone Newsreels are not
available. The wvalue of Cinemato-
graphic  films, exposed, whether
developed or not, imported from UK.
is published in the ‘Monthly Statistics
of Foreign Trade of India’, and has
been as shewn below:—

Value in ‘oco  of Rs,

Standard Sub-
Year 35 MM  standard
1961-62 . . . 1255 294
1962-63 (upto August
. 1962) . 302 .
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Khadi and Gram Udyog Kendra in
Tripura

825 Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
Pe pleased to state:-

(a) whether there is a registered
society in the name of Khadi and
Gram Udyog Kendra in Tripura;

(b) if so, whether the members of
the Executive Committee of the same
are also members of the ‘Fripura
Khadi and Village Industries Board;
and

(e) if so, what are the respective
functions of these two bodies?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(by Excepting one member, the
members of the Executive Committee
of the Khadi and Gram Udyog Kendra
are aleo members of Tripura Khadi
& Village Industries Board.

(¢) Tripura Khadi and Village
Industries Board, which is an advisory
body, is mainly responsible for plan-
ning and its activities are therefore
gencrally confined to tender advice to

the Tripura Administration on the
development of Khadi and vi.llage
industries in Tripura. The Tripura

Khadi Gram Udyog Kendra is an
institution registered under the
Societies Registration Act of 1860 and
its function is to implement the pro-
grammes for the development of
Khadi and village industries in Tri-
pura, with the assistance of the Khadi
and Village Industries Commission.

Khadi and Village Industries in
Tripura

826, Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total ameunt of money given
to Tripura by Khadi and Village
Industries Commission of India, dur-
ing 1958-59, 1959-60, 1960-61, 1961-62
and 1962-63;
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(b) what are the schemes and
heads under which such money was
given;

(c) whether the money given was
utilised satisfactorily; and

(d) if not, the reasons therefor?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). Informa-
tion is being collected and it will be
laid on the Table of the House in due
course. el

Purchase of Thick Plates from J;):n

( Shri Narendra Singh
821. Mahida:
Shri Bishanchander Seth:

Will the Minister of Steel and Heavy
Indistries be pleased to state:

(a) whether it is a fact that India
is negotiating with Japan for the
purchase of a part of its thick plates
requirement from that country;

(b) it so, the quantity proposed to
be purchased;

terms on
negotiated;

(c) the details of the
which the deal is being
and

(d) what are the difficulties in the
finalisation of the deal?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) No, Sir.

(b) to (d). Do not arise,

Licensing of Export Oriented
Industries

828. Shri Narendra Singh Mahida:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to abandon its
present policy of unrestricted licens-
ing of export-oriented industries in
favour of a more selective approach;

(b) it so, why such a
necessitated; and

step was

316¢C

(c) the details of the new scheme?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) It has never
been the policy of Government to
license export-oriented industries in
an unrestricted manner.

(b) and (c). It has all along been
the policy of Government to consider
carefully all aspects of a proposal,
including the prospects for export,
before granting a licence under the
Industries (Development and Regula-
tion) Act, and later an import licence
for equipment. A selective approach
is necessary in order to ensure that
the projects, set up primarily on
export considerations, can maintain
continuing exports on an economic
basis.

Trade Agreement with Ceylon

r Shri Ram Ratan Gupta:
829. { Maharajkumar Vijaya
| Ananda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the trade agreement
between India and Ceylon is being
reviewed for increasing further trade;
and

(b) if so, the details thereof?

The Minister of Intermational Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
It is proposed shortly to review the
implementation of the Indo-Ceylon
Agreement.

(b) The details would be available
after the review has taken place.

Import of Rubber from Malaya

830. Shri Narendra Singh Mahida:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Malaya has agreed to
barter natural rubber for Indian
manufactured goods;

(b) if so, the details of the agree- .
ment; and
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(c) the guantity of rubber that is
likely to be imported under this
agreement?

The Minister of International Trade
in the Ministry of Commerce and
Indostry (Shri Manubhai Shah): (a)
No, Sir.

(b) and (c). Do not arise.
Aluminium Projects

( Shri Kolla Venkaiah:

| Shri Rameshwar Tantia:

| Shri Ram Rattan Gupta:
831. Shri Surendra Pal Singh:

ﬂ Shri Buta Singh:

| Shri Narendra Singh

{ Mahida:

Will the Minister of Commerce and
Industry be pleased to state:

{a) how many Aluminium projects
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(b) when they will be established;

(¢) capacity of production ef each
project;

(d) estimated cost of each project;
and

(e) whether any foreign aid is
expected and if so, what?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (e).
Licences under the Industries
(Development and Regulation) Act,
1941, have been issued for establish-
ment of additional capacity for alu-
minium ingots in the following four
cases. Details regarding capacity,
estimated cost of the project etc. are
also indicated. The foreign exchange
requirements of these projects are
being met or are proposed to be met

will be undertaken in Third Plan partly by long term loans and partly
period; by foreign capital participation.
S1. Project . Capacity  Estimated  BExpected to be
No. licensed (in m/tons pa.)  cost eatablished by
(Rs. crores)
1. Bxpansion of smelter at alwaye
(Kerala) of M/s hdna'x Alummmm
Company . . . 5,000 2°34 Middle of 1964
2, New smelter at Mettur (Madray)
of M/s Madras Alummmm
Company . . . . 12,000 12 1964 end
3. N:w sm:lter in the Koyna region in 7 Preliminaries for for-
Maharashtra of M's KOynn Alu— mution of the Company
minium Company 20,000 21 |ete.  are being finalised.
4. New smelter in Mysore Sla': by Likely to materialise to-
Mis Murarji Vaidya . 30,002 39 | wards the end of the

Third Plan_or early
durirg the Fourth Plans,

In addition to the above, there is
also a proposal to expand the Rihand
smelter of M|s Hindustan Aluminium
Corporation Ltd. Mirzapur District
(UP.) of M|s Hindustan Aluminium
Corporation Ltd., from 20,000 to 50,000
m|tons per annum. This proposal is
under consideration.

Import of Cotton

832. Shri Narendra Singh Mahida:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have
finalised barter deal with a few
countries for the import of cotton;

(b) if so, the details thereof; and

(c) whether these barter deals will
in any way facilitate import of cotton
from America?

The Minister of International Trade
in the Minisiry of Commerce and
Industry (Shri Manubbal Shah): (aJ
Yes, Sir. Lo ot
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(b) and (c). So far arrangements
have been concluded for the import
ot about 11,000 bales of cotton, valued
at Rs. 81 lakhs, against export of
sugar and another 25,000 bales, valued
sl Rs. 1.75 crores, against export of
manganese ore and ferro-manganese.
A part of the cotton which will be
imported under these arrangements
is expected to be supplied by the
US.A.

Earlier this year, agreement had
also beon entered into with the USA.
for import of 55,000 bales of cotton
against export of sugar. Imports of
cotton under this arrangement are in
progress. id

Textile and Woollen Mills

833. Shri Balmiki: Will the Minister
of Commerce and Industry be pleased
to state: i

(a) the number of closed textile
and woollen mills in the country;

(b) the name of the State where
they exist; and

(c) the steps taken by Government
to start these Mills again?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhal Shah): (a)
to (c). According to information avail-
able with Government no woollen
mill is remaining closed. As for
Cotton Textile mills, a statement
giving the required information is.
laid on the Table of the House.
[See Appendix I, annexure No. 88].

Price of Scooter Metres

834. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the price at which scooter
metres are being imported: and

(b) the price at which they are
likely to be sold in the market?

The Minister of International Trade
in the Ministry of Commerce and

Industry (Shri Manubhai Shah): (a)
and (b). The item ‘Scooter metres’
has not been separately classified in
the Indian Trade Classification and
the Import Trade Control Schedule
and as such the Information i not
available.

Requirements of Iron and Steel

. [ Shri Buta Singh:
835. { Shri Narendra Singh
| Mahida:

Will the Minister of Steel and Heary
Industries be pleased to state:

(a) whether the basic raw materlals
of iron and steel produced in our
country fall short of our annual
requirements and if so, by how much;
and

(b) how Government propose to
meet this shortage during the next
year—what portion by increased pro-
duction and what portion by imports?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). There is no absolute
shortage of any basic raw material
for iron and steel production, except-
ing that some of the raw materials
readily available, as for instance
coking coal and limestone, are not
always of the most suitable quality
required for steel production. Steps
are already being taken to develop
further the production of the right
quality of materials by intensive pros-
pecting and mining.

Acid Dyes and Sulpha Drugs

836. Shri P. K. Ghosh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantitieg of acid dyes and
sulpha drugs we consume every year
and from where we import them and
at what cost;

(b) how much of the country's
demand is met from the indigenous
manufacturers; and
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(c) what will be the yearly saving
if these materials are manufactured
in the country?

The Minister of Industry in the
Ministry of Commerce and Indus-
try (Shri Kanungo): (a) to (c).
The current consumption of acid dyes
and sulpha drugs in the country is
about 650 tonnes and 700 tonnes
per annum respectively. This is
met by both indigenous production
and imports. Imports are obtained
from UK, US.A, US.S.R. and other
countries. During 1961-62, imports
of acid dyes were to the extent of
Rs. 79.41 lakhs while the imports of
sulpha drugs were about Rs. 93.84
lakhs.

About 55% and 27% of the demand
of acid dyes and sulpha drugs res-
pectively is being met by indigenous
manufacturers.

A saving of foreign exchange of
about Rs. 50 lakhs in the case of acid
dyes and about Rs, 70—80 lakhs in
the case of sulpha drugs may be
effected if these items are produced
indigenously.

.Export of Coir Products

837. Shri P. K, Ghosh: Will the Min-
ister of Commerce ang Industry be
pleased to state:

(a) the quantity and value of the
coir products that is annually export-
ed;

(b) whether supply of coir products
far exceeds the demand;

(c) if so, how much stock is lying
idle due to the lack of foreign pur-
chasers; and

(d) what action is being taken to
step up the export of coir products?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
A statement showing the quantity and
value of the coir products exported
during the last three years is laid on
the Table of the House. [See Appen-
dix I, annexure No. 89].
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(b) No, Sir.
(c) Does not arise.

(d) The steps taken to step up
exports of coir and coir products in-
cludes participation in exhibitions
abroad, display in show-rooms attach-
ed to Indian Embassies and Consulates
im foreign countries, dissemination of
publicity literature, sending delega-
tions, conducting market surveys in
foreign countries and affording export
incentives by making available raw
materials such as sisal yarn, dyes and
chemicals and essential items of
machinery against exports of coir
goods under the Export Promotion
Scheme.

Handloom Industry

838, Shri P, K. Ghosh: Will the Min-
ister of Commerce and Industry be
pleased to state what main develop-
ment schemes were undertaken by the
handloom industry during the first two.
years of the current Plan?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): A
statement is laid on the Table of the
House. [See Appendix I, annexure
No. 90].

Punjab Requirements for Iron and
Steel

839. Shri Daljit Singh: Will the Min-
ister of Steel and Heavy Industries be
pleased to state:

(a) the total requirements of iron
and steel of Punjab State during 1962-
63; and

(b) the total supply made so far?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): (a)
and (b). Steel—Allotments are made
only for categories of steel which are
in short supply i.e., BP Sheets thinner
than 14 Gauge and GP & GC sheets.
During the first half year of 1962-63,
no allotment of GP|GC sheets was
made. The total demand for these
three categories was 76,515 tonnes.
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The despatches during the correspond-
ing period were 11,711 tonnes. These
despatches include supplies against
Central quotas, State quotas and des-
patches to Controlled Stockists against
current and outstanding demands.
The allotment for the second half year
of 1962-63 has yet to be made.

Pig Iron.—(i) Since there jis no
quota system for pig iron, no allot-
ments are made. Indents received
from industrial units in the® Punjab
State to the extent of 55,397 metric
tons have been planned during 1962
(upto 23rd October 1962).

(ii) 31,001 metric tons (April to
September 1962).

Cement Factory in Kangra

840. Shri Daljit Singh: Will the
Minister of Steel and Meavy Indus-
tries be pleased to refer to the reply
given to Unstarred Question No, 236
on the Bth August, 1962 and state
whether the site for the cement fac-
iory has been selected in consultation
with the Railways?

The Minister of Steel and Heavy
‘Industries (Shri C, Snbramaniam): No,
Sir. Not yet. The Government of
Punjab have =ince represented that
the factory should be set up at Samlot:
in Kangra district as originally pro-
posed and the economics of such a
scheme based on transport of raw
materials and the finished product by
road between Pathankot and Samloti
are now under examination.

Alumininm Conductors Industiry

841. Shri Yashpal Singh: Will the
Minister of Commerce and Industry
be pleased to state what facilities are
being given to small scale unitz to
become bigger economic units in the
aluminium conductors industry?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanunge): Generally, it is con-
sidered that A.C.SR. and A A Con-
ductor industry is not suited for small
scale development as this cannot be
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economically operated in small scale,
Therefore, when capacities for further
licensing under the Industries (Deve-
lopment & Regulation) Act become
available, due weightage is given to
the contribution made by the small
scale units and where they can possib-
ly be developed into larger units they
are considered for licensing. How=-
ever each application has to be con-
sidered on its own merit,

Steel for Defence Needs

[ Shri Birendra Bahadur Singh:
842. { Shri P. C. Borooah:
| Shrimati Maimoona Sultan:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether®*the need of the Minis-
try of Defence in respect of steel has
been reassessed in view of the present
national emergency;

(b) if so, what is the assessment of
steel requirement during the Third
Plan; and

(c) whether the production in the
stecl plants in the public sector has
been geared up in view of the revis-
ed estimate?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): (a)
to (c¢). The Ministry of Defence have
indicated their immediate direct re-
quirements, which the Steel Industry
is being geared to produce at short
notice. The industry will also meet
additional requirements, when known,
to the extent possible,

Non-ferrous Metals

843. Shri Birendra Bahadur Singh:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Government of Madhya Pradesh have
moved the Union Government for
increase in its quota of supply of non-
ferrous metals; '
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(b) whether the Union Goernment
have since considered this demand;
and

(c) if so, what shall be the increas-
ed quota of non-ferrous metals (also
giving present quota fixed fnr the
State)?

The Minister of Indusiry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b), Yes,
Sir.

(t) Due to shortuge of foreign ex-
change it has not been possible to in-
crease the allocation of non-ferrous
metals. The allocations made in
April-September, 1862 are—

April

Scptember
1962
Tons
Copper . 537
Zinc . 450
Aluminium 68
Lead . . . 6

Allocations for the current period
have not-yet been made,

Manufacture of Mopeds

844. Shri Bireadra Bahadur Singh:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is a fact that the
Union Government have licensed
five firms of Gwalior (M.P.) for the
manufacture of mopeds;

(b) the production capacity of these
five units per annum; and

(c) when they are likely to go into
production?

The Minister of Steel and Heavy
Industries (Shri C, Subramaniam):
(a) Five firms have been granted
licences under the Industries (De-
velopment and Regulation) Act, 1951,
for the manufacture of mopeds. Of
these only one licencee proposes to
set up the industrial undertaking at
Gwalior (M.P.).
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(b) Each unit is licensed for an
annual capacity of 3,000 mopeds, The
question of increasing the capacity of
those units which have shown zalis-
factory progress is being examined,

(¢) Two of the five unils are expec-
ted to go inte productioin  sometime
next year,

Aluminlum Plan in Madhya Pradesh

»
845. Shri Birrndra Bahadnr Singh:
Wiil *n . Minister of Commerce and
Industry be pleased to staie:

(a) whether Govermiment have con-
sidered the report of the Hungarian
experts in respect of the setting up of
an Aluminium Plunt in Madhyva Pra-
desh:

(b) if so. the decision of Govern-
ment; and

fe) where and when this plant is
likely tp be set up?

The Minister ¢f Industry in the Min-
istry of Commerce and Industry
{Shri Kanungo): a1y to (¢). The
report of the IHunzoucian experts  in
rezpect of the seiting of the Alumi-
nium plant in Madhva Pradesh is stidl
under consideration,

New Inventions

846. Shri Bade: Will the Minister of
Commerce and Industry be pleased (o
state:

(a) how many new inventions have
been received for inspection and re-
agistration by  Invention Promotion
Board in 1961 and 1962;

ib) whether it is a fact that the
sald Board has received an applica-
tion to inspect the new invention
called “Range Finder”; and

(c) if so, of what utility the said
instrument i3 for defence purposes?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanunge): (a) The number of
new inventions received during the
years 1960-61 and 1961-62 iz 347 and
518 respectively.
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b} Yes, Sir.

(¢) The invention could not be
evaluated for its utility to defence
purposes for want of sufficient infor-
mation from the applicant which he
has failed to supply so far

Vegetabe 0il Export

847, Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it i1s a fact that though
the quantum of vegetable oil exports
had doubled in 1962 the export earn-
ings show only a marginal increasc;
and

(b) if so, the reasons for the same?

The Minister of International Trade
in the Minisiry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). The quantum of exports of
vegetable oils has show substantial
improvement in the period January-
Aygust 1962 as compared to the same
period last year, but foreign cxchange
earnings have nol increased in the
same proportion because the world
prices of wvegetable oils have been
lower this year than those prevailing
in the corresponding period of last
vear. This is mainly due to soyabean
exports from U.S.A. and large vege-
table oil exports from Argentine and
nther countries at lower prices.

Length of Saries

848. Shri Sezhiyan: Will the Minister
of Commerce and Industry be pleased
lu slate:

(a} whether Government have any
propose! under consideration to put a
ceiling on the length of the saries to
5 yards only; and

(o) whether the length of turban
cloths, dhoties and other modes of ap-
parel also will be taken up for the
‘cut’ proposed?

The Minister of Internationa] Trade
in the Minisiry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (k). There are no such proposals.

Industries in Mysore State

849, Shri S. B. Patil: Will the Min-
ister »f Commearce and Industry be
plenzed to state:

{a) the number of licences issued
during 1961-62 for installation -7 dif-
ferent types of industries in Mysore
State; and

(b} *he number of industries that
have decided to  collaborate  with
foreiyn firms during the above period?

The Minister of Industry in the Min .-
istry of Commerce and Industry
(Shri Kanungo): (a) Particulars
of licences issued from time tp time
published in the “Bulletin of Indus-
{1in] Licences, Import Licences &
Export Licences” and in the “Indian
Trade Journal” both of which are
Weeklies and in the monthly “Journal
of Iadustry & Trade”, copies of which
are available in the Library of the
House,

{b) The total number of foreign
collaboration cases approved was 402
durirg 1961 and 246 during the period
Jaruary-September, 1962.

Closure of Plate Mill at Rourkela
Steel Works

§50. Shri Indrajit Gupta: Will the
Minister of Stezl and Heavy Industries
be pleated to state:

(aj whether the Plate Mill at
Rourkela Steel Works had to close
down recently due to breakdown of
a generator;

(b) whether an enquiry has been
made into the causes of the break-
down and its prolonged nature; and

(¢) extent of the loss of output in-
curred as a result thereof?
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The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): (a)

Yes, Sir.
() Yes, Sir.

(¢) The Plate mill remained closed
only for two days. The loss in pro-
duction was made good later.

Cement Scarcity jn Mysore State

831, Shri S. B. Patil: Will the Min.
ister of Steel and Heavy Industries be
pleascd {p state:

(a) whether there has been acute
scarcity of cement especially in rural
creas of Mysore State;

(k) whether it has been brought o
the notice of Government! that it is
available only at black market prices;
and

te} whether any enquiry has been
made and steps taken to ease the
situation?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): (a;
There is an overall shortage of ceinent
in the country and the allocation made
te States is less than their reported
demand. The total allocation for
Mysore State during the first 9 ‘months
of 1962 was 1,84,500 tonnes out of
which a quantity of about 1,81,500
tenneg was despatched. The alloca-
tion has ncl been reduced during the
current ouarter. Further allocation of
the Stete guota to individual consu-
mers is the responsibility of the Gov-
ernment of Mysore.

ih) No, Sir,

(c) Does not arise.

Pig Iron Plant at Vishakhupainam

852, Shri Kolla Venkalah: Will ihe
Minister of Steel and Heavy Industrial
Le plesred 1o state:

(8) whether a proposal for th=
-establishment of a pig iron plant at
Vishakhapatnam has been considered
iy Guvernment;
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(b) the source of raw materials for
the manufacture of pig iron;

(¢) the earnings on the export of
one ton of pig iron other than one ton
ol iron ore; and

(d) -tiwe decision taken by Govern-
ment?

The Minister of Steel ang Heavy
Industries (Shri C. Subramaniam): (a)
ta (d). The question of setting up a
pig iron plant in the Vishakhapatnam
arvea and the source of raw material
for it is being examined in connection
with Fourth Plan Schemes. The ex-
port price cf pig iron ranges between
Iis. 200 to Rs. 250 per metric ton FOB
depending upon the quality. As
ugainst this, the export price of iron
uivs varies approximately from Rs. 50
to Rs. 55 per metric ton FOB depend-
g upon its iron content.

Regional Drug Research Laboratory at
Jammu

853. Shri Abdul Ghani Goni: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the types of drugs manufactur-
ed at the Regional Drug Research
Laboratory at Jammu;

(b) extent of demand of such drugs
in the country; and

(c) what further steps are being
taken tlo increase their production?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). Informa-
tion is being collected and will be laid
on the Table of the House.

Import Licenceg

854. Shri Abdul Ghani Goni: Will
the Minister of COommerce and Indus-
try be pleased to state how many
applications for import licences from
the State of Jammmu and Kashmir and
Delhi sponsored by the Directors of
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Industries of concerned States have
been received by his Ministry during
the period from April to September
1962 and how many are pending dis-
posal for the issue of import licences?

The Minister of Internationa] Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhaj Shah): The
information is being collected and will
be laid on the Table of the House,

Hote] at Bhilai Steel Works

R535. Shri Joti Saroop: Wil] the Min-
ister of Steel and Heavy Industries
be pleased to state:

(a) whether a hotel is maintained
by the Bhilai Steel Works for wvisitors;

(b) if so, at what cost the hotel was
constructed; and

ic) what were the total receipts in
respect of lodging fees paid by visi-
tors for the financial year ended March
31, 1962, 1961 and 19607

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) A hotel called Bhilai Hotel is
maintained for Soviet experts, who
under the terms of their cortract are
entitled to free furnished acvemmoda-
tion, and is also used by other visi-
tors.

(b} The hotel was constructed at an
estimated cost of Rs. 56.40 lakhs.

{e) The tota]l receipts in respect of
lodging fees paid by visitors are as
under:

Rs,
For the financial year ended
11st March, 1962 . 30,558
For the financial’year endled
31st March, 1967 . 32,923
For the financial vear ended
315t March, 1960 . 16,630

2193( A1) LSD--4.

Synthetic Rubber Factory in Bareilly

856, Shri S. M. Banerjee: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the progress made regarding the
establiskment of the Synthetic Rubber
Factory at Bareilly; and

(b) when the plant is likely to go
into production?

The Minister of Industry®n the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) and (b). The Synthe-
tic Rubber Factory at Bareilly is now
nearing compiction. Adequate
arrangement: have been ‘made for the
supply of alcohol, water, power ete.
for the project. Construction of the
housing colony and miscellaneous civil
works have proceeded according to
schedule, The testing of the equip-
ments is now in progress. The party
expects to bring the plants on steam
and start trial production in Decem-
ber, 1962|January, 1963 and regular
production from February|March,
1963.

Steel and Allied Products Ltd,,
Calcutta

857. Shri Indrajit Gupta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Messrs. Stee] and Allied
Products, Ltd., Calcutta have been
sanctioned loans by Government for
development and expansion schemes;

{b) it so, the amount of loans sanc-
tioned and granted so far;

(¢) purposes for which the loans
were given; and

(d) whether any foreign exchange is
involved?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shrj Kanungo): (a) No, Sir. No loan
*.35 been sanctioned by Government
of India to this company.

(b) to (d). Do not arise.
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Table
PAPERS LAID ON THE TABLE

Nore or PUBLICITY IN CONNECTION
wITH CHINESE AGGRESSION

The Minister of Information and
Broadcasting (Shri B. Gopala Reddi):
Sir, I beg to lay on the Table a note
on publicity in  connection with
Chinese aggression. [Placed in Lib-
rary. See No. LT-573[62].

AwnnuaL RerorT oF Heavy ELETTRICALS
LTp. aND GOVERNMENT REVIEW THERE-
ON

The Minister of Stee]l and Heavy In-
dustriag (Shri C. Subramaniam): I
beg to lay on the Table 3 copy each
of the following papersi—

(i) Annual Report of the Heavy
Electricals (India) Limited,
Bhopal for the year 1960-61
along with the Audited Ac-
counts and the comments of
the Comptroller angd Auditor
General thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956,

(ii) Review by the Government
on the working of the above
Company.

[Placeg in Library. See No.
LT-589|62).

WooLLEN TEXTILES (PRODUCTION AND
DisTriBUTION) CONTROL ORDER

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhaj Shah): I beg
to lay on the Table a copy each of the
following papers:—

(i) The Woollen Textiles (Pro-
duction and Distribution Con-
trol) Order, 1962 published in
Notification Neo. S.O. 3425
dated the 13th November,
1962, under sub-section (6) of
section 3 of the  Essential
Commodities Act, 1955 [Plac-
ed in Library. See No. LT-
590/62].

(ii) Administrative Report of the
Tea Board for the year 1860-

61. [Placed in Librury. See
No. LT-586{62).

AnnvuaL Report oF HiNpustan AnTio-
TICES LTD ETC

The Minister of Industry in the
Ministry of (‘ommerce and Industry
(Shri Kanungo): I beg to lay on the
Table a copy each of the following
papers-

(i) (a) Annual Report of the
Hindustan Antibiotics Limited,
Pimpri—Poonu, for the ycar
1961-62 along with the Audit-
ed Accounts and  the com-
ments of the Comptroller and
Auditor  General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956,

(b

—

Review by the Govcrnment
on the working of the work-
ing of the above Company
[Placed in Library. See No.
LT-591/62].

(i) (23 Annual Report of the In-
dian Drugs and Pharmaceuti-
cals Limited, New Delhi, along
with the Audited Accounts
znd comments of the Comp-
troller and Auditor General
thereon under sub-section (1)
of scction 619A of the Com-
panies Act, 1956,

(b) Review by the Government on
the working of the above
Company. [Placed in Library.
See No. LT-592/62].

(iiiy (a) Annual Report of the
National Industrial Develop-
ment Corporation Limited,
New Delhi, for the ycar 1961~
62, along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor General thereon, under
sub-section (1) of section 619A
of the Companies Act, 1956.

(b) Review by the Governmen:
on the working of the above
Corporation. [Placed in Lib-
rary. See No. LT-598/62].
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(iv) Annual Report of the Trade
Marks Registry for the year
ending 31st March, 1962, under
section 126 of the Trade and
Merchandis» Mari:: Act, 1938,
[Placed in Library, See No.
LT-594 /62].

Annual Report of the Khadi
and Village Industries Com-
mission for the year 1960-61
under sub-section (3) of sec-
tion 24 of the Khadi and Vil-
lage Industries Commission
Act, 1956, [Placed in Library.
See No. LT-595/62].

(v

—

NoTtiFicaTioNn UNDER MINES AND
MineraLs AcT

The Deputy-Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
mavis): I beg to lay on the Table a
copy each of the fullowing Nuotifica-
tions under sub-section (1) of section
18 ot the Mines and Minerals (Regu-
lation and Development) Act, 1957
making certain amendments to  the
Second Schedule {o the said Acti—

(i} G.S.R. No 1486 dated the 10th
November, 1962,

(i) G.5.R No 1487 dated the
November, 1962.
[Placed in Library.
6z].

10th

See No. LT-596/

NOTIFICATIONS UNDER (GOVERNMENT
SavinGgs CERTIFICATES AcT

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): I beg to lay on the Table a
copy each of the following Notifica-
tions under sub-section (3) of section
12 of the Government Savings Certi-
ficates Act, 1959, making certain fur-
ther amendments to the Post Office
Savings Certificates Rules, 1960:—

(i) GSR No. 1225 dated the Tth Octo-
ber, 1961,

(ii) GSR No. 1355 dated the 11th
November, 1961,

(iii) GSR No. 102 dated the 27th
January, 1962.
[Placed in Library. See No. LT-597/
82].
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12.64 hrs,
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of sub-rule (6) rule 162 of
the Rules of Provedure and Con-
duct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation
{No. 5) Bill, 1962, which was
passed by the Lok Sabha at its
sitting held on the 20th Novem-
ber, 1962, and transmitted to the
Rajya Sabha for its recommenda-
tions and to state that this House
has no recommendations 10 make
to the Lok Sabha in regard to the
said Bill.”

12.05 hrs.
ESTIMATES COMMITTEE

ELEveNTH REFPORT

Shri Dasappa (Ban- .lore): 1 beg to
present the Eleventh Report of the
Estimates Committee on the Ministry
of Finance (Department of Economie
Affairs)—Revision of the form and
contents of the Demands for Grants,

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government business
in this House during the week com-
mencing 26th November, 1962, will
ronsist of:

(1) Consideration of any item of
business carried over from today's
Order Paper.

{2y Consideration and passing of:

The Warehousing Corporation Bill,
1962,

The Workmen's Compensation
(Amendment) Bill, 1962.

.
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The Multi-Unit Cooperative
Societie; (Amendment) Bill, 1962,

The Delimitation Commission Bill,
1962.

The Gift-tax (Amendment) BLl,
1962,

The Taxation laws
B!, 1962,

{Amendment)

The Working Journalists (Amend.
ment) Bill, 1962.

The All-India Services (Amend-
ment) Bill, 1962,

(3) Discussion on the fixation of
price ¢f sugarcane on the basis of pro-
ductior, of sugar on a motion to be
moved by Shri Prakash Vir Shasiri
at 2-30 P.M. on Monday, the 26th
November, 1962.

Shri Hari Vishnu Kamath (Hos-
hangatiad): Mr. Speaker, mav I ear-
nestly request that some {ime be
found during the next weck for a dis-
cussion in the House of the latest
Chinese note? The Prime Minister
observed  yesterday, very rightly
so, that Parliament should lay
down the policy and principles.
It is all the more necessary in
thiz context that Parliament should
consider how far even a hypo-
thetical acceptance of the proposal
would mean or entail a serious depar-
ture from the policy and prineciples
laid down in the Resolution adopted
unanimously and with acralamatism
by the Hnuse on the Prime Minister's
T4th birthday last week.

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: Time
should be found for this discussion.

o amt (femme) W R,
frgi 3 & o Aol 7 faedt TR

= @ A §Y AT &Y giRd aeET
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¥T &1 fGect & &7 0¥ [TeT #1 gHeqy
F e ¥ faamar @1 w1 A Y 44 (F
T g9 ¥ I9 A7 =1 &1 | 9 F HAemar
T A@iaSr Gl & feAfaa #
sy 92 &7 feera <@ gun av 1 3g
DNugw g fee F @ Fare §
Y T3 grew § 9T g9 gMT
Sifge 1 o faw feeell # aw sy T
& A §9 7 33 TeAs g A 8
THIET T 3T 7AWl 9% A a9T H

Fec Tt A ey |

Shri Daji (Indore): Immediately
after tne stutement of the Minister oy
Planning, we had moved for a discus-
sion on ihe price policy. I was told
that it wa. on the List of motr ma
moved-—No-day-yet-named motions. As
the question of prices is very Impor-
tant,—a statement has already been
made—re would like to discuss that.
Some time may be found for thal.

Shri S. M, Baperjee (Kanpur): I
support Shri Kamath's contention
and this other discussion. Another dis-
cussion which was agreed to by the
hon. Minister was the discussion an
the motion to be moved by Shri
Harish Chandra Mathur on the report
of Shri V. T. Krishnamachari. As the
House is sitting till the 11th, I request
that there may be a discussion on that.

= we fag (Far) A A
7z 2 fF &7 F09 ¥y wr=g fad @
NfF g #< fad 1% | w= AT A AR
7 Fv=9 aifgw 57 o ar fee g=%
sa f&d 9rF
Shri Satya Narayan Sinha: All these
suggestions I would like tp discuss

before the Business Advisory Com-
mittee,

st oo feg W W@ FE ar
§ 7 U 9% TH F H JARE |

TR ARG . T TA FCAT 7
@1 79 % fAq =T qw § 9@ w0
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Shri Ranga (Chittoor): I think the
Prime Minister hag announceq that he
would make a statement today. I
suppose he has sent a reply to the
Chinese. ...

Some Hon, Members: No, no.

Shri Ranga: If not, I hope they
would agrec to the proposal made by
Mr. Kamath in regard to this matter.

Mr, Speaker: Al]l the suggestions
that have been made, the Minister of
Parliamentary Affairs sayg that they
would be considered.

Shri Hari Vishnu Kamath: May 1
request that the Prime Minister do
make a brief statement on the war
eituation. The press reports today
are, the frontier is very live. What
does it mean! The frontier is very live
—the India China frontier, the India
Tibet frontier.

Mr. Speaker: Order, order.

s art | WEAH HEIed, Has]
& F W oar T ¥ fAu aww o
WHarEE FGr dIfd T oAEEl o
@9 H ==t & a7 @ 7

weqy AFRA A T a9 THIH
% Fg a9a § fF g 3|0 & 4 =,
W 9T 619 §% 4% § T a99EGT |

Of course, the consensus of the
House was that the Prime Minister
may from time to time, whenever he
considers necessary make a state-
ment, Therefore, we have left it to
him that he should just consider when
and how and on what occasion that
statement has to be made. So, he will
choose the occasion and give the in-
formation to the House. But we
ghould not press that on a particular
day he should make a statement or
he must make a statement.

Shri Hari Vishnu Kamath: May I
submit that yesterday it was only in
answer to a question of mine that
he made a statement? He did not
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make the statement on his own or
suo motu. Today, the press reports are
to the effect that though there is
cease-fire on the frontier, the frontier
is still live? What is meant by ‘live
frontier’? Does it mean that the Chi-
nese are continuing firing?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
Mr. Speaker, Sir, you have been
pleased to say that I should keep the
House informed of any developments
whenever it takes place.

Since yesterday, there has been no
special development which needs re-
counting here. The Chinese cease-fire
has continued on their side, and so far
as I know, there has been no firing
on either side,

Ag for the fronticr being live or
whatever else it might be, it is, of
course, a live frontier, whatever that
might mean; it is very much a live
frontier. We are taking so much in-
terest in it, and people there are
taking even more interest in it; it is
a live frontier. But there has been
no recrudescence of fighting any-
where in the frontier.

st A e (TREE)
UEgs WEEd, § UF IEETd Sedr
g 1 a7 & Far B Fgfaee i
g gg-faam g7 & g SuT ¥ w1
watar 7 g€ | § a8 ST =g
g B 71 9% ga-faow 1 swe g W
A ggT & W& A oEw AW A O ge-
faom T faar &1

Shri Priya Gupta (Katihar): What
does the hon. Prime Minister mean by
saying that our people are holding
positions in the NEFA? We would
like to have a clarification from him
on this point. What is the actual
position there of our jawans? I want
to have a clarification, whether our-*
people have withdrawn....
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Mr. Speaker: Now, the hon. Member
is holding position. He should resume
his seat.

Shri Priya Gupta: What is meant by
‘holding positions'?

Mr, Speaker: That means what the
hon. Member is doing now.

Shri Priya Gupta: What is the posi-
tion of our jawang there?

Mr, Speaker: What is meant by
holding position is exactly what the
hon. Member has been doing just
now, in spite of my asking him to
resume hig seat.

Shri Hem Barwa (Gauhati); May I
humbly submit that we are still in the
dark about the positions at which the
Chinese troops are stationed in the
Kameng division as also in the Lohit
Division. Yesterday, the hon. Prime
Minister was pleased enough to say
that the troops were beyong the Foot-
hills. We just want to know the
location where the troops are. Now, he
has spoken about the cease-fire also
that has been given effect to by China,
I am interested in knowing whether
during these last thirty-six hours,
they have shown any sign or given
any evidence of withdrawing  their
troops whom they «call Frontier
Guards from the position where they
are stationed now.

shri Ranga (Chittoor): 1 thought
that my bon. fricnd the Prime Minis-
ter himself would have thought it a
big enough information to convey to
the House or a question of big enough
interest tg this House, but anyhow, I
wish to express my satisfaction and
special pleasure that these two milit-
ary missions have come from our two
great democratic friends. ..

Mr. Speaker: Order, order.

Shri Ranga: I sincerely hope md.
. trust. .. R

Mr. Speaker: This opportunity
* shoulg not be taken to go into other
details. T would request the leader of
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the Swatantra Party to kindly re-
alise that,

Shri Ranga: I thought that my hon
friend would think it to be of suffi-
cient importance tp make a statement
on this, welcoming these two great
missions which have come here to
help us.

Mr. Speaker: We are at a different
stage now. We are now only taking
up the statement made by the Minis-
ter of Parliamentary Affairs. But
now we have gone on to things that
are absolutely unconnected with this.

Shri Frank Anthony (Nominated—
Anglo-Indians): Before the Prime
Minister says anything, would like
to draw his attention to a fresh item
of spot news. 1 would like to know
whether there is any truth in it that
even after the cease-fire, the Chinese
are still pressing forward. That is this
morning’s spot news.

Shri Jawaharla] Nehru: I have no
information about that. I do mno#
think there is any further advance of
any kind.

The hon. Member, Shri Hem Barua,
wanted to know the exact spots, the
co-ordinates almost. T am sorry I can-
not give them, because it is not on
one spot that a group sits. They are
spread out, but broadly speaking, the
Chinese forces are between Bomdila
and the Foothills. They may be
partly dispersed, partly together, and
they have stopped there. Judging by
the Chinese statement itself, their
withdrawa]l will commence on the 1st
December, There has been no kind
of advance reported and no firing
either there or in Ladakh.

Shri Ram Sewak Yadav: Are we
advancing?

Mr. Speaker: Order, order.

Shri Priya Gupta: The hon. Prime
Minister has not clarified what |ls
meant by ‘holding to the position'.

Mr. Speaker: That he has said, That
ought to be clear to him.
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12.1€ hrs.

TAXATION LAWS (AMENDMENT)
BILL

The Minister of Finance (Shri Mor-
arji Desai): I beg to move for leave to
intrcduce a Bill further to amend the
Income-tax Act, 1961 and the Wealth-
tax Act, 1957.

Mr. Speaker: The question is:

‘That leave be granted to in-
troduce a Bill further to amend
the Income-tax Act, 1961, and the
Wealth-tax Act, 1957"

The motion was adopted.

Shri Morarji Desai: I introduce the
Bill

MAJOR PORT TRUSTS BILL

The Minister of Transport and Com-
municationg (Shri Jagjivan Ram): I
beg to move for leave to introduce a
Bill to make provision for the consti-
tution of port authorities for certain
major ports in India and to vest ad-
ministration, control and management
of such ports in such authorities and
for matlers connected therewith.

M- Speaker: The question is:

“That leave be granted to  in-
troduce a Bill to make provision
for the conslitution of port autho-
rities for certain major ports in
india and to vest administration,
control and management of such
ports in such authorities and for
matiers connected therewith”,

The motion was adopted.

Shri Jagjivan Ram: I introduce the
Bill.
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12,17 hrs.
CONSTITUTION (FIFTEENTH
AMENDMENT) BILL

The Mnlister of Law (Shri A. K.
Sen): I beg to move for leave to in-
troduce a Bill further to amend the
Constitution of India.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India".

The motion was adopted.
Shri A. K. Sen: I introduce the Bill

—

RE: NOTE ON PUBLICITY IN CON-
NECTION WITH CHINESE

AGGRESSION
Shri D. C. Sharma (Gurdaspur): I
would submit that the Nof® laid on

the Table of the House by the Minis-
ter of Information and Broadcasting
with regard to publicity in connection
with Chinese aggression should be
discussed on the floor of the House.

——

TI.XTILES COMMITTEE BILL

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): I
beg to move for leave to introduce a
Bill t{o provide for the establishment
of a Committee for ensuring the qua-
lity of textiles and textile machinery
and lor matters connected therewith.

Mr. Speaker: The quesiion is:

“jhat leave be granted to in-
troduce a Bill to provide for the
establishment of Committee for
ensuring the quality of textilea
and textile machinery and for
matters connected therewith”.

The motion was adopted.

Shri Manubhai Shah: I introduce the
Bill.
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12.18 hrs.

DEFENCE OF INDIA BILL—contd.

Mr. Speaker: The House will now
proceed with further consideration of
the following motion moved by Shri
A. K. Sen on the 21st November 1962,
namely:—

“That the Bill to provide for
special measures to ensure the
public safety and interest, the
defence of India and civil defence
and for the trial of certain offences
and for matters connected there-
with, be taken into considera-
tion”.

Shri Hem Barua was on his legs.
He has already taken 15 minutes.

Shri Hari Vishnu Kamath (Hosh-
angabad): Before we proceed further
with they consideration of the Bill,
may I m8ke a request to you very
earnestly? This Bill is an important
measures. You will recollect that the
Business Advisory Committee at one
stage recommended full 10 hours.
Later on, because we were to adjourn
soon, we reduced it to 7 hours.

Mr. Speaker: I am very sorry....

Shri Hari Vishnu Kamath: I am
coming to that. I suggest that we
make it 12 hours now that we are not
adjourning as originally planned.

Mr. Speaker: We restored those 10
hours only yesterday.

Shri U. M. Trivedi (Mandsaur): 1
would like to support what my hon.
friend, Shri Kamath, has said. There
is no doubt that this is a very impor-
tant Bill.

Mr. Speaker: We will see. First, let
us proceed with the discussion.

Shri Hem Barua (Gauhati): There
has of late been an attempt on the
part of a section of our population in
the country on the basis of the so-
called Chincse proposals, the latest
proposals, to undermine in a very

subtle and careful way our defence
effort. And it pains me to say that a
lobby is growing in this country that
is engaged’ in a sort of propaganda
saying that these latest proposals of
China are honest and genuine pro-
posals and that the country should
work upon them.

I make mention of this only because
of the fact that this might undermine
the defence effort and also undermine
the atmosphere of resistance that is
growing in this country because of
the tremendous response of the people
and the determination so far on the
part of the Government and Parlia-
ment.

That is why, I am apprchensive of
the fact that if this lobby that is
subtly engaged in making propaganda
in favour of the so-called Chinese
proposals for cease-fire and peacecful
negotiations is allowed to grow in
strength, it will surely undermine the
defence effort of this country.

I can cite instances of people even
in Delhi ringing me up and telling
me that the Chinese proposals are
very honest proposals and that the
Government should work on these
proposals, that we people should
throw our weight on the side of the
Chinese proposals. Not only that.
Shri Frank Anthony told me that he
was also getting frantic telephone
calls here in Delhi. This has convic-
ed me that there is some sort of lob-
by growing like that, and it pains me
to say that even in Parliament there
is a lobby that is growing in favour
of accepting these Chinese proposals.

I say the Government and Patlia-
ment should take time to study them,
as I have said before, without pride
or prejudice, and then come to a con-
clusion.

This sort of a lobby growing in this
covntry is bound to undermine our
defence effort, is bound to undermine
the grim determination of the people.
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In evidence of it, may I say that I
have just got a telegram this morning
at 3.30. The telegram reads like this:

“We condemn your views (mea-
ning my views) in view of mass
massacre we strongly urge you
exert parliament agrees cease fire
proposal”

Shrimati Renuka Ray (Malda): But
we are not getting any.

Shri Tyagi (Dehra Dun): Is it from
Assam?

Shri Hem Barua: Let me come to
that.

Besides, I am getting telephone calls
from citizens who refuse to disclose
their identity. Not only I, I said Shri
Anthony is also getting, he told me
like that.

So, whatever that might be, a sort
of lobby iz growing, and this is the
telegram I have got.

Shri Daji (Indore): From where?

Shri Hem Barua: From Assam, at
3.30 am.

I am afraid this sort of thing might
undermine our defence effort. That is
why I have made a pointed reference
to this.

Another thing is growing in the
country, that is the myth of China's
invincibility is growing in this coun-
try. In support of what I have said, I
may draw the attention of the House
to the write-up in the Statesman by
Desmond Doig, If this sort of psycho-
logy grows in this country, the myth
of Chinese invincibility, the myth of
Chinese honesty as adumbrated in the
Chinese proposals, I am afraid all that
we are trying to do in the country,
that was adumbrated and enunciated
in the resolution that was unanimou-
sly passed in Parliament, would be
thrown to the winds. That ijs what I
am afraid of.

AGRAHAYANA 2 1884 (SAKA)
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When the telegram says “we con-
demn you for your views”, what is this
particular view? 1 expressed one thing
in the House because I am supremely
concerned about one thing, about the
reverses that we have suffered. The
reverses do not unnerve me, but I am
concerned with the fact that we have
been humiliated, that India which is
a great country, a noble country, a
peace-loving country, has besn humi-
liated in the eyes of the world, and
psychologically I was not prepared for
thiz humiliation. It is because of this
that I said in the House and asked the
Prime Minister whether he proposed
to go in for a total war with China
with massive military aid in men and
money from friendly countries. I be-
lieve in it, because we have to save the
freedom of our country, We have to
save the territorial integrity of our
country. Therefore, when I said we
should go in for massive military aid
from friendly countries I had in my
view the preservation, the maintenance
of the freedom, and the security of my
country. Therefore, if people condemn
me for that, possibly I stand condem-
ned, What is this? Already there is
that lobby. This was also enunciated
in the latest resolution of the Indian
Communist Party. What does the re-
solution say? The resolution negati-
vely says one thing: that it wants
India to buy on commeTcial
basis arms from friendly
countries, But it is opposed to have
personnel from friendly countries.
When they speak of commercial terms,
possibly they are ignoring the finan-
cial difficulties that this country is fac-
ing and is confronted with. What does
that mean in essence? Berause we do
not have the finances to buy arms and
ammunition, should we allow the
freedom of this country to be sacrific-
ed and slaughtred? I cannot under-
stand this. When the other commu-
nist countries can rush help and arms
to communist China what is the harm
if our country in this hour of distress
and in this critical hour in history,
gets arms and ammunitions, gets mili-
tary aid from friendly countries with
a view to preserving and maintaining
our freedom and security. What is the
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harm? If communist China can get
arms from its communist friends, why
not we? I do not understand the pur-
port of this resolution of the commu-
nist party when it says like that, or
when it says that it is opposed to bring-
mg in foreign personnel even to train
eur people to handle these modern
weapons. Their motive becomes crys-
tal clear. They want the arms and
ammunitions, because of the lack of
gnowledge to utilise them properly on
the part of our jawans, to pasg into
the hands of the Chinese If they do
aot pass into the hands of the Chi-
acse, they may pass into the hands of
=ome  pro-Chinese  communists in
this country so that they may
ase them profitably against our
own people when the appropriate time
comes. That js what I undersiocd by
1eading this resolution.

f have analysed this resolution yes-
terday also. This fact becomes patent
and very clear. Shri Kamath, the de-
puty leader of my Party has said that
the latest Chinese note should be dis-
russed in this House. I would beg of
the Prime Minister to formulate his
attitude and reaction of his Govern-
wnent towards this resolution and take
this country. Certainly the cate-
Parliament into confidence as soon as
possible, because I am apprehensive of
this lobby that is growing in this coun-
ery. What is the purpose olacommunist
China? It lLa: divided the population
uf India into two categories: so-called
progressives and the right wing re-
actionaries. There are now two other
categories: those who support the
ratesg prr;go:-'nig and those who do not
wupport the Ilatest Chinese proposals
put suport the defence effort of
this country. Certainly the cate-
gory that supports the defence
efforts of this country is much
iarger than the category that supports
she latest proposal of China: it iy in-
finitely larger. I am quite confident of
that. Yet, when it is a total war, when
the perfidious enemy is knocking at
our gates. we do not want a single
stray voice against the determined
effort of this Parliament and Govern-
ment, determined effort of the Prime
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Minister particularly. Because, I also
believe that if the Prime Minister's
personality is torn to pieces on this
question, because he is the rallying
point of our country. the eountry will
be torn to pieces,

Therefore, when the whole country,
when the whole Parliament is lending
support to the Prime Minister, that
lobby should not be allowed to grow—
the lobby which is suporting the Chi-
nese proposals.

Now, what has happened? Some of
the communists have been arrested,
and Prof. Mukerjee was very bitter
about that, As I have said, there can
be no compromise with the freedom of
this country. Anybody in this country
who cannot be restrained, anybody in
this country who is not in laison or in
tune with the psychology of the coun-
try, the mood of resistance in the coun-
try, the law must cover him. There ia
no dout about it. What has happened?
I knew how the communists are be-
having; in some border areas of As
sam, they are holding large i .ciings
and the beauty of it is they have asked
the congressmen to preside over those
meetings—some unsuspecting conpres-
smen to preside over those meetings. 1
can name them. Two main resclutions
were adopted in those meetings, One
resolution is the demand for a peace-
ful settlement of the border dispute
with China. Till now, for these people
it 15 a border dispute with China! Ano-
ther resolution pinpoint; or laye
greater emphasis on the fact that the
prices of things are rising. These are
the two resolutions. Ask any man,
ask any newsman or ask any CID or
intellig.nce people in Assam they will
tell you about these two resolutions.
These are the two resolutions mainly
passcd; they pinpoint the fact that
the prices of things are rising because
of this conflict with China, and they
want to rouse the pae:inn of the peo-
ple against this Government, against
our war effort and our defence effort.
We must not forget it. That is whal
has been going on. What do they want
io do? They want to create a sort of
Yennan in Assam and if possible in
West Bengal also so that the commu-
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nist idealogy may spread to the rest
of the country and the entire country
may be countered.

Another thing that I want to say Is
about the news. What about the news?
News of strategic importance gets into
the press. We know the press is offer-
ing tremendous co-operation and show-
ing signs of great restraint in this cri-
tical hour of our country. I would ask
the Government to see through the
Press Advisory Council that news or
information about the strategic move-
ment of our troops or about arms and
ammunition coming into this country
does not get publicity in our papers.
That iz what I would like to empha-
sise.

Mr, Speaker: He must conclude now.
He took 15 minutes yesierday and has
taken about 15 minutes today.

Shri Hem Barua: I am sorry, Sir. I
am concluding now. My last point is
that—we hope and trust—our Prime
Minister would stand firm in this hour
of trial for the nation, and let us treat
the proposals of the Chinese—the so-
called cease-fire and negotiations and
all that—with the contempt that they
deserve.

Mr. Speaker: Shri A. C. Guha.
I have got a wvery long list of
names of Members, If we have got to
accomms.dale a sizeable number, they
ought 1o be brief.

Shri A, €, Guha (Barasal): There
has been a  general  acceptance of
ithe mncvessity of  passing o Bill
like this. The only discordant voice,
and that is also not quite out-
spoken. but in a marner it was dis-
cordant—waes that of Prof. Mukerjee.
We all know that by this Bill the na-
tivn agrees to surrender comg of  its
civi] rights. The Siates arrce to sur-
render some pf their nutone:r. Se, it
is on the agrecmoent of tha peopl. that
this Bill is going to be paszed.

Prof. Mukerjee hag stated that pas-
sing of a Bill like this is against the
grain of the democratic way of life.
But I do not think there is any curb-
ing of the democratic rights of the
people. The Parliament remains sup-
reme. That is the fundamental basis
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of our democracy. Anything done even
during emergency will generally come
before Parliament. The rules to be
framed under the Defence of India Act
will also come before Parliament. So,
the fundamental basis of democracy
remans intact. But surely in an emer-
geney, individuals and some States |
must agree to surrender some of their
rights for the greater weal of the na-
tion.

Prof, Mukerjee has also stated that
this Bill is framed on the basis of the
distrust of the people. I do not think
there is any question of distrust of the
people. The people have responded
willingly to the call <f the nation, to
the call of the Government and of the
leaders, putting forward their utmost
efforts in the implementation of the
war effort. So, this Bill is not based
on the distrust of the people, With the
willing cooperation of the people, this
Bill is going to be passed and enforc-
ed.

Prof. Mukerjee has stated about his
party. I can understand the reason of
his emotional speech yesterday. There
have becn some arrests during the last
two days, mostly of his parly mem-
bers, and that might have moved him
to make a very emotional speech. He
mentioned that their offer of coopera-
tion was in the lanpuage of Kant a
sort of ‘cateporical imperative.” But for
a decision of the nature of categorical
imperative, nobody requires months
and years to take a decision. Catego-
rical imperative means immediate res-
ponse as soon as the proposal comes,
The question of Chinese aggression is
not just new. It has been before the
country for :1ore than one year or two
years. The communist party could not
decide their views about the nature of
the Chinese invasion or the intention
of China. He has stated about the in-
ternational affiliations of the Commu-
nist Party and also about patriotism. 1
think he would agree that in the rom-
munist parlance, patriot was a word of
sbuse. Anybody to be called a patriot
was considered to be almost the grea-
test abus: for a member of the Second
International or the Third interna-
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tional. If now they have accepted
patroitism ag one of their virtues, that
is a new thing to which the country
and the Government will require some
time to reconcile,

We should consider this Bill from
the realities of the situation. The Chi-
nese invasion is there and there can
be no doubt about the zeriousness of
the situation. But apart from the Chi-
nese invasion, we have alsp to consi-
der some internal dangers, The Chinese
invasion is known to everybody. But
there may be saboteurs and disrupters
in the country who are not quite
known to the people. It is for them
that this Bill is intended; not for the
Chinese invaders, but for the sabote-
urs and fifth columnists inside the
country, -

From the last world war we have
got two terms: quisling and fifth-colu-
mnist. Though these two terms are
used as synonyms, I think there is
some difference in the meaning of
these two terms. A quisling is an indi-
vidual who is ready to sell himself
and his country in consideration of
some money or some selfish interest
to be derived from the enemy of the
country, He is a moral pervert. There
may be a fifth-columnist who may be
ready to welcome an invading army
from some ideological basis, on some
ideological conviction. This sort of
people, I think, would be more dange-
rous. I would like to call them, in con-
trast to a moral pervert, ideological
perverts, They consider their views
to be quite moral. They do not feel
any compunction of conscience for
helping a foreign invading army.

Sir, in spite of what might have
been said now, it is true that inter-
national communism is not yet a dead
theory in the world. At one time Lenin
=aid that revolution or communism
cannot be exported in a portfolio out
of country into an other. But now the
theory is that revolution or commu-
nism can be exported from one country
to another country on the point of a
bayonet. That has been the practice
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during the last few years, After the
end of the Second World War we have
seen that some countries have succu-
mbed to the Communists on the doc-
trine of carrying communism on the
point of bayonet. The fifth Columnists
are there to welcome such a contin-
gency, So, from that point of view
we have t? 8-r whether the provisions
of this Bill are necessary or not.

Yesterday. some hon, Members men-
tioned here about the subtle way of
Communist working within a country.
I have already told that they are
morally, conscientiously convinced of
their wayg of thinking and their ways
of working, So they feel that through
any way, through any means they
have to achieve their aims. For that,
infiltration into all sorts of organisa-
tions is one of their methods. They
have been creating cells in the gove-
rnment organisation, in every factory,
in schools and in colleges. That is one
of the methods which they have been
following all through. Sir, I would like
to tell this House that in every Gove-
rnment office there is a Communist
cell which would be ready to sabotage
anything including efficiency, honesty
and morale of the staff. I do not mean
to say that every Communist would
do that. But in every Government
office, every factory there is a Com-
munist cell about which the Govern-
ment hag to be careful,

Shri Nambiar (Tiruchirapalli): It is
not a fact (Interruption).

Shri U. M. Trivedi (Mandsaur):
How does he know it? Let him prove
it (Interruptions).

Mr. Speaker: Order, order. The hon.
Member is giving his views, and one
other hon, Member makes an inter-
ruption, Why should there be a dispute
about it?

Shri A. C, Guha: It is no use disput-
ing me about facts, According to him,
my facts may be wrong, his facts may
be rightt I am giving the facts
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according to my knowledge. 1
repeat, Sir, that acconding to my in-
formation in every Government office
and department and in cvery factory
there is a Communist ce!l and about
these Communist cells the Govern-
ment should be particularly carcful
Moreover, there are communist cells
in the ordnance factories also. The
trade unions also sometimes have some
elements about which the Government
should be careful. 1 think the provi-
sions of this Act will take proper care
about these persons (Interruption).

Then there is another danger as far
as India is concerned, apart from the
invasion that has taken place. We have
some neighbouring countries whose
attitude towards India is not quite
friendly. Nationals and sympathisers
of thosc countries are plenty in India,
particularly in the border regions, in
the borders of Assam, in the borders
of West Bengal, in the borders of Pun-
jab. Rajasthan, Jammu and Kashmir
and also sometimes in the borders of
Bihar and Uttar Pradesh, The sympa-
thisers and national; of those border
countries are there. Perhaps, some of
them were arrested on chirges of es-
pionage, but they might have been len-
iently treated by the courts. The Gov-
ernment should be particularly careful
about these clements Even though we
may not be on any terms of war or
aggression with those countries, but
the spirit and the attitude of hostility
towards India, that the governments
of those countres have created amongst

large number of their wmationalg who )

may be roaming about in India, parti-
cularly in the border areas, has to be
taken note of, and [ think the Govern-
ment skould be careful about them.

In that connection I would like to
draw particular attention to the Cal-

cutta Port. Large numbers of the ope- :,

rators there are alien citizens. About
their attitude and intention to India
ons hag to be very careful It is really
regrettable that during all these years

we have not been able to replace thes'e\
a

alien citizens by our own men at
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vital place as the Calcutta Port. More-
over, in most of the boilers in Calcutta
and Bihar and even in the collieries,
the operators of the boilers are non-
Indians, are alien citizens. Operation
of boilers is a vital thing for our pro-
duction. We should be particularly
carcful about these also,

Now I come to the question of the
Chinese offer of cease fire, We should
be very careful about this,

Mr. Speaker: The hon. Member
should try to conclude now.

Shri A. C. Guha: I will take a few
more minutes. The general opinion
among the public is that it is as
usual a Chinese ruse, a deceptive
trick. We must not slacken our effort
to get arms from everywhere on any
terms we can get. There should not
be any scruple in getting arms on
leasc and, if necessary, also getting
technical personnel from foreign coun-
tries to train our people so that those
arms may be used with efficiency and
for the real purpose,

There is some danger in the Chinese
offer to withdraw from the territory.
We know aft+r the last world war
armg wer  ditributed in a wide man-
ner, either deliberately or were simply
left over. Those arms were taken by
some people and the Naga rebels is a
legacy of that. The Burmese rebels
are fighting with  these arms.  The
Chinese may also now deliberately
distribute arms and create some
pockets which will engender trouble
and sabotage in those areas, So we
ghould be careful about even the with-
drawal of the Chinese. We should see
that no arms are distributed and no
pro-Thinese elements can create any
trouble in future.

Amongst the terms offered, there is
one thing which is very puzzling. Now,
the Chinese may withdraw beyond
whatever they consider to be the Mec-
Mahon Line. But I think they would
resist and they would not allow our
troops to re-occupy those vacated
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territories of ours. To leave that vast
area unoccupied would mean the
potentiality of danger cropping up
there, The Chinese may do something
which wil] enable them to spread
seeds of trouble for us for the future.

I.would like to say a few words
about the provisions of the Bill. The
appointment of the Director of Civil
Defence in th. siates should not be
left to the discretion of the States, It

. should be taken over by the Centre, or

at least the Stateg should make ap-
pointments with the approval of the
Centre. Already, the Home Minister
must be feeling some difficulty about
the selection of some Directors in some
States: I think they should take suffi-
cient precaution now itself so that
Wwrong persons may not be placed in

that very crucial position. There are
some other matters.
Mr. Speaker: He may leave the

other points to hig colleagues.

Shri A, €, Guha: 1 am finishing. 1
think there is some confusion in the
numbering of clause 3. Now all the
numbers are in Arabic numerals, 1
think it would be better if some are
numbered in Arabic and some in
Roman numeralg so that there may be
some distinction between sub-clauses
and clauses,

Shri Osman Ali Khan (Anantapur):
The Defence of India Bill which is
now before this House seeks to provide
the Government with the necessary
powers and authority for the sole pur-

pese of leading the country towards
the goal of final wictorv and for
recovering every inch of  territory

which now lies in the hands of the
Chinese hordes who are occupying
large areag of our country, both in the
NEFA and the Ladakh regions. These
emergency powers, vast powers as
they are, are being given to the Gov-
ernment so that Government can take
swift measures and drastic action in
mobilising  the defence effort. un-
hampered by the ordinary limitations
of a democratic constitution.

While this House is arming the
Government with the emergency
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powers and vast authority, it is abso-
lutely necessary that the Government
should make the right use of the
powers that they are getting and that
they should make full use of them
for mobilising promptly al] the avail-
able resources in the country for meet-
ing this emergency in this hour of na-
tional peril.

It has been mentioned many times
in this House, and rightly so, that the
‘battle for victory has to be fought, not
only by our jawapns who are Tisking
their lives in the battle field, but it
has also to be fought in the eco-
nomic front by increasing our output
in agriculture and by increased pro-
duction in industries to meet the in-
creased demand in this hour of nation-
al crisis.

Certain ag we are about our victory,
our cause being just and our people
being earnest, there ig no gainsaying
the fact that the task before us is a
stupendous one. We are faced with a
treacherous eneiny; he talks of peace
and prepares for war; he wages war
and talks of peace, -God alone knows
what his intentions are when he has
made the recent proposal for cease-
fire. Whatever that be, there iy no
ground for complacency. We are faced
with an uphill task. The enemy has
planned and prepared over a number
of years for this aggression on our
country. He has also the advantage of
the numerical strength. So, we have
to plan for a superior strategy and
mobilise  adequate  resources in
money, material and equipmenti for
our defence effort.

While we very much appreciate the
help, sympathy and support we have
received from the friendly countrieg in
this grave hour of national crisis and
the country will not forget this help, I
have to say that, however friendly a
country may be to us, essentially we
will have to depend on ourselves.
While help may come from outside,
self-help should be the basis on which
we should proceed. God helps those
who help themselves. Even a friendly
country hag to be convinced that we
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are making the maximum use of our
resources in our determination to
mobilise our defence effort.

In this connection, I have a few sug-
gestions to offer, for making the maxi-
mum use of our own resources. There
ig a lot of waste due tp under-utilisa-
tion of our productive resources. Today
waste is a sin. A rupee saved from
waste is a rupee added to our defence
offort. Recently, the Central Statisti-
cal Organisation hag conducted a sur-
vey on the subject of utilisation ot
productive resources. The study re-
veals that of the 215 selected indus-
sries only 110 have utilized 75 per
vert of the available productive capa-
city. The study also reveals that one-
fifth of the total productive capacity in
the country is still idle. This means
that the country incurs a loss of
Rs. 500 crores annually. Shortage of
some raw materials, intermediates,
power and transport facilities are res-
ponsible for this under-utilisation of
our present productive capacity. While
we can of course, increase our pro-
duction by adding more industries, it
would be illogical not to utilise the
present available resources due to
some minor difficulties. The Govern-
ment should ensure that there is no
under-utilisation of the productive re-
sources that we already have in this
country.

In the agricultural front we have
spent Rs. 750 crores during the First
and Second Plans. It is estimated that
out of the facilities that are now
wvailable, we have still to utilise 20
per cent of our irrigation facilities.
The Third Plan hag expressed great
concern on this point. It is absolutely
essential that there should be synch-
ronisation of the construction of head
works, canals, distributaries and field
channels. Now when the head works
and probably the canals also are ready,
the distribution channels and the
minor canalg are not ready. Govern-
ment should immediately correct this
position.
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Now, in some places, the landlord
in the vicinity of the canal does not
co-operate in building field channels
and the land further down suflers for
want of water, even though water is
still available in the canal. Chapter VI
of the Bill provides adequate powers
for acquisition of land. It is necessary
that Government should acquire such
lands and proceed with the construc-
tion of channels sg that agricultural
production does not suffer.

In a national emergency like this the
transport problem ig of great import-
ance. So, the railways should see that
there is better utilisation of the wagon
capacity. Now there is considerable
delay in the oulturn of wagons. If
there is quicker outturn, it will in-
crease our transport capacity tp some
extent, At present, a wagon is run
only for 3} hours in g day of 24 hours,
Now it takes 5 hours to load a wagon,
another 5 hours to unload a wagon and
the wagon runs for 3} hours. So, in
all, the wagon is utilized for 13} hours
and for the remaining 10} hours the
wagon is remaining idle at some rail-
way vard or the nther. In a national
emergency like this, we cannot afford
to have such waste of our wagon
capacity at the railway wards. The
railways should seriously take up this
matter and improve the utilisation of
our wagons. If that is done, it should
be possible to increase our railway
capacity by 30 per cent.

13 hrs.

Above all, there iz the problem of
idle man power in the country. It is
estimated that 20 million able-bodied
persong in the country are unemploy-
ed. An equal number, that is, another
20 million are still under-employed.
The Government should seriously
think as to how this waste of idle man-
power can be utilised. The establish-
ment of a National Labour Service
might be a joint wenture of civilian
and militsry responsibility, This was
done in the United States in the year’
1933 when the Civilian Conservation
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Corps wag launched to recruit the idle
youth for nation-building activities for
the vorious purposes.

There are still many other fields
where there is under-utilisation of the
available resources in the country, The

Government shouid thoroughly
investigate the under-utilisation in
various spheres and find out the

reasons for this under-utilisation so
that this can be remedied during this
time of national emergency and there
is no scope for any waste whatsoever.

While we make the best use of our
available resources we should avail of
all the help that our friendly countries
are offering to us in our fight to de-
fend our frecedom and to defend the
democratic way of life in this country—
nay, this is a fight in the defence of
devrocracy  itself. Our cause  being
Jjust, heart within and God overhead,
we will succeed.

Mr. Speaker: Shri Muhammad Is-
mail .. He is not there. Shri Bis-
hanchander Seth He too is not
there. Shri Heda.

Shri Heda Nizamabad): Mr.
Speaker, Sir, it was a  surprise to
many of us when yesterday an  hon.
Member of the Congress Party rose
and started criticising the action of
Government in arresting some of the
members of the Communist Party.

An Hon, Member: It was g lady.

Shri Ileda: She described  ihese
arrests as indiscriminate. She showed
a great inside knowledge of persons,
who were arrested, and their views, I
should think that she would have done
some service to the Party which is
responsible for her election more than
once had she given some of her inside
knowledge to the Home Ministry, had
she passed on that information to them
and told them who those Communists
were who were still to be arrested or
who should have been arrested much
earlier than that. Instead of doing
_that job she came out as a champion
and only exhibited that the Govern-
ment hag not only to scrutinise per-
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sons in the Communist ranks but evea
in the ranks belonging to their owm
Party:

Now, I come to the crucial thing,

Mr. Speaker: The hon. Member can
take it up with his own Party,

Shri Heda: I might do that. But she
has only indicated that the problem ls
very serious and that onghas not only
to look at one particular corner but
has to look all over the country and
all over the house. That was the point
that I was making.

Anyway, 1 now come to the real
izsue, that is, to the ruthivss i un-
called for aggression of China on our
soil and on our entire country. I found
that in this country as well as abroad
there was not full realisation of the
plausible causes, reasons and objec-
tiveg of this aggression by the Chinese.
In fact, I found that many of us some-
times described this aggression ag @
foolish action. In fact, it is not a fool-
ish action. It is a planned action and
if we go by the various reports that
we were getling from our Envoys in
Bhutan, Sikkim and other places, it is
very clear that for the past few ycars
the Chinese were amassing their Army
in Tibet.

Tn this connection, I might say that
there is a general feeling that this win-
ter would come to our help and that
the Chinese will have to stop.
The Chinese soldier can bear this
winter far better than even the
Tibetans and even in cotton clothes.
It was a surprise even for the Tibetans
to find that the Chinese could bear
thi= winter with that much ease.

Now 1 come to the plausible objee-
tives of the Chinese action. The first
thing that I would like to make clear
is that war or conditions of war are
just the way of life for the Chinese
regime today. If we just look at thelr
Looblems—a vast population, lack of
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food, backwardness and poverty—it
will be very easy for us to come to the
conclusion that any l!eadership, if it
wants to maintain its hold on the popu-
lation, has to create some unnatural
conditions by which it can extract lab-
our for any number of hours and can
put restrictions on living and other
things to any extent. That is why if
one looks at the past record of a de-
cade cf the Chinese Communist re-
gime, one will come to know—it will
be very easy to find out—that every
time China was finding some reason
or the other to wage a war in some
place or the other whether it was
Koria, Indo-China, Thailand, Burma,
India or any other place. They werc
always after something or the other.

Not only that, their role in inter-
national politics too was to maintain
warlike conditions. They were always
in favour of, what you call, the enld
war and of turning the cold war into
a hot war. If one compares the inter-
national policy of Russia and China,
one would find that there is a specific
difference between the outlook of the
two. While Xhrushchev was talking
about cp-existence and saying that one
can remain a Communist country and
the other can remain a capitalist
country and that good will prevail in
the end, Mao and China never believed
in that philosophy. That was within
a short time of Chou's signing the
Panchsheel declaration and his attend-
ing the Bandung Conference. It was
only {o lull us for the time being and
it was a good deception that they
undertook.

So, the first thing that we have to
appreciate is that with the present re-
gime of China continuation of war is
just a way of life. Without this they
will not be able to maintain their hold
on their people and will not be able
to solve their problems. The reports
that have reached us are very good in-
dicatives. Generally, a man whp is
starving and is not able to get his
food is recruited and is given the train-
ing and then he is sent, many a time
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without inadequate rations. The gene-
ral feeling that they are very well
equipped with modern equipments and
all that is not qulte correct. What
cguipment there is is that the soldier
knows that he has no future if he goes
back and that he has all the future
if he goes ahead because he can get
some more food, better clothing and
some rest if he seizes the Indian post.
There he might find some food to eat,
something to drink, somewhere to live
and even some clothing. This hunger
of the Chinese people born out of
poverty has goaded the Chinese young
men into their present hysterical war
actions,

Similarly, it would be very easy to
find out that the present Chinese re=-
gime was always hungry for more and
more land. They had the expansionist
designs, or rather they had the grouse
that they could come up so very late
in the Second World War and there-
fore they could not expand their sphere
of influence in the South East. That
is why they are trying to make good
whatever is possible.

The third thing is that they knew
that there has come a challenge to
their leadership of Asia. They thought
that because of their size, their old
culture and tradition and all that,
they would easily be able to assume
the leadership of entire Asia. But mn
the mean time the progress that we
made in our economic sphere and in
stabilising democracy by conducting
three elections, the largest democratic
elactions in the world, showed clearly
that the Asian countries would slowly
be looking upto India for leadership
and not to China as they thought.
This was a challenge by India for the
leadership of Asia. They knew here
is a time that they should not waste
and therefore, they had to snub India
and humiliate India. I think, in this |
respect they have been successful.
Whatever the future, I am quite con-
fident that victory will be ours. In
the past one month or more particular-
ly in the past 10 days they have shown
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that so far as military strength is con-
cerned, our strength is nowhere near
as compared with them.

Then, they had another problem to
face. They were forcing Russla +to
help them. Their strategy was to
force Russia to give them greater and
greater aid. That country Russia was
industrially and in many other ways
quite an advanced country. They
found that that country was bedoming
friendly towards India. That coun-
try was not only giving us economic
aid, but also giving us aid in terms of
military aeroplanes and others. There-
fore, China found out that by one
stroke, by this aggression on India, it
could put a great brake between the
friendship of India and Russia. I
think in this also it has been sucecss-

| ful. - il

So far as the future js concerned, it
is very clear that everything depends
upon the attitude of two great coun-
tries. One is Russia. Another is the
U.S.A. Whether Russiag maintains the
flow of its help in arms or equipment,
food and other things, particularly oil
to China and maintains a neutral
attitude on the surface or whether
Russia adopts a real neutral attitude
or whether Russia tells China that
China should take off her hands from
India and it has proceeded wrongly far
in a wrong direction: it all depends
on the attitude that Russia would take.
The indications that one can study are
very clear that Russia might take
a reasonable attitude. So Tar as the
U.S.A. is concerned, in spite of the past
things that an average Americag was
feeling that India was always snubb-
ing or humiliating them for something
or other, it was very magnanimous on
their part that they forgot that and
they are coming to our help and they
are giving us massive help. Therefore,
it is quite certain that this war would
end in victory to us and we may re-
gain all our territories much earlier
than we would have thought of But,
we have {p be prepared for a long war.
From that angle, this Bill is very ne-
cessary. I support this Bill
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fawr A 7 5=t ¥ g9 ¥ fosaa #
#7 fgegeam 1 @1 F Ay g7 wf
o g27 ¥ g &9 A I q9F g
FC wrw fggeam #1 ffi. o I
FT ITH ¥ g W, I9 qrea 7 o7 A
Hifr fggem &1 @ & AME,
I FAAR AT ¥ 398 § 7 fegra
§ FR M T Grandeer ATFAT FT
fear & |€Hmmﬁu31ﬁ%iﬁﬁ
aar & fF o sAw feAl &7 ow
fegeam #1 FvFe & A 91 AR
form &1 & #< fgegmm 1 7757 A
9 F amg w3 F Ay Aard &0
afgd At ag Fard T A T F7 AMT
w9z gfvorny gon fF 39 geawaear
v # fgrgeama 1 7F g F g gady
g @ TE AR fgegeam w1 HAR
& dra oA Hg feae & o 2 A
W omr g

afew fergeam &1 sar 7 38 di9
¥ forg & & "oAY sfafwar 3 &7 e
% fom @rfez &t 8, 78 >t 0F wEgd
amm T AW W ogE & 1 TAE iEw ga
9 AW BT TH 919§ FE TF A9 2
f <t =rers &) & &, 39 ¥ wfiaw fasw
A A AfFT A A gw A
qAYE AT ¢ R oara A aeEe §
@ IR FER R (a9 F 997 95 =
TG gu & WV IH AT & giA
g 99 0F Ju oA, fefy mw few
uFE AW W W@ ¥ ) HAg A g gq
i1 ¥ fam qad wew &, 37 a7 & fAm
oE 7B 2 F o5 feda e gfem
UFE F TF A F a3 Y M7 3q
FIFL FI TA LI R TEANT TIA F7
qfuF T 34 F a3 O qg ToH A AR
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o 7 foaw & faw 98 o a9 T
& 1 zafau wag #1 fady aT & @
frroat e @nfy, fasim arawr
Y EN 5 e 1 gw aEr #Y
g7 & g o faw g #Y e
faqm #¢ I 3 & fax & 95 g
2 F o qNAT A ST | W A
g3 T 1A @AY &, 99 ¥ Y fard
7 g1 A o gg &t &y & 74 afew
3z F fasfaw & oY awwtar a7 9 §g
T T AT R & F O A Y, 9
HT §C FI1E F7 7 F 3, [ fog o
g9 & 39 Ft TG 0 FT I &
A qTH GA K TEE@ 8 |

Y 7F T Ry Forat oY Frar
gé, 39 g4 F1 d@¥ § qU faww @
g & f& oo fam foeafa & gw oA
9§ g0 &, 39 § gL 39 F Y g9 q4
g X 37 @3 ¥ &Y A4y &, T A
AT § 38 & Gay A Ag) e o
a5 & fF 97T A9 W gE F I
#ATH P, T AG F G H AR
o AT FAIRT dEA A WA an
AT IART W R FY a¥g § Frwern
9%, @1 98 UF @ aia grir | e
it &1 feafy # &t 1€ amg a8 &
B FiEd & fF 9 ¥ agw A o
afs 21, 37 ¥ wam g wfw ag fggen
#Y fehq & w77 F1 o0 q% W W
F1 faodt @ aF | O F1f sgaear
T g &7 TAT 04 FE qEE 1
ag e ovad, @1 g @ F1 aga
A A

F o fgra wgxdf 5 g7 ar fR ‘
Fwyfer Ol & A e & v 2
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[3c Are Hed)
TgT FT 0F ST wIET AT a9qE A
(#rrm) & o w7 & g aw &
Frgfred] Y frewrd 1 @ & 99 ave
& g g wfgd | o feafa & 7 oF
AT FEAT ATEAT § | WY wEghTE O
& ¥ § I FY OF v qWA A7 Trigh
fe o7 fF Afagend & s79 gwawy g,
o fr foam odf & F & § e ot
FT TCHETT T FATY I 97 ATAAG foray
E UM gea A PR ST F IR AWM F
AR FT AT AW A FET FT oA
T &, a1 ™ § ST F AATAT ADY
Hfgd | 37 7 oF & FTH FET AfEA
fF & gt Jerafam &1 ofr= &, 97
W F1 wqa 27 afgd fF amaa ¥
I ¥ Tafe 2, § 2 & wfe wme
g1 W ¥ gy FEfee ot &
faam far 9 @ &, SR gt S
FT & a@ N7 47 &, T F FA R
aFar & ? g1 A & fF W Awrd
feafa @iy &Y Y 99 7w 97 & =@
TH AT | W AW F E oA s
o & Twar & 7 TR we
HT T FT THT 5T T F 2w §U
Fegfrez @t & g AW F IO Aw
FEY § 91T 97 B e F7T 8 A
o & a7 /5 1 18 qw T@1 famy
AT EFATE L TH A N AL FAfre
Il & A & IT FT TGATA KT A=A
& ¥ | afer Tl & T o e
& Je ¥ o7 FT @ O =gy § afw
W H FYE FHAT T b T |

| F3TE A1 ¥ A4 g1 = g I
faifar & o feda #ifaar =1 & 99
fedw Fifawr 1 @y & tay 741 AT
gzar § 5 o feda wifas 715 oot
feda #faer 7t aarf & adifs 3w &
o T qifeat F Y ST & v #
FRWAR g @y
wfY TreRTATETETA F A foram mm g,
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™ SuET Avemey §1 ag faar
T &, 59§ wTe 1w wIgY Aifgar
7@ foam mr & 1 S 3 F AW dar
& 97 71 7 feda #ifaer & 72} frrar mar
&1 gEe @i & fom o, 5@ A A
F1E |7 AGY ¢, AT W W F I
ot gAY &<t safe o g &, &« g
¥ o1 3 & 999y 4T & I &7 fedw
Fifasr # 7 1, § FHATT §, TG AL
Tt g% & 1 F wwman g 5 ag ey
Uy S )

q UF T AT FF AT @A § |
g Az & fa=fasr o o= 39 & 99
F1 € & | g F foT aw aw
Fitfarar w7 @Y & o ag o | Bfew gt
WA SIS JEIIR A AT § 39
¥ O QAT § AT A ) 39 F O
famr W w7 & T @7 w8 fer
TLHTT & 9 & a7 72, 45 W AEY Sreran
# | T W AT F 97 99 &1 Ay g v
TR O A gl # 9" gm Aerd
AT # ¥ AT AW ST %A g oA
T 95 I AR & T4 F AT FEAT
arfed | 7 g AT @ F AT w=y,
afeq mae et & 7 § @) 9T A A
faar sr |war &, =9 @1 s WY
TIHFTT FT AFTT ATfEd |

AT I F 39T AT GF2 FEAT THT
O F AT R I AT A
UF 19 FEAT AEAT § | AT AT HATC W
F Eay ow &, 39 @oew I O§ UR
T g & fF a3 & o # agr
A YAT FEH T AET @ | AT FAT HT
w9 ag B 6 wma Wy §, W
g I A 41 3% 7T g, 7w iRl
frogfor @ o & fag Far st &,
A agl 9% A7 AT AT qT G §
F UF q F o7 1 g § W faay
AT Y A& g &, 3T F1 F HAT FT
A E A AT H oy w A & faw
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TE ¥ gD W O o ww A @
I A AT I AT 57 T F Y 7w
T g & xafed & wmgar § froww
WM T WH T ¥ fod, Tw qerd
ﬁgzmwﬁ%fwmwa-—r%m
FITH FY AT | WA a7 Ay FAT Y
WA § 9 A€ QAT "o wis &
T FT WG § | S 77 awg &Y HAw
B § | I A0 w oae A
T g & ) TwwfaE o3 § w7 9w
afea & wram # woaw e 3y
areft Y FAT gAY &, I@ AT &y v
AT W1fed 39 avg 9 o Y Fw A
I SIfeq | Tw fod § g Avaew i
aar

st wg fey (dgaw) o wemw
werRa, ¥ fadaw & R oag wewrw
FgAT f gATE gt A F avey AT
QT &, g 3 A 3 1 g faumEy
T Ty €

o wgEw o F AAAE A &
AEF FT 5 oag wEr gart fag
TN TG AT 1 9 AT AT AT &
T GATA TH TR €N 94T | A ATT AT
R WX ¥ wuwar g f wradta e o
ag T FaAT 918 4 fF g fas A
FA AN E | T qow FT @il § qwr
Tg HT AT & Y 9 FY faew @ g 7
RATAIE R AN I= AT @ e
q R qEw FT Agega F WAy Fafar
AR gT 3 T} &, 97 AT grIw AT &
1 g7 a8 a1 A& FEAr AfEg o qvar
WA §IE 9 §F e F7 4 A7
T A F |

it o Ao WY : qTT WA AT F¥
Tafer & g/ #1% g A8 € 1 ome
foe @ & & & 99 & g ¥ ¥
fersam i sgm i fm o &
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AT & Ty & Fopedie sar a1 &% @
T oft 9 T 1 g A e,
gat 3T F g =faw

weI RERAT : FfET w9 A
W TR T qeF FY 41 F ford wr @ §)

Dr. L. M. Singhvi (Jodhpur): The
particular expression may be expung-
ed,

Heqq WA . 9T A1 TR Freme
g mar

W o +To W¥A : UF arT F WK
FEAT FTEAT § W A T

WM WEAT . AT 59 a4g &
T wRA

5t o TAlo WA : TW F wrwT
§ gaar g g1 =g § R fggmm
F o ¥ fom aw ¥ @ owEE ¥
s A omedr gfaar wifgr # R,
39 3 forgea § &9 ¥ 9 OF T AY
& gt Tifed fF o & gy ¥
gar 7 8 fF @=w wmafer s gfer
SATRT &1 9 | TF R &Y g4 F o
arer AT feda = 3fear Qe qra g @
£ 39 FT ¥4 a7 ¥ HAA § A1GT A
oz fgrgeama # @ifen oiv st afer
ddr @ g g T1fEd W Y wrEw
ArET § 99 W A fEw oma afs
W T HOA AT H JILTO7 AT Ay
<ot #Y wdes & Y farpa T 84 1 g1
§ F fqt Fifeezqot & a4 91 | agr
T wT # & @y fr Al smae &
T Y T 3,91 w1 IEl a7 fRdfaa
TN 1 FH F FTCO AW A1 AT TAT

s 93 @ ¥ 1 wafad & war g
fa;wr:rwmﬁ%‘ra‘aﬂtrrﬁ’r
gfrfeafa 3 & #maw @ f g3 & Frew,
=} &Y qeeTE 3 arET afdfeafa gig
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T v g), afew tdfr afcfeafy @ fom &
Tg T Al AL 99 @Y & 99 H gH
o TG ¥ 9% 8% |

srrat wewt ad (fawroam)
WER WEIRE, W 9gA {Wegad 9T H
agl =T, 78 F gwg faewr afgd o

Shri §. M. Banerjee: May I know
for how long the genemal discussion
wil] continue?

Mr. Speaker: | cannot say yet, It
will continue at least up to 2.30 p.m,

Shri Narasimha Reddy (Rajampet):
" Duning times of war, and especially
during the time of such sudden and
serious crisis as this certain extraor-
dinary powers are vested with Gov-
ernment so that the nation’s safety
may :not be jeopardised by any internal
sabotage appearing in various guises.
Since there are a large number of
Chinese who have infiltrated into our
land and into the farbic of our society,
and since there are many jdeological
friends of theirs, dispersed throughout
the length and breadth of our land,
friends who but yesierday offered
flowers at the foot-stool of Chinese
communism, it is but right that Gov-
ernment should come before Parlia-
ment for additional powers being en-
trusted to it,

Sabotage may not always come out
in a pronounced form, ready for pub-
lic gaze; it may be hidden under
smooth smiles and asseverations of
friendship; it may lie hidden beneath
loud protestations of patriotic fervour
or intensification of war effort, or it
may come in sudden spurts of rage
and indignation against the Chinese, or
it may alsp show itself in glowing
adulation of our Prime Minister, but
Government have got a duty to probe
behind all these manifestations of
friendship.

As 1 wag going cursorily through the
Bill, some provisions struck me as rat-
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her extraordinary even in this emer-
gency. Clause 4 gives the power to a
State Government to transfer any cases
under any other Act from the ordi-
nary courts lower than the"High Court
to special tribunals. I do not know
why this extraordinary provision has
been made,

13.31 hrs

[Mr, DepuTy SPEAKER in the Chair]

If some cases have to be transferred
from court to court, there are suffi-
cient powers with the High Court to
do that. Then why invest the State
Government the power ty transfer
these cases from the ordinary courts to
special iribunals? It conveys a very
sinister meaning to us who know that
workings of the mind of State Gov-
ernments. If a person is charged with
murder in a sessions court, the State
Government can transfer that case
from the sessions court 10 a special
tribunal which is its creation. It is,
therefore, unwise and thoroughly im-
moral to introduce such a provision as
this,

I can understand it if powers had
been given to ordinary courts to try
cases coming up under this Act and
you consider those for transfer to some
other tribunal.  So I say that the Gov-
ernment should reconsider this provi-
sion. The State Government shall
have power to transfer only cases
arising under the Defence of India Act
from gne special tribunal to another
special tribunal.

Then there is this provision also,
that a special tribunal may take cogni-
sance of offences withoul the accused
being committed to it for trial. That
is unnecessary.

“Save in cases of trails of of-
fences punishable with death or
imprisonment for life, it shall not
be necessary in any trial for a
Spacial Tribunal to take down
the evidence at length in Wwrit-
ing...."”

This is certainly an fnhuman provision
Under the Cr.P.C. courts are not bound
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1o take the whole evidence in writing
only in petty summons cases. The
procedure in summons cases, cases
punishable with imprisonment npto
six months, is sought to be 1nserted for
cases which will be pumshable with
imprisonment upto 8 or 9 years. This
is certainly horrid. It takes away the
rights of individual citizens. If an in-
dividual citizen is arraigned before a
court and if the court thinks it neces-
sary, it can sentence that man to 9
years mmprisonment in which case his
evidence will not be there in writing;
only a memorandum of the substance
of the evidence is sought to bé kept
under this provision,

The next provision is in regard to
cases except those of death or trans-
portation for life. At first it was to
be ten years' imprisonment. Now Shri
Datar has tabled an amendment to the
effect that it should be Mmited to five
years. So only in cases where a per-
son is sentenced to death or transpor-
tation for life or tp imprisonment for
a term extending upto five years, there
15 an appeal to the High Court. Sup-
pose a person is convicted and sen-
tenced to less than five years, say, four
vears. Does it mean thal he should
not have the right of appeal to the
High Court? Does it mean that his
evidence should not be available to
him in detail? It is certainly very hor-
rible to think of this contingency. I
would request Government to think
over these provisions and see that they
are amended properly. If these pro-
visions are not amended, it is tenta-
mount to placing a dynamite in the
very bedrock of human rights,

The next provision which strikes me

as rather odd is where Government .

has taken powers to control agriculture
including cultivation. For some time
past, the Government was inhibited
with this idea of co-operative farming.
This provision means nothing else by
this conirol over agriculture including
cultivation and control over prices.
What is the meaning of cultivation?
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What is the meaning of Government
having control over cullivation? It
means nothing else but compulsory in-
troduction of co-operative farming.
The Prime Minister has often said that |
co-operative farming will not be com-
pulsory. But this clause gives power to
Government tg impose co-operative
farming compulsory. If the Minister
gives me an assurance that this provi-
sion does not mean the compulsory in-
troduction of co-operative farming,
shall have nothing else to say about
it—The Minister seems to be quiet.
That means that he approves of the
construction that I put on this pro-
vision,

Co-operative farming has been found
to be impractical in countries like
Russia and China. Recently after they
conquered Tibet, the Chinese intro-
duced co-operative farming there,
afterwards, they scrapped it. Megalo-
mania i3 a very difficult disease to cure
in a single individual even by the most
expert doctor. But when this megalo-
mania of co-operative farming takes
possession of the mental structure of
the Government, it becomes all the
more difficult to cure. We can only
hope that the Government will dis-
card this idea in one of its lucid in-
tervals. But here in this House I have
to protest on behalf of the ryots of
India against this co-operative farm-
ing and the substitution of individual
initiative and incentive of the ryots bye
any sun-baked bureaucratic machinery
which will take away the life-blood
of the rual population and introduce an
element of chaos which will come seri-
ously in the way of the productive
capacity of our country,

Ancillary to this, I will have to
mention one other thing. The Govern-
ment should, in the present crisis, put
in abeyance all controversial measures.
The Government thought the Lan-
guage Bill to be a controversial mea-
sure and postponed the consideration
of that Bill. Much more controver-
sial than the Language Bill is the land
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levy legislation contemplated in var-
ious States. The land levy legisla-
tion has been held in abeyance in
Bihar and U.P., but it is being proceed-
ed within other States. The levy
would be between 100 and 500 per cent,
That is why I request Government in
this moment of crisis to see to it that
the agricultural population is kept in
absolute contentment and satisfaction.
To tax the agriculturist is to put the
last straw on the camel's back.

The agriculturist has been the
mainstay of our country from time
immemorial. With the plough and
the sword as his motto, he has been
ploughing the land and producing
and feeding the people in time of
peace; and in times of war, he has
taken the sword to fight the enemy
and drive him out. The agriculturist
has been through the ages the exem-
plar of simplicity, of rugged honesty
and stern independence, which have
been the marked characteristics of
our race. I therefore say that this
crisis should not be taken advantage
of by the Government to put more
burdens on the agricultural popula-
tion. The attention of these Sturdy
ryots should be diverted more to the
war effort, They are giving spon-
taneously whatever they are having
for the sake of the war effort.

If the Government wants additional
money, let it cut down its expendi-
ture. I wish the Government had
taken more powers to curtail the
number of Ministers in a State to a
decent seven, of course, setting an
exemple itself at the Centre by prun-
ing all unnecessary appendages such
as State Ministers, Deputy Ministers
ete.

Mr. Deputy-Speaker: He must close
now. I have rung the bell twice.

Shri Narasimha Reddy: I did not

hear the bell, I am sorry.

Regarding the State Ministers, the
Statesman in its editorial on the
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Mr. Deputy-Speaker: There is a
resolution today. He can speak on
that. He may wind up now.

Shri Narasimha Reddy: I am just
referring to it. It is therefore neces-
sary that the Government should
think of reducing the expenditure.
Only one thing more, but if you want
me to sit down, I shall do so.

Mr. Deputy-Speaker: His
has taken 36 min\:tes.

leader

Shri- Narasimha Reddy: I will sit
down.

Mr. Deputy-Speaker: Shri V. K.
Ramaswamy. Shri T. Subramanyam.

Shri T, Subramanyam (Bellary):
Free India is facing the gravest crisis
al this moment with the emergency
created by the Chinese invasion. The
freedom, integrity and  sovereignty
of our country and the values that
we hold as very precious are at stake
today. The People's Republic of
China, which has made a mockery of
people's freedom in China, the leader-
ship of which is built in a climate of
regimentation, terrorism and fear, the
Government of that republic has
made a massive invasion on 1wo
fronts. One is on the military front,
and the other is on the propaganda
front. On the military front, they
have occupied some 40 outposts in
Ladakh, and then they have made
inroads of nearly 200 miles on the
western sector of NEFA and about 100
miles in the eastern sector of NEFA.
And then they describe this as mere-
ly a frontier action by frontier
guards.

To the outside world they make it
appear as if the Chinese leaders are
the apostles of peace, and that we are
the aggressors. This is a massive
propaganda of the most mischievous
kind. I was about to describe it as
character assassination on a global
scale. They have described Pandit
Nehru as the greatest aggressor, as
an imperialist, and as having invaded
parts of China. This is a travesty of
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truth, and I should say that this even
improves on the standards set up by
Goebbels under Hitler, )

This conflict between India and
China has several issues behind it.
One is, of course, the way of our
government, We have adopted the
democratic government, and they have
taken to the totalitarian government.
We have held three general elections,
we have showr that democracy can
be successfully worked to achieve the
social welfare, happiness and pros-
perity of 44 crores of people. This
communist China could not tolerate.
Therefore, they have taken to this
massive invasion, just to see that India
which stands in her way of expan-
sion is removed.

Then, there is another issue behind
it, and that is the different approaches,
our Gandhian approach and the
approach of Mao Tse Tung. We
believe in certain values, humanizing

" values, in the values shown to us by
Mahatma Gandhi such as truth, non-
violence, gentleness and compassion,
which the Prime Minister described
the other day. In China, they do not
hold human life as sacred at all
There is absolute callousness. Ends
justify the means. Any terrorism, any
scenes of horror can be enacted.

Just now, some horrors are being
revealed in Soviet Russia, We are
told how the Stalinist regime enacted
some atrocities, how the people had
to go through a period of the worst
horrors, terrors, suffering and
tortures. All these things are now
being revealed slowly and gradually.
Similar things must have been enacted
in China also. Now, the real issue
today is Dbetween the Gandhian
approach and the approach of Mao
Tse Tung. Asia and the wide world
have to decide which approach is to
succeed in the ultimate analysis.

It is said that good comes out of

evil,. The evil we have seen today
is of the ugliest kind. Foreign rule,
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which is an evil, that is British rule,
historically has had a value for us.
It unifieq the whole country, brought
it under one administration,l one
flag. It appears almost as if it was a
historical necessity, Now also, it
appears as if the Chinese invasion is
again a historical necessity. There
were so many fissiparous tendencies,
regionalism, communalism, all these
‘isms' which tore ass under the unity
of our country and put us in great
jeopardy, This emergency has
brought about a wonderful and
remarkable emotional integration.
Secondly, the response that has come
from the various corners of India,
from the Himalayas to Cape Comorin,
from Punjab to Assam, is most reveal-
ing, remarkable, most inspiring and
heartening. Men, women and child-
ren have risen and have promised to
support the Government in every
possible way. Our jawans are fight-
ing at the battle field with wonderful
bravery. They have set up remark-
able standards of courage and sacri-
fice. This is an inspiring legacy from
which future generations can draw
inspiration.

In view of this grave emergency,
the Government have thought it fit
{o bring forward this Defence of India
Bill. Naturally, an emergency has to
be met with an emergency Bill.
Otherwise, we go to pieces. As a
humble soldier of freedom, I have
taken the utmost interest in seeing
that the dignity of the individual,
that the fundamental freedoms, all
these are enjoyed normally, but now
when there are abnormal times, when
our security is threatened when our

country is threatened by external
aggression, naturally any Govern-
ment—Russia did it, other govern-

ments did it, the TUnited Kingdom
did it; there have been precedents, it
has been done in almost all countries
—in our country has to take recourse
to this emergency measure, In view
of the grave emergency whereby the
security of India is threatened by
external aggression, to ensure the
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public safety and interest, the defence
of India and civil defence, this Bill
is being enacted. The operation of
this Bill is for the period of the
duration of the proclamation of the
emergency and for a period of six
months thereafter.

A wvaluable thing is naturally
appreciated when its very existence
is threatened. Our way of life, demo-
cracy, freedom, integrity, all these
are threatened. Therefore, we realise
how precious these things are.
A new generation is coming and we
had hoped that it will be peacefully
allowed to look to the development of
44 crores of people in the normal way.
But that was not to be. This new
generation which had not much to do
with the freedom fight is now .called
upon to take an active part in the
struggle for protecting the freedom
ang integrity of our country. It is a
heartening sight to see young men and
women coming to do this work.

Clause 3 is a comprehensive clause
and it purports to help the Govern-
ment to mobilise all the resources,
human and material, of our country
to ensure our coulry's defence. It also
ensures the saftey and welfare of the
Armed Forces angd effective operations
of the forces, keeping up the morale
of our country at home. Control
of the Press is also envisaged.
It prevents the publication of any
matter prejudicial to the defence of the
country or to the civil defence. There
is also a provision for apprehension,
detention and custody of persons sus-
pected to act in a manner prejudicial
to the defence of the country. There
is also provision for the externment
and internment of such  persons.
There are extreme measures. But
they are necessitated by the present
emergency. Contro]l of industry and
agriculture are envisaged, Sub-clause
23 speaks of thg control of grade or
industry for the purpose of regulating
or increasing the supply of, and the
obtaining of information with regard
to articles or things of any deseription
whatsoever which may be used in con-
nection with the conduct of military
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operations or civil defence or for
maintaining supplies and services
essential to the life of the community.
This has far reaching effect. ] am glad
that the Federation of Indian Cham-
bers of Commgree and Industry have
also responded and are trying to see
that prices do not rise and that there
is equitable distribution of all consu-
mer goods. Various quarters have
urged that there ghould be no rise in
prices of consumer goods. The whole-
salers of cloth and foodgrains should
declare their stocks priodically, the
intake and the offtake so that Govern-
ment can take note of that and arrange
for equitable distribution. More fair
price shops should be opened parti-
cularly in the rura] areas, There is
control of agriculture for increasing
food production and supplying food
graing and other essential agricultural
products.

The tribunals provided for are
extraordinary tribunals. Yesterday,
Shri Frank Anthony was saying that
the prestige and reputation and the
standards of our judiciary should be
maintained. I agree with him. The
powers of these tribunals are fairly
wide. We have to evolve a system
under which there is a harmonious
equilibrium  recached between the
various organs of Government ie.
legislature, executive and judiciary.
At present we are dealing with anti-
socvial and anti-nationa] elements.
Some of the-rigorous provisions about
these tribumals are sought to be
liberalised and modified to some extent
by Shri Datar's amendments and then
they wil]l be less rigorous.

I am glad thay the emergency has
brought about a wonderfu]l and
remarkable response. Emotional inte-
gration hag come. We have good
leadership, Some people were saying
something about the cult of personali-
ty. I submit with all the emphasis at
my command that it is absolutely
irrelevant and out of place because
our leadership has been evolved in a
climate of friendliness and freedom,
affection and service and sacrifice and
not in a sort of a regimentation, So, it
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is completely out of place here. Lastly,
1 hope all the people will respond as
one man and see that thig menace of
Chinese invasion. that has come about
to our country will be removed and
we shall leave to the future genera-
tions a free, happy, prosperous and
successful India.

st 737 AW WIS (FIAIE)
IUTEmE wEEA, W1 g faw 0w =W
g @89 q W UF AEM e 9"
far, wrar o fasr gury @mwA F, @8
IH TEATT F 0F AT qF FF AT
FFAT § | 99 q7€ I GAME &1 g
AWl 7 oF @7 A 9 feor g, 9t )
ar-yfa & wr & fag seaa fea
T FA W GH UF EIT Y 979 T4
a7 37 T g g wgafy 3w
& e § fr =7 & a7 w7 A ard o
GIT W F AT T AT TFAT, 9 F
TH AW 97 U AETH E6T A ATRAY
far & | 3% faur & fam & sfmgm &
Q¥ aga #% Ak Ad g1, 97 fF e
& uw mfafyr fra3w § 9w z@
v #1 fasaraam fear 20 gw @
s 4 fF | fageura &1 qEe
arEl & fog ag g 7% ara a8t w8t O
aFdr &, @i 6 w0 gw & 99 9%
quET fazar fear | afsq gt = &
frrar o sg-wfeaes & smae o S
TUWAT AT &0, TT F AT A UFHCH
gwa faar

S W KT GREAT W F@erAar & fag
YA FT 99 & T H2H G979 gATL TR
g, a1 = feafa ¥ o wA w7 AT
aga anfadt § 1 gafa 4 srm @ g
f& g0 w8 727 #1 9w T W W
oAt qgafa 3 @ 77§54 3@ @
a4t gAfe @@ dHmo

& WA q7E, A G g,
T AIR AW § T 1Y B A 92rd
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o #1 g7 F7 qF AXTE gAT | IR
=1 fF a9 AT 97 andz 5T aee
ok AT | § fAaEd AT avgar g
99 =4 faq@ &1 7F a1 71 ®7 3 F AU
TH WEM "eF & FTAY T@T T d, At
f5r oT9 F Az T F AT TIFAT
qFSt F1 &Y gAY, g gH 97 ALY TAAT 1
14 hrs,

uF FET HY a1 9g I @ 9 fF o w0
S ZrgEw §, 99 ¥ AgAw wew A9 faar
T} F gawar g oS asY faw &
w7 & faw § dfeqifesy 41 q=
WIEAT §, 9 WIZ | K g, I IE ¥
TFAT §, AL FT q=A7 F=97 F5 TFAT §
f “gfem” w1 waw" g1 &, weEAT |
ag gar AW § 7R 3w mayfa &
T & 98 9g Tged wa&r g
58 ¥ #I¥ UF w3 FIS &1 FE ArI79-
Cin i U

T7 99 ATl § @ FT AT gH
g8 T¥ 11 F a7 § it A famara
87 &Y @ 2 | wafy 37 @9 3 Ao
IET # WX & IWiegE ara #°¢ fran g,
afsq fer o famamm 7@ g 2
g &Far § fF s@ g &, @ 9
- 0F AT IT H & Iq O W ega
F1 X9wqz fast & 0 # a0 | e fog
T Ao WFAT a1 W T, IT F1 g FT
04 7= g g fv § & 99 9t -
“qFd & qarfa® w19 8, 37 T F
]GA W7 5HF qATfEF w0 4@ FT @
& | % gwear g fF a7 2w A gear
F TG TF qFY 2, TH 2T F A0 A
o afgar wg (Fwr) 9% 7@ faar
gt A= faat & w1 o afar g
(Fa) T 7@ 7 Sife A A wE
g W g9 ¥ =gew §, wwaAm g,

¥ wfa® v qar 7 e g |
54 & @ wT AT wear Aw F af
FRAAT, AT F gfagrr F w1 A@wAT g,
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[ T ar waR Few]
=¥ faw ¥ g a @ T wEAE
& art ¥ o I afafew a7 & an
¥ ot smaeqr w1 7E § ) e fow @
FFarEt A At fFgr & | e O SE
2Nt Ferwr O ¥ a1 Fraey & graeg §
a1 oY HY 7T Y ST F e
Y 2FirFa sefmdl &7 ¥a1 57 F1F &
g Wisa #Y o7 FFar € | gL 9
A ITFT SAFFT €, IART TELT EH T
A # gl 1 3w WA F gafaw gw
(7€ &) 2w 1w & forw gy ag
A T, 8 9 SO A, 49 T2
oA @ g g

uF g & am & frewr avw 7
mF e feamar S|ar § AR 9]
Arafor & art # & | ag @IEd Al
ara g | AT AT qF-GFy F1 A_T
T fgama ¥ g wfed a1 fF v 9 #1
AqF a@ ¥ @ g |

Wi a% 39 faw 7 avay §, W
UF UF Weg 7 § ag f59 § &G w17
qqT FIAOT |
Dr, M. S. Aney (Nagpur): Mr.
Deputy-Speaker, Sir, the Bill before
the House is brought under circums-
tances which can leave no doubt
whatsoever in our minds that there is
the paramount necessity for the Gov-
ernment to take extraordinary powers
to defend India. We are in the midst
of the war. War is not now a matter
to be imagined; it is a grim reality
now. Under these circumstances,
which are abnormal, the powers which
the Government also require to con-
duct the war efliciently must be of
such a nature that they would be
adequate to meet the crisis. It had
been done in the last two world wars.
The then Government also brought
certain measures with a view to enable
them to mobilise all the forces and
make the necessary preparations to
carry on the war, under those Acts
with vigour.
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War, in my opinion, can be fought
by the Government with extreme
vigouy when the Government and the
people, which the Government repre-
sents, are of one mind. In the present
war, it is a matter of gratification that
al] the parties have unanimously ex-
pressed their determination to stand
by the Government to fight the war.
Therefore, I have always thought that
il is a matter of importance that the
debate in this House shoud also be of
such a nature as to show, here and
outside, that all the parties in the
country who have made the declara-
tion, are of one mind and are making
a joint and united effort to fight it.
Therefore, any point which is raised
by any Member to fing fault with, not
an individual here or there, but with
this party or that party or group as
a whole is painfu] to my mind. It is
unfortunate that yesterday, a very res-
ponsible Member of one party attacked
another Member of another part It is
undesirable. I will not name those
friends.

The thing is, we have to fight out
the opponent or the enemy who has
been described properly as unscru-
pulous. He has his own method of
trying to spread his undesirable ideas
in this country. But when we find
responsible parties and their leaders
coming forward and saying “we stand
by the Government”, it is not neces-
sary that there should be any hard
words spoken against each other we
must bear in mind that we are
comrades in war, If certain
actions are taken against any parti-
cular man. the party should not
complain. It is not against the cult as
such that any action has been taken
but it is against the individuals con-
cerned. We have been hearing the
Prime Minister saying more than once
that he is not opposed to Communism
I have no quarrel with him though
sometimes he in my opinion commits
mistakes as every one of as does.
Whether we agree with him or not is
a different matter. But he, as Prime
Minister, has always been saying that
communism is a kind of opinion, a
king of socialism; he has no objection

against communism ag such, He does
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not want to say anything against it
But when some persons are dealt with,
when the activities of some persons,
- for one reason or another, are of a
suspicious character, and therefore,
when they are arrested, the arrest of
such persons should noy be made a
ground or a grouse even by that party
itself in this House.

The third thing is, these are extra-
ordinary powers no doubt which have
been taken by the Govenment. Those
powers are so drastic that some people
apprehendeq that they are likely to be
abused, So, it is the duty of the
Government to see that they do not
use the powers in guch a way as to
disturb the unity that has been created
in the country to drive away the
enemy, All the parties have come
together to make a united effort to
drive the enemy beyond the Indian
border. That is possible only when
there is a uniteq effort. Therefore, in
using the powers which are there, the
Government should also take care to
see that no unnecessary suspicion is
created in the minds of Members of
any party that the provisions are
being wused indiscriminately. There
will be certain powers given but they
should be so used as not to cause any
suspicion in the mind of this party or
that party. The law should be ad-
ministered in a non-party spirit as, it
is the paramount necessity for the
Government to fight this war success-
fully. I am sure the Government will
have the support of all the parties on
this matter,

There is another thing also. In a
way, I am glad that this session is
prolongeq and that the Question Hour
is dispensed with. The suggestion that
the Question Hour should be dispensed
with is a useful one. I find that we are
not very careful in putting questions
at a time like this. Many questions
are put with a view to elicit informa-
tion which is sometimes dangerous for
the Govermment to give; it is also
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equally dangerous that the Members
should put such questions. It is the
irresistible tendency on the part of
people, who are yet not used to war
conditions, create unknowingly an
awkward situation at the time of the
Question Hour, Therefore, I am glad
that necessary restraint will have to
be exercised by the Members now as
regards putting questions.

It is as suggested that only two
short-notice questions will be allowed
every day from Monday onwards till
the session is over. I think that is a
very wise decision in my opinion, The
questiong that are sent will have to be
properly shifted and the Government
will have to see what is appropriate
for them to say in regard to such
questions, in a situation like this.
Those who are putting the questions
and those who have to answer them
will have to realise fully the situation
that we are facing today.

As regards the various restraints
which had been put upon us, I find
that there is a restraint upon the
cultivation of agriculture. My hon.
friend who made a speech over there,
suspects that this restraint has been
put with a view to impose upon the
people what they call cooperative
farming, It has been already
stated by the Government that
thcy do not want to impose co-
operative farming on the people
and it will have to come volun-
tarily. The hon. Member is afraid of
that. I hope it will be so administer-
ed that it will show that the Govern-
ment is sticking to its original stand
that cooperative farming wil] be in-
troduced only on a voluntary basis
and not imposed upon the people by
the Government.

We are fighting a war. Our enemy
is mot only unscrupulous but extre-
mely cunning also. He has his own
ways. He has just now created a
position that he has unilaterally de-
clared cease-fire and he tries to
create an impression among the
people here and outside that he
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stands for cease-fire, he has no other
ambitions except a keen desire to get
a settlement of the issues by negotia-
tion and nothing more, and that he
has given an opportunity to India to
come forward and extend its hand of
friendship by declaring a cease-fire.

But I want to say in all humility
that this is the time when our rulers,
those who are in charge of the
country's affairs, should show the
greatest possible sense of caution and
circumspection. The enemy is trying
to create a wrong impression and we
must not allow our efforts to fight
this war to be in any way lessened or
decreased. One of the reasons why
the enemy is doing like this is, he
finds that India is getting help from
outside and so many friendly coun-
tries are prepared to stand by India.
Therefore, he wants to create a3 new
atmosphere outside India that he
stands for peace and he has no other
desire,

Our Government have once given
out that before any negotiations
could take place, the Chinese forces
must withdraw to the position which
existed on September 8th on the
border. The Government must stand
by that position firmly and no other
consideration of getting some peace-
ful time for us even to make pre-
parations should be allowed to come
in the way. We should not be tem-
pted to accept some other solution,
because it will enable them to conso-
lidate their hold on our territory
which they have forcibly occupied.
If the Government stand by what
they have given out, I am sure the
morale of the whole country will be
high. The response which the Gove-
ernment has received up to this time
can be retained only if the Govern-
ment strictly stand by their original
offer that there could be negotiations
only after the Chinese have with-
drawn to the position which existed
on September 8th. Some people here
are not satisfied with that offer, but
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we should not mind that. We have
chosen our Government and our
Prime Minister. He hag made an
offer. We accept that position and we
also want that the Prime Minister
should stand firmly by that position.
Then, he can get all the help he re-
quires from people to fight the war
to the finish. Our only aim is vic-
tory for India and to regain every
inch of the ground which has been
forcibly taken away from us by
China. With this end in view, all of
us give our promise to the Prime
Minister that if the Government will
stand by its origina] offer, we are pre-
pared to subscribe to every one of the
provisions contained in this Bill,
however harsh and drastic it may be,
and support the Bill as it is, in its
present form

Shri Man Sinh P. Patel (Mehsana):
Mr. Deputy-Speaker, Sir, I rise to
support wholcheartedly the Defence
of India Bill under the present emer-
gency that has come to our country.
I have been hearing many hon.
friends since yesterday. Practically
each Member of each party is trying
to support the full spirit of this Bill,
but at the same time tries to show
some impertinence regarding the in-
dividua] liberty likely to be hamper-
ed or curtailed by the misuse of the
powers either by the Central Govern-
ment or by the State Government.

Not only that, Sir. Some Members
also tried to show a very distinguish-
ing feature that individual liberty
sometimes will be curtailed to the
barest minimum, even though we
have shown a completely unanimous
spirit and a graceful gesture in the
last two resolutions being adopted by
a wonderful spirit of the House. It
is possible that when you administer
under an emergency, there may be
som: lapses herc and there. But if it
is said that the ruling party is neces-
sarily likely to abuse the powers in
such a way that it will impair the
individual liberty then it will create
a suspicion among the pecople and it
will hamper our war efforts.
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At the moment, the Defence of India
Bill rules are not to be compared
in any way with what happened
during World War II, At that time,
it was an alien Government. We
were fighting our own movement for
independence.  Practically we were
under that Government for the last
150 years, which had also fought the
first World War. So, we cannot com-
pare in any way that the present
Government is also likely to commit
the same type of lapses which might
have been committed by the alien
Government.

Not only this, Sir. Some hon.
Members of the Swatantra Party are
afraid regarding the control of agri-
culture. They feel that the Govern-
ment is likely to implement collective
or joint farming through the back-
door. This is very sensational and in-
correct thinking at the moment.

.

Shri Narasimha Reddy: I never
said that the Government intends to
bring cooperative farming through
the backdoor. 1 said, through this
front door they want to bring co-
operative farming, and we should be
careful.

Shri Man Sinh P. Patcl: 1 am very
glad that my hon. friend has not
very much misunderstood the Gov-
ernment's policy. Let me be frank
with him. If the Government in-
tends to introduce joint farming, a
time will come when it will carry out
its real principles when the emer-
gency is over. But in an emergency
at least, in regard to certain tpyes of
commodities which; required to be
controlled, where there are imminent
dangers, if the supply of a parti-
cular commodity is not likely to
reach a particular area by a parti-
cular stage, it is possible that the
agricu'tural ' system of cultivation
may be indirectly controlled. T come
from the rural folk and T am not
much afraid of it. After becoming a
Member of Parliament, my main pro-
fession ig mow asriculture. Agricul-
turists have no fear if they have to let

AGRAHAYANA 2 1884 (SAKA)

of India Bil] 3236

go the cash crops and meet the needs
of the country in regard to food-
grains in  such an  emergency.
On the contrary, in normal times also,
Government wused to contemplate
certain legislation. When we have
to import millions of tons of food-
grains under PL. 480 and other
agreements, a stage in an emergency
can be expected where agriculture
has to be controlled. But, a responsi=-
ble government wi:l naturally be res-
ponsive. One hon. friend felt that
normally every time a responsible
government may not be responsive
also in al] aspects. I will only quote
one simple example, and that is about
the sittings of the House, Some hon.
friends suggested that the House
should adjourn as early as possible
because of the state of emergency in
the country. It was accepted accord-
ingly, now they have changed.
There is an embarrassing position
for that hon Prime Minister of
the country to run the present
House. Even then, he always
said that he was at the disposal of
the hon. Speaker and the Members of
the House. The House was called
earlier than it was scheduled to
meet. Whatever action was needed in
that respect was taken. Therefore,
we are having the experience of a
democratic government in a country
like India during an emergency for
the first time. We must have
patience.

If there is wvigilance among the
people, if the people are true enough
in their spirit to fight an emergency
against the unscrupulous invaders, it
is impossible for the officers to create
such an atmosphere in the country
wher: any officer or the ruling party on
the other side can ever misuse the
power that is given. There is no possi-
bilitv for that, We will create such an
atmosphere in the country that in no
corner of the State will there be a;
possibility for misusing the power.’
However, if there are lapses, the same
Government will improve it.
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Now, as my hon. and reverend
friend Dr. Aney said regarding the
individuals of one party or the other
party, if certain individuals are
arrested on individual reasons or on
the basis of intelligence reports on
individual grounds and one party
takes up their cause there is a pos-
sibility of apprehension by the other
side also. Therefore, we should first
of all agree that any action by a Go-
vernment should never be suspected
that it is an action simply because of a
philosophy or a principle on a party
line. There may be some fellow
travellers of the ruling party who,
in future, by their misbehaviour or
anti-behaviour may also be arrested.
I will not be surprised if some fellow
travellers on this side are al:o some
day kept in cells for the safety of
the nation. :I‘heretore, any action by
the Government, simply because it
is an action taken by the ruling party,
should not be suspecteq to be against
a particular party or any other party.
We can hope from the same Govern-
ment that their actions would be very
scrupulously and judiciously judged
when the question of arrest or taking
away the liberty of a particular per-
son is concerned.

Now, what is most important? Is
individual liberty more important or
the liberty of the country as a whole?
There may be marginal cases where
we have to forget individual liberty at
times and to curtail it to the barest
minimum, When particular sections
of the Constitution are also suspended
and we have to live in state of emer-
gency. We need not worry much
about it or make a row about it
whereby the people outside the House
may have a suspicion which may
hamper our war efforts.

One hon. Member, our learned
friend Shri Frank Anthony, while
suggesting so many things, again
talked much about the rule of law.
I have got full sympathy for the

- judiciary because my main profession
was practising as a lawyer. But by
saying every time that the judiciary
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has always been inter-dependent or
has never been independent of the
executive, does it not amount of say-
ing that the judiciary is always under
the clutches of the executive? Does
it not, instead of helping the judi-
ciary, harm the judiciary? He even
went to the length of saying that
high court judges have to pay res-
pects individually to the executive
and certain ministers which comes in
the way of their independence. After
all, every one is a human being. He
has got his own social status, his own
social affairs. There may be so
many persons in the judiciary who
are related directly with members of
the executive, the Parliament or
members of the State legislatures.
Are we to understand that those
members who have got such family
relations are never independent and
the independence of the judiciary is
being hampered by paying courtesy
visits? I do not appreciate his point
that normally members of the judi-
ciary, simply for the sake of appoint-
ment, would go and visit members
of the executive. But talking about
this at every moment indirectly re-
flects on the working of the judiciary,
it creates a suspicion in the minds of
the people and it creates a feeling
that there is no possibility of clear
justice being administered at any
level. When special tribunals are
appointed and summary procedure is
provided for speedy disposal of cases,
there too my friends take objection.
They may be right. At times sum-
mary procedure is possible to be mis-
used by certain judicial officers, that
iz there in common parlance also.

My only urge to all the hon. Mem-
bers of all the opposition parties is
that when they agree to the Defence
of India Bill, whatever amendments
they have tabled—they have tabled
a lasge number of amendments as if
simply by the acceptance of those
amendments the power is not likely
tn be misused—should not be pressed.
Let us make an initial start with co-
operation. Let the present Bill be
passed into an Act. Let us see that
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an atmosphere is created in the coun-

try where no officer of an individual
State or of the Central Government
can ever abuse the power especially
because the person belongs to a parti-
cular political group or political
party. Also, the action of that group
or party or the individual behaviour
of those members of the party should
be on such lines that they can never
be suspected on misunderstood by
anyone., If such an atmosphere is
created, a person is never misunder-
stood by anyone. If that spirit of
support to the Government during
this emergency is there, I would re-
quest that the present Defence of
India Bill be accepted unanimously.

Shri Harish Chandra Mathur
(Jalore): Mr. Deputy-Speaker, Sir, I
am no student of philosophy and I
would not go into it but as to whether
Gandhiji's humanism and anything to
do with our present state of affairs or
it is Mao's brutalism which is res-
ponsible for this state of affairs is not
understandable, So far as I know,
Gandhiji's humanism had nothing but
chivalry and courage behind it and it
would be only a defamation of
Gandhiji's humanism to say that it has
anything to do with our present re-
verses or such a farme of mind.

Sir, it is evident that though our
military personnel were not fighting
their own nation’s cause, even when
they were sent abroad, they had
brought honour for their chivalry. I,
particularly, coming from Rajasthan
as I do, have before me such heroic
deeds of Rajputana infantry, of
Rajasthan's militia, which have earned
a name in the world's militarism, and
they were always
that. So, let us not have any such
frame of mind or mentality, that it
is because of our national character
or it is because of our attitudes in
life that we are in the prosent state
of affairs.

Mr. Deputy-Speaker: We have to
take up the next item. The hon.
Member can continue on the next
day.
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14.30 hrs,
BUSINESS OF THE HOUSE

Dr, L. M. Singhvi (Jodhpur): May
we know, Sir, if the allocation of
time for this Bill, the Defence of
India Bill, has been increased and, if
so, to how much?

Mr. Depuiy-Speaker: It has hee
increased from seven to ten hours.

Now, we shall take up Private
Members' Resolutions. We have to
resolutions. For
the first resolution, by Shri Surend-
ranath Dwivedy, shall we have one
hour?

Shri 8. M. Banerjee (Kanpur):
That is too short. The first resolu-
tion is a wvery important one,

LY

Mr. Deputy-Speaker: An hour and
a half?

Shri S. M. Banerjee: Two
Sir.

hours,

Some Hon Members: Two hours.

Mr. Depuly-Speaker: All right, two
hours,

Then, for the next resolution, by
Shri Yashpal Singh, the time will be
one hour. N

Some Hon. Members: Yes,

Mr. Deputy-Speaker: 1 do not think
we will take more resolutions than

that. Now, Shri Surendranath
Dwivedy.
14:31 hrs.

RESOLUTION RE: ECONOMY
DURING EMERGENCY

Shri Surendranath Dwivedy (Ken-
drapara): Sir, I beg to move:

“This House is of opinion that
with a view to effect economy
and also for efficient function of
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the Government machinery in
order to meet the needs of emer-
gency at this juncture, the fol-
lowing measures be adopted—

(a) reduction in the size of the
Council of Ministers; and

(b) introduction of rigorous aus-
terity in Ministerial and offi-
cial circles.”

Sir, about the need for a resolution
like this there would be no two op-
inions in this House. But while dis-
cussing it the entire background be-
hind this resolution must be under-
stood. We are functioning in an
emergency, in a war emergency when
there is practically no difference be-
tween civil administration and the
military administration. In the midst
of war the two ud ..inistrations Tnust
work like one machine. The sole pur-
pose, the aim before us, which this
country and this Parliament has
decided, is to expel the enemy from
our country. The expulsion of the
enemy is the sole purpose before us,
and for that whatever sacrifice is
needed has to be made, in whichever
sphere it may be needed. Therefore,
the people of this country have res-

ponded splendidly and they are sacri-

ficing themselves, they are giving
their little savings, eyen the poorest
man comes forward to donate for the
Defence Fund and make all sorts of
sacrifices,

We have to consider this matter In
this situation, in this state of emer-
gency, which is likely to continue for
a longer period, as has been hinted.
Because, we are faced with an enemy
who is not only powerful but who
changes his strategy in such a manner
that we do not know how and in what
manner they are going to attack us
and also cry halt, as they have done
now. The latest cease-fire proposal,
we feel, is a clever device on their
part, it is a clear ruse. They want
to deceive our people und [ull our
activitics, so that they may change
their front or come forward again to
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attack us with a superior force tham
they have been doing now. There-
fore, the war is going to be a long one
and our entire planning, economy,
administration, everything has to be
tuned to this purpose. It has been
suggested that the Plan should also
be  remodelled and revised and
chanpged. Likewise the administra-
tion has also to be changed,

My purpose in bringing forward this
resolution is not only to suggest that
you just reduce the size of your
Council of Ministers but to impress
upon this aspect of the problem that
the entire administrative machinery
in this country must be geared up to
meet this challenge. TUnless we do
that, I do not think that any amount
of help from outside or the brave
resistance that our army is putting up
at the front would really be sufficient
for the purpose. In normal times we
could afford to go on merrily as we
are doing now. But I doubt whether
the people’s will and the people's
desire are reflected in the administra-
tive machinery today. I do not find
that urgency. I do not find that sense
of emergency in any sphere of ad-
ministration. I may be excused for
saying this. May be, at the top we
are thinking of the very grave prob-
lems. But when you go to the lower
level in the administrative sphere the
position is different. 1 went to cer-
tain. remote villages. The people
there are anxious to know what is
happening. But the administration as
such has not been tuned to this pur-
pose, and that urgency has not been
infused into the administracion,

I know, it is an uphill task about
which some serious thinking has to
be done. Probably the Prime Minister
may be thinking about it, and there is
some reshuffle here and there. The
old Defence Minister has gone and a
new Defence Minister has come. But
the whole set-up remains as it was.

I feel that it is not only at the
Centre, but both at the Centre and
in the States today we have large-
sized Ministries. I do not want to pick
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up a quarrel about that at the present
moment, Maybe, for political purposes
or for different pressures in the Con-
gress Party, the Congress Party with
good jntentions decided that we should
hawe broad-based Ministries, And
thus the size of the Ministries in the
States and also at the Centre has in-
creased to a great extent. In the
Centre, the number including the
Parliamentary Secretaries is fifty-
nine which is more than the number
in a pack of cards. Angd I think that
ay this moment the Prime Minister
should reshuffle this pack of cards so
that not only the size should be re-
duced—there is no doubt about it—
but if we want efficeincy there must
be a War Cabinet. It may function
for a number of years. The
country is prepared for that, as they
did in England. In war time I am
told that the number of Ministers in
their Cabinet was five or reven. In
this country we may have some more.
The size of the present Ministry is not
in any Way justified. The present
Council of Ministers is continuing as
it would do in normal times. We will
have to take some drastic steps in
1his connection. Not only for this
reason, but we have also seen in this
House several times that there are
different pulls in the Ministry, diffe-
rent views, and there is lack of co-
ordination, and even inside the House
there have been instances when
Ministers have talked at cross pur-
poses, All these things we could
afford in normal times, But here we
are functioning in an abnormal man-
ner, and it should be the Prime
Minister’s responsibility—of course,
joint responsibility is there, the Cabi-
net functions under a joint responsi-
‘bility—but the Prime Minister is there
as the supreme commander, And
here I want him to function as the
supreme commander, as in the army,
so that there js no hesitotion and
whatever is decided upon ig rarried
out without any hesitation at
all levels. That can only be done
if these Ministries are reduceq in size
and also there 1is a change in the
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entire administrative structuie. That
is one aspect of the question to which
I wanteq to draw the attention of this
House, not only with respect to the
Centre but with respect to the States.
Of course, Parliament is not in a posi-
tion to pass any resolution or express
an opinion or direct the States to do
this or that. But I think that if we
make a move at this end, naturally
the States who are as anxious to save
the country and to defend the country
will also follow suit and in the State
sphere also the administration would
be changed to mect the needs of the
time.

From the efficiency point of view I
am not going to discuss about tne
different Ministries or the details
about the Ministries. My emphasis
is more for the urgency, that if once
for all we decide that to meet this
emergency the administrative machi-
nery has to be geared wup, then we
must make this move from the Centre,
At the same time, I am not suggest-
ing that there should be reduction in
the case of all Ministries during the
period of the emergency. The Home
Ministry, the Defence Ministry, the
External Affairs Ministry and the
Finance Ministry and such others
because they are essential Ministries,
have to continue in their present
form. But, then, there are certain
Ministries like Health, Education,
Community Development etc. which
are looking after subjects which the
States can very well undertake, pro-
vided we have some sort of co-ordi-
nating machinery at the Centre just
to look after them, instead of having
large-sized Ministries both at the
Centre and at the States to look after
the same work. If that is done, the
administrative personnel in the Cen-
tre now employed in that work can be
released for work relating to defence
and other important matters. I sug-
pest that this can be done in the State
sphere also. I had hoped that the
Prime Minister himself would come
forward with some such proposal, but
he has not done so.
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In spite of the fact that we are
»assing through a period of emer-
gency, nobody has demanded, no party
has demanded or stated that we will
not support the Government unless
we also become part and parcel of
the Government. Wherever we may
be, when it is a question of safeguard-
ing the interests of the country, we
are sure to take an active part in
defending our country. For that pur-
pose, a resolution has been passed in
this House and the Prime Minister
has been entrusted with the task of
carrying out that resolution. 1If he
does not want to associate outsiders in
mobilising the entire civil population
through administrative ineasures and
processes, we do not attach much im-
portance to it; we do not quarrel with
that. But what we would like to
emphasise is that the administrative
machinery machinery must be chang-
ed to meet the contingency.

I am not going to dilate very much
on the question of economy in this
country. I am sure the people will
voluntarily come forward and contri-
bute their share to meet the needs of
the situation. At the same time, I
would like to draw the attention of
the House to some aspects of economy
in administration. If we reduce the
size of the Ministry, though the saving
may not be a very large amount, there
is no doubt that there will be some
saving at this juncture when the
saving of every single pie is valuable.
From the figures with me I find that
while in 1952 and 1954 we had 20
Ministers, now we are having 29
Ministers and 22 Deputy Ministers.
Whereas the expenditure on Ministers
in 1954 was Rs. 69,000, now it is
Rs. 95,000. The total expenditure is
round about Rs. 6.71 lakhs. For the
time being, I am leaving out the other
benefits that a Minister enjoys. In
1960-61, the Minister at the Centre
drew a sumptuary allowance of
Rs, 85,800. The amounts drawn to-
wards TA and DA for journeys within
India is Rs. 5 lakhs and odd. This
does not include the expenditure
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incurred on delegations after dele-
gations which have gone abroad. This
statement was given to the House on
the 7th September.
*

Mr. Deputy-Speaker: He should con-
clude now. There should be some
time left for others also.

Shri Surendranath Dwivedy: But
the mover should be given thirty
minutes.

Shri Hari Vishnu Kamath: The con-
vention is to give the mover half an
hour.

Mr. Deputy-Speaker: 1 have ten
names before me. So, if he wants a
reply from the Government, he has
to cut short his speech.

Shri Hari Vishnu Kamath: If the
House is willing, the time can be ex-
tended.

Mr. Deputy-Speaker: He®may take
another five minutes and conclude.

Shri Ram Sewak Yadav: As this is
a very important subject and as the
Prime Minister would also like to
speak, the time may be extended.

Shri Surendranath Dwivedy: We
always allot 2 hours, 2} hours or even
3 hours to important resolutions.

Mr. Deputy-Speaker: This was put
to the House and the House agreed
to it, including the Member himself.

Shri Surendranath Dwivedy: That
does not mean that my time should be
curtailed.

Mr. Deputy-Speaker: We should
take up at least two resoltuions on a
day.

Shri Hari Vishnu Kamath: The
other resolution can be taken up at
4.55 p.m,

The Minister of Law (Shri A, K.
Sen): . The Prime Minister will alsa
intervene.
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Mr. Deputy-Speaker: He may con-
clude soon.

Shri Surendranath Dwivedy: Rs. 5
lakhs has been spent by the Ministers
as TA and DA, I would suggest that
just for the sake of inaugurating one
ceremony or another, no Central
Minister should be allewed to go out
of Delhi, sometimes by using even IAF
planes,

Then, as we are passing through this
emergency, is it not the time for the
House and the Government and the
country to consider whether we should
not change the entire pattern of
appointment of Governors? Can we
noy appoint Governors on a zonal
basis. I do not have full fizures, hut I
am told that we are spending about
Rs. 50 lakhs a year on Governors, It
is a rough estimate, and it does not
include the secretarial staff. After all,
what are their functions during an
emergency? If we amend te Consti-
tution and appoint zonal Governors
for three or four States, I think that
will equally serve the purpose. That
by itself is not going to cause any
breakdown in the administration. I
think we should make a move in that
direction.

We have upper Houses in the States
as well as at the Centre. Is it advis-
able at this juncture to continue them,
as they are today? Since there is this
emergency, and it has given us an
opportunity to overhaul the entire ad-
ministrative machinery, why not we
take some steps to see that the Upper
Houses in the States and also in the
Centre are abolished? Should we not
consider  their feasibility at this
moment and amend the Constitution
in such a way that it can be done?
Since this is going to be a long war,
should we not take some such radical
step instead of going on spending
money on these things?

Since you have curtailed my time, I
do not want to take up any new point.
1 would submit that all these matters
should be given serious consideration
and in this emergency the Prime
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Minister must take some bold steps
so that the eatire administrative
siructure in this country iz put on a
war footing.
Mr. Deputy-Speaker: Mesolution
moved:

“This House is of opinion that
with a view to effect economy and
also for efficient functioning of the
Government machinery in order
to meet the needs of emergency
at this juncture, the following
measures be adopted—

(a) reduction in the size of
the Council of Ministers; and

(b} introduction of rigorous
austerity in Ministerial and
official circles.”

There are some amendments to this
Resolution, The first one is by Shri
K. Pattnayak. I find that he is not
present. All the other amendments
may now be moved.

Shri Bibhuti Mighra (Motihari): I
beg to move:

That for the original resolution, the
following be substituted, namely:—

“This House is of opinion that
with & view to effect cconomy ana
also for efficient functioning of the
Government machinery in order
to meet the needs of emergency at
this juncture, the following
measures be adopted—

(a) reduction in the size of
the Council of Ministers by one
third;

(d) introduction of rigorous
austerity in Ministerial and
official circles without impairing
efficiency;

(c) effecting reasonable reduc-
tion in the emoluments paid and
other facilities provided to
M.Ps;
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(d) effecting suitable economny
in case of accommodation and
facilities provided in the resid-
ences; and

(e) introduction of severe
economy in other Government
works.” (2)

Shri S. M. Banerjee
beg to move:

(Kanpur):

NOVEMBER 23, 1862

I

That for the original resolution, the

foilowing be substituted, namely:—

“This House is of opinion that
to effect economy in the working
of the Government machinery
during emergency, the following
measures be taken:—

(a) reduction in the size of
the Council of Ministers; and

(b) introduction of rigid
austerity in  Ministerial and
official circles both at Central
and State Governments level”
(3)

Dr. L. M. Singhvi
beg to move:

(Jodhpur):

I

That for the original resolution, the

following be' substituted, namely:—

“This House is of opinion that
with & view to effect economy and
to observe austerity as well as for
a more efficient functioning of the
Government machinery in conson-
ance with the
national emergency created by
external aggression, the following
measures may bp implemented:—

(1) reconstitution of the
Council of Ministers with a view
to reduce its size and redistri-
bution of Portfolios to effect
rationalisation and better co-
ordination;

(2) appointment of a Com-
mittee of Méembers of Parlia-
ment to examine the expendi-

exigencies of
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ture  of moneys provided by
Parliament for the Defence ser-
vices, tor Civil Defence and for
other services directly connected
with war and to reporlt what,
if any, cconcmies consistent
with the execution of the policy
decided by the Government
may be effected therein;

(3) direction to State Govern-
ments to reduce the size of their
respective Councils of Ministria;

(4) appointment of g Specat
Committec to review and revise
the Third Plan and to fix and
allocate priorities; and

(5) introdwction of rigorous
measures of austerity in ad-
ministration at the Union as
well as State levels.” (4)

Shri Hari Charan Soy: | beg o

move:

That for the original resolution, the

following be substituted, namely—

“This House is of opinion that
with a view to effecting economy
and, equally, for efficient func-
tioning of the Government mac-
hinery during the present emer-
gency, the following measures be
adopted:—

(a) reduction in the size of
the Council of Ministers by at
least one-third;

(b) introduction of igid
austerity at ministerial and
official level: without impairing
efficiency;

(c) effecting reasonable re-
duction in the emoluments paid
and facilities provided to M.Ps.
and Government servants of
higher grades; and

(d) request and advice to the
State Governmentsg to effect the
same measures.” (5)
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Shri Ram Sewak Yadav: I beg to
move:

That for the original resolution, the
following be substituted, namely:—

“This House iz of opinion that
in order to face the present state
of emergency the following econo-
my measures be adopted:—

(a) the number of Ministers
should not exceed seven and
their emoluments including
salary and allowances should
not exceed one thousand rupees
per month;

(b) the cxpenditure being in-
“curred on the pomp and show
of Ministers and officers be
eliminated and an atmosphere
of simplicity be cieated; and

{c) grants to Government and
semi-Government bodies such
as Bharat Sewak Sumaj, Sadhu
Samaj etc. be discontinued.” (6)

Shri Shivajirao 8. Deshmukh: T beg
to move:

That for the original Resolution, the
following be substituted, namely:—

“This House is of opinion that
with a view to effect econo-
my and efficient working of
Government and Government
machinery in order to meet the
needs of emergency at this junc-
ture the following measures be
adopted:—

{a) immediate suspension of
stay orderd of various Tribu-
nala, Courts and other authori-
ties involving arrears of taxes
pending adjudication, assess-
ments etc. or any amounts of
moneys due to the Government
for whatever reasons and imme-
diate ovder directing the con-
cerned parties to immediatelv
deposit  the said  amount in
nearest Government ireasury;

(b) drastic reductions in size
of Cabinets at Centre and
States;
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(c) salaries and allowances
above Rs. 500 per month to be
paid in the form of National
Defence Certificates for 25 per
cent of the total payable per
month; and

(d) statutory order directing
investment of 5 per cent of net
receipts in National Defence
Certificates.” (7)

Shri Raghunath Singh: I beg to
move:

That in the resolution—
for parts (a) and (b) substitute

“({a) reduction in the salary of
Couneil of Ministers to the extent
of 25 per cent per month; and

(b) introduction of  simple
habits, austerity and extension of
more hours of work in official and
non-official circles.” (8)

Mr. Deputy-Speaker: Both the reso-
lution and the amendments are before
the House.

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharial
Nehru): Mr. Deputy-Speaker, Sir,
the main object and the reason behind
this Resolution is one with which the
whole House will be in agreemeni.
The object ig economy, no waste and
efficiency. But how to bring it about
is another matter. As a matter of
fact, in war-time what has normally
happened in other countries is a vast
increase in the apparatus of Govern-
ment because vast new obligations
arise and new duties are to be per-
formed. I should very much like that
to be avoided as far as possible here.
To some extent it will have to be done
becasue the normal peace-time
apparatus of Government cannot
adequately discharge all the new
functions that come to Government.

It is obvious that no one would &ay
that we should have economy at thé
expense of efficiency.
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An Hon, Member: Certainly not.

Shri Jawaharlal Nehru: Nothing is
more importani in war-time than
speed and efficiency. What we mean
by speed and efficiency is a matter
for consideration and judgment. The
hon. Member says that the number of
Ministers or the size of the Ministry
should be reduced. That is a question
which can only be considered from the
point of view of efficiecncy. It is not
a thing which can be reduced or ex-
panded. If it is expedient to lessen
it in the interest of efficiency, well
and good; if it is expedient to expand
it in the interest of efficiency, well
and good. There is no other test
except the work to be done and the
efficient way of doing it. The amount
spent on the increase of Ministers, if
the Ministers are not necessary, is
wasteful. In the circumstances that we
face, for instance, all kinds of new
work and new types of work have to
be done. Even the staff has to  be
increased, with more Secretaries and
more others. Therefore the test of it
is purely how we can effect and
prosecute the war and matters con-
nected with it. There is no other test.
It is, if I may say so, a little unreason-
able to have some ad hoc test and
say: Have so many Ministers regard-
less of the effect of that.

Then, again, the hon, Member said
that Upper Houses; are useless. That
may be his opinion. There are some
people who think that Lower Houses
are also useless, I do not think so.
I am saying that some pecple are of
opinion that Parliament iz useless.
Some people think that we should
have a dictatorship or that we should
have an authoritarian government.
We do not agree with them, I hope.
MNobody agrees.
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What I was venturing to say was
that this line of argument is a dange-
rous line of argument which takes us
ultimately really to say—some people
say, not we—that the whole apparatug
of Parliament wastes time ond cnergy
when we are prosecuting a war and
that it is expensive.

Shri Surendranath Dwivedy: That
was never my suggestion.

Shri Jawaharlal Nehru: 1 know, it
is not the hon, Member's view point.
I am saying that that argument is
extended by some people. 1 think, it
is highly important at this erisis in
our destiny that we should maintain
the parliamentary form of govern-
ment fully......

Shri Surendranath Dwivedy: Cer-
tainly.

Shri Jawaharlal Nehru: ....and
show to the world that even parlia-
mentary forms of government can
deal with grave problems that con-
front a country in war. That is an
important consideration. Parliamen-
tary form of government is a rela-
tively expensive form of government
compared to a dictatorship or an
authoritarian  government. Never-
theless, it is not only better from
every point of view but possibly in
the long run it is even less expen-
sive than the other ways.

Shri Hari Vishnu Kamath: It is not
necessarily bicameral. That is all

Shri Jawaharlal Nehru: That is
true, It is not necessarily hicameral.
As the hon, Member there pointed out
in some States there is only one House.
But at the present moment, I would
submit, demolishing or trying to
demolish the zecond chambers would
encourage a very wrong tendency in
the country as if second chambers are
useless; let them go, There are some
people and some groups in the country
which think so, I think wrongly., I
wish to discourage that. Ultimately,
second chambers were adopted and it
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was l2ft to the choice of the States, 1
believe. Some States chose a second
chamber and some did not. If at some
future time the States want to get rid
of the second chamber, it is upto them,
We should not take any steps to com-
pel them to do so.

1 submit, therefore, they so far as
the question of Ministers is concerned,
the sole consideration is the kind of
work that we have to do and the per-
sons required to do it efficiently. It
is very difficult to judge about the
cfficiency of every Ministry The hon.
Member may nat agree that such-and-
such a Ministry is efficient. We are
not discussing the efficiency of the
Ministry. I am merely pointing out
the test to be applied,

Even now in our Cabinet which
consists of 18 people......

Shri Hari Vishnu Kamath: 18,
Shri Jawaharlal Nehru: No, 18.

Shri Hari Vishnu Kamath: Cabinet
Ministers are 19, Anyway, it does not
matter,

st amyt (fgrc) - #fgaE @
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Dr. L, M. Singhvi: Now there are
58 Ministers.

Shri Jawaharlal Nehru: Even now
in our Cabinei there is an Emergency
Committee of the Cabinet which con-
sists of six or seven members. It is
found that the full Cabinet could not
deal efficiently and quickly with all
the matters that come up from day
to day and where decisions are re-
required to be given almost from day
to day. Therefore an Emergency
Committee of Cabinet Ministers
specially concerned with the war
effort was formed. The fact that a
Cabinet Minister was not taken in it
was not because he was considered
less important but that his depart-
ment was not directly concerned.
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Indirectly every Ministry and every
department is concerned, It is called
the Emergency Committee of the
Cabinet consisting now, I believe, of
seven members, It meels very fre-
quently and confers, where necessary,
with our defence officers and officials,
receives reports daily and comes to

. conclusions. The full Cabinet could

not deal with it adequatelv. It could
not meet every day. Tleicfore this
device was adopted. It is often
adopted in war-time and even in
peace-time sometimes.

Now, whether the rest of the Cabi-
net can or should be reduced is a
matter to be judged, as I said from
the point of view of what work has
to be done by Government. At pre-
sent the work of the Government, I
might venture to submit to the House,
is very heavy. It may be that in
some departments it is not very
heavy and in some it is excessively
heavy both for the officials and the
Ministers. War-time does not reduce
the work. Quite apart from the ac-
tual war operations the preparation
for it is a very heavy task and, I
think, hardly any Minister today is,
shall I say, working on the same level
as he was working before, It is at a
much higher level. But it has to be
kept in mind that we should not have
unnecessary work being done by Minis-
ters who may not be very necessary
in the context of the present situation.
That has to be borne in mind. But
merely to say. that the Ministry
should be reduced has no meaning to
me. If the work is greater, it has to
be done efficiently. I am very much
afraid I might inform the House, that
owing to very heavy work that we
have to face some of our officials who
are working very heavily might not
break down very soon. It will be un-
fortunate if they do. They are work-
ing in the Secretariat, some of them,
from morning till very late at night.
It is not a five-, six- or seven-hour
day but it is a twelve-hour day er
more for them. But, I entirely agree

15 hrs.
with the hon. Member about reducing
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urnecessary work, unnecessary  ex-
penditure, eic. I may just mention
some instances. We have issued
directions that the holding of meetings
and conferences other than those
necessary in the interests of war work
should be avoided. Parties, functions
and State entertainments should be
cut out. Proposals regarding deputa-
tion abroad of government servant:
should be rigorously screened. 1
might say, deputations will continue;
but they are chiefly concerned direct-
ly with the war work or indirectly
with it. Then, tours except those es-
sential should be avoided. Ministries
and departments should cut down
the consumption of electricity as much
as possible. Minimum use should be
made of the transport services. Mi-
nistries should locate surplus staff so
that they can be utilised elsewhere for
activities in furtherance of the defence
effort. Every effort should be made
to cut down the consumption of paper
of various types, and so on. A num-
ber of other instructions have heen
issued. The main object is what the
hon. Member has said that we mast
avoid waste and enforce strict eco-
nomy.

One thing else. There has also becn
instruction sent to all Central Minis-
tries for a cut of 10 per cent of ex-
penditure on staff, so that the budget
proposalg for staff for 1963-84 are
restricted to a ceiling of 90 per cent
of the budget provision made for such
expenditure for last year. Various
other reductions have been made.

S Wt . WY Yo TR TTE
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Shrt Jawaharlal Nehru [en Dper-
cent on the expenditure ow staff: not
on the staff. Staff is being reduced
also just as the hon. Mr. Speaker has

. agreed to reduce the staff in the Lok
Sabha by 20 persons or s0. They have
not peen dismissed overnight. These
persong have been placed at the dis-
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posal of the Central pool to be utili=-
ed otherwise. So, in other Ministries,
people are being placed at the dispo-
=a] of the Centra] pool to be utilised
for varioug kinds of new war work,
ete.

One more thing is important. Onr
hon, Member hag moved an amend-
ment which says, suspension of orga-
nisations like the Bharat Sevak Samaj,
Sadhu Samaj, Lalit Kala Akadam:
There is no question of suspension

Some Hon. Members: Not moved.
Shri Tyagi: Khadi Commission also.

Shri Ram Sawak Yadav: Not sus-
pension, but stopping the aid being
given to them.

Shri Jawaharlal Nehru: The hon.
Member's amendment is different.
The other amendment talked about
suspension. There is no question of
suspension of private organisations.
The point I wish to lay stress on i
this. As a matter of fact, today, in
the context nof the war effort, the
effects and after effects of war, we
want as many voluntary organisation:
as possible to work. Organisations
like the Bharat Sevak Samaj do far
more important work now than they
ever did before. It dependson the qua-
lity of work and the kind of work. For
instance, I shall mention the work
that has been allotted to them. As-
sistance to families of military pec-
sonnel; maintenance of morale and
solidarity of the community; service
as. construction agency for the needs
of Defence; assistance in the prevent-
ing rise of prices; rendering emer-
gency service; mobilisation of sav-
ings, and so on. It iz war effort.

As the hon. House will remember,
State committees have been formed.
Citizens committeeg they are usually
called, or by some other name. A
Central citizens committee has also
been formed with many branches,
Women's committees and others. All
these have been formed speclally to
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help in the prosecution of the war and
in meeting the afier effects—highly
important. A minor thing, if [ may
say so, a small thing, but which is
cansidered important is that people
should keep in direct touch by letters
with our soldiers at the front—cven
un-known soldiers, not only friend:,
but others—just to tell them that
people are interested in them. Per-
sonal touch comes in. It heartens
them. They do not get news every
day from here. Personal letters like
that ig 2 very small matter. But.
it requires some organisation. A
large number of people should gei
letters from other people. I merely
wanted to mention this.

Economy if it comes in the way cof
keeping up the morale or doing essen-
tia] work in the war effort is bad
economy. We are likely to spend vast
sums of money, because war is an
expensive thing. We should econo-
mise for that. But, economising so a:
to diminish the effect of our effort is
bad obviously. We spend one crore
of rupees on war. If perhaps a sav-
ing of 50,000 or 1 lakh would impair
that one crore effort, it is bad eco-
nomy.

Another thing that I should like
again to stress before the House is
this. Take the question of these Five
Ycar Plans, etc. Some people seem
to imagine that there is a conflict bet-
Ween carrying on a war and carrying
on the Plan. Obviously there are
some portions of the Plan which
might, in these circumstances, be
postponed, if you like, off for the
moment. But, what is the essential
part of the Plan? The essential part
is agricultural production part, indus-
tries part, power part and so on.
Agriculture is of the highest import-
ance from every paint of view. When
we are spending so much, if the agri-
cultural base weakens, that injures us
more than anything. Therefore, we
have to go ahead with greater produc-
tion in agriculture at all costs. In-
dustry: not industry dealing with
luxuries and other things, but basic
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industries have the highest import-
ance, If we have a steel plant, we
nave to go on with the steel plan'.
If we have a big induslry,_‘the maching
building industry, we have to go on
with it. That always happens in war
time. We have to go on with them
for the purposes of war apart from
industrial development. Power is the
essence of the thing. We have to in-
crease our power. Because we have
to increase our power, we have to use
every opportunity to Increase it: not
only  hydro-electric and thermal
power, even atom'c energy, civil sta-
tions for power. I can go on mention-
ing the core of the Plan. The core of
the Plan becomes highly important
for war. Superficial things or rela-
tively secondary things may be drop-
ped. But that does not help us very
much in economising. It is the core
of the Plan that swallows large sums
of money,

There is another aspect not directly
connecteq with this which I should
like to mention. As the House knows,
there is tremendous response all over
the country, wonderful response. A
most heartening thing, The surprising
thing is this, Response in a city which
we see i3 easy to understand. P,
you Eo to the remotest villa-- You
find that response whether in the north
or south of India, everywhere. In
order to give a certain direction to
that response, we have to find way:
and means. It is very important. Of
course, we are recruiting for the Armv,
N.C.C. we are enlarging, N.C.C. Rifles
we arp constituting and enlarging:
Home Guardg and ali that. But, even
so, that affects at present a relatively
small proportion of the entire popula-
tion. It might affect more and more
a5 we enlarge our recruiting for the
various services. There are olher
services which might well be used in
this work like Civil defence, Nursing.
All these are good things, I do no!
mean to say that in a city like Bom-
bay, there is much likelihood of
bombing. Nevertheless, it is a good
thing to have the practice of civil ’
defence, to get a large number of peo-
ple trained, and teach themn many
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good things such as fire-fighting, this,
that and the other, which are gooad
in themselve: and which may be use-
ful; and when they are required
trained people can come up. But the
important point is that they are doing
something in the national effort and
it g.ves them a sense of satisfaction;
apart from doing wuseful things and
apart from improving themselves, it
gives them a sense of satisfaction as
being part of the national offort and
not being frustrated saying 'l want lo
do something, but I have nothing to
do’. Therefore, these things can be
explored, this kind of finding suitable
opportunitiees for work; and essen-
tially, they must be non-official
‘There may be official, co-operation,
and officia] guidance, bn' essentially
they should be non-officia] efforts, and
we have formed the Citizens’ Com-
mittees for that purpose. They, no
doubt, wil] expand their activities.

There is another thing that I would
like to put before the House. This is
specially meant for the rural areas.
As 1 said, agriculture is of the highest
importance. We all know how to in-
crease the output from agriculture.
There are various ways, such as hav-
ing proper channels, proper irrigation,
fertilisers, building, and so on and so
forth, tanks etc. There are many ways
which do not involve any foreign
exchange or anything of that sort, but
which do involve, of course, some
loca] expenditure.

I would suggest that the State Gov-
ernments and where possible the Cen-
tral Government also should lay down
some rules, some objectives to be at-
tained, say, within six months, for,
instance with regard to water chan-
nels elc. We have pgot channels,
major channels, major canals, but the
water channels are missing. In the
old days, the big zamindars and land-
lords were responsible for the water
channels. Somehow, there was a
break in the tradition. Now, Govern-
ment are expected to do everything.
We calculated the other day, and it
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means, T do not know  how many,
thousands of m'les of water channals
and at vast expense Government
have to undertake it, If, however,
the loca] village community does it,
they do it quickly, and it is done all
over the couniry in limited time,
That is clear. But that requires grga-
nisation. And there is no reason why
at present the enthusiasm of the peo-
ple should not be directed to some-
thing which is directly good for them,
and good for the country. Let them
during the next six months dig these
water channels in their own villages.
Let them repair or dig new tanks or
wells. Let them do bunding there, ang
other operations, These are sithple
things. Let them be connected with the
war effort; let them think, Yes, we are
doing something for the war'. In this
sense, a great dea] of work can be
done which is of paramount and basic
importance in improving agriculture.
There may be other ways even in in-
dustries organised somewhat differ-
ently. But there are many ways in
small industry etc. which can be pur-
sued in that way, so as to increase
production and thus ultimately increa-
se the war effort,

So, I submit that this the way of
approach to this problem. The reso-
lutiory that the hon, Member has
moved, I regret, I cannot accept, be-
cause it is bad in principle, it is just
laying down an ad hoc thing, say,
that Ministers should be cut by half,
or you might say that all Members
of Parliament should be five feet in
height, and their heads should be
raised or should be cut off.

Shri Hari Vishnu Kamath: It is not
sp bad; the suggestions are not so
bad.

Shri Jawaharlal Nehru: 1t is an ad
hoc approach: I do not quite under-
stand. Some people will lose their
heads and some people will lose their
feet!

But I accept the general principle
that there should be economy in
every possible way. The test should
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always be efficacy ang efficiency of
the war effort. And there should be
no wastage.

I trust that the hon. Mover will,
after this debate is over, withdraw
hig resolution. because basically we
agree with him,

Shri Tyagi: May I get a clarifica-
tion from the hon Prime Minister? He
has been good enough to take the
House into confidence as to the items
on which Government are trying to
cffect economies. I would like to
know how much is expected to be
saved by these small items which he
has narrated. My fears are that Gov-
ernment lack that idea or the imagi-
nation of the colossal nature of the
expenditure which they wil] have to
incur inside the country; it is not
only foreign exchange but expendi-
ture inside the country also, The
exchequer of Government will have
to be stretched to an extent where
they cannot go on unlegs they effect
economy to the tune of about Rs. 100
crores per year. That will be the
incidence of war on them. I wonder
if these small items which he has
narrated would go anywhere near
that. So, drastic changes have to be
effected.

Shri Jawaharlal Nehru: It is ob-
vious that these items would not bring
ebout very major economies, but the
smal]l economieg they bring about
will help to that extent, Apart from
that, the object is one of introducing
a climate of economy and saving. As
a matter of fact, in regard to some
of these things like paper, it may
well be that paper is in short sup-
ply; we just cannot give it. So, we
have to save. We have o save the
use of paper and other things. So, we
are compelled to do that, apart from
economy, apart from saving money,
saving the stuff itself which is in
short supply.

Shri Tyagi: Can the hon. Prime
Minister re-examine the  position
once again to find out in what way
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drastia economy could be effected

and savings could be effected?

Shri Jawaharlal Nehru: The hon.
Member is quite right in laying stress
on drastic economies, and one should
examine it from time to time, and
again and again. But the fact is that
war is a terribly expensive business.

Shri Tyagi:
should be there.

Therefore, economy

Shri Jawaharlal Nehru: The hon.
Member mentioned a sum of about
Rs. 100 crors. I think that it is very
small, The sum involved will be
much greater.

Shri Hari Vishnu Kamath (Hoshan-
gabad): By your leave, may I ask the
hon. Prime Minister to throw light
on one small point? The other day,
when you, Sir, were in the Chair, the
Supplementary Demands for Grants
were being discussed, and the De-
puty Finance Minister in the course
of his reply to the debate said that
the suggestion with regard to the
scrapping of prohibition was under
the consideration or will be under
thel consideration of the Finance
Minister and the Prime Minister. Is it
being considered at all? That is what
I would like to know. I do not want
any decision or any answer now
whether it will be scrapped. I just

want to know whether it is being.
considered.
Shri Jawaharlal Nehru: There is

no question which cannot be consi-
dered. But this question has not
come up before me in any shape or
form yet.

Shri Hari Vishnu Kamath: Not yet?

Dr. L. M. Singhvi: Will the hon.
Prime Minister be disposed to the
appointment of a committee to ex-
amine war expenditure and to report
on economies which can be effected
consistent with the policy of Govern-
ment? Such a committee existed in

the UK,
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Mr. Deputy-Speaker: That is
suggestion,

Dr. L. M. Singhvi: That is a part
of this. Since the hon, Prime Minis-
ter has already intervened in the
debate, we would like to know the
reaction of the Prime Minister, be-
cause the other day, a spokesman of
the Government said that this would
be considered.

Shri U. M. Trivedi (Mandsaur):
‘'The resolution that has been moved,
as has been inadvertently admitted,
is a pious one. Nobody can today
say that it is not actuated with the
bona fide desire that we must eco-
nomise. The Prime Minister has been
at pains to point out, and perhaps
rightly too, that in these days it will
be very difficult for us to economise,
and particularly, tp reduce the num-
ber of Ministers that we have got. He
has also pooh-poohed the idea of re-
moving the Upper Houses. So far as
the Houses of the other States are
-concerned, it is not possible for us to
make any suggestion because he has
said that it must be left to the States
to decide. The point for consi-
deration is that economy is very es-
sential, The resoldution is innocuous
to that extent. Whether we should
-economise in the manner in which it
appears to us at first sight or
whether we  should economise
in a round-about way is a
point for the consideration of Gov-
-ernment. But the Constitution lays
down that so far as Parliament is
concerned. it cannot be dissolved,
and it must work, But so far as the
other Houses in the Statas are con-
cerned they can be done away with
during the time of emergency. So. to
make the suggestion that they can-
not be done away with, is, I very
‘humhly submit, not correct.

Shri Jawaharlal Nehru: did not
say that in law we cannot do it.

Shri A. K. Sen: The expression
‘done away with' is also not a proper
expression,
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Shri U. M. Trivedi: The position i
law is as I say irrespective of whe-
ther they are to be in session or not
to be in session which is not the
point.

There is another point for conside-
ration. If we see the growth of our
budget from 1941—I have got the
figure; from 1941 up to date—we find
a phenomenal rise in our expendi-
ture. It has been growing even from
1941 when the whole of India was
much bigger than what it is today;
the figure then was only Rs. 130
crores; it jumped up to nearly
Rs. 320 crores immediately after
partition and we have more than
doubled up today. Can we not then
envisage that an  economy in this
direction is called for? Can we not
find ways and means to economise
in our expenditure? If we cannot,
then the alternativeg sugested in the
House must be explored. After all,
we know that this emergency that has
arisen in our country will require a
goog deal of expenditure, and it will
not be, as suggested by Shri Tyagi,
that an economy of Rs 100 crores
would do. I say Rs. 100 crores will
not be enough. We can easily con-
ceive that our expenditure will be
ten times the figure he has suggested.
So to hit that target. wil] it not be
worth our while to apply our. minds
to the immediate problem before us,
namely, that the expenditure must
be reduced.

What will be the method that will
bt applied? It is quite true that by
reducing the number of Cabinet
Ministers from 18 to 9, much differ-
ence will not be made. But a begin-
ning will have to be made. Is it ne-
cessary to have the whole host of 59
Ministers? That has to be considered.
In ordinary peace-time, sometimes it
will be politically necessary to placate
one group or the other, But will it
be very essential in these days to
carry on this placation?

Mr. Deputy-Speaker: His time is
up. I am allowing 5 minutes each.
19 Members want to speak.
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Shri Tyagi: There should be eco-
nomy of time also.

Shri Harl Vishnu Kamath: Con-
sistent with efficiency.

Shri U, M. Trivedi: 1 would not
like to take much time,

It was in that context that I was
saying that the suggestions made
when the Supplementary Demands
were being discussed must be se-
riously considered by the Govern-
ment. If it is not feasible to econo-
mise expenditure, it will be very es-
sential for us to tap those sources
where there is unnecessary waste of
expenditure. There should be saving
of time, money and energy in those
directions.

I therefore suggest that this Reso-
lution must be accepteg with ° the
background behind it, keeping in
view the bona fides of the Mover, It
is not his desire only but the desire
of the whole House, at least this side
of the House where each one of us
feels that this Resolution must be
accepted and this aspect considered.

it fary fir vt (iforerdY) : gmemer
werRa, it 5 fawm qv sam g
wERg 7 S g e wwe 6§
I FY ATEAT FT F FHET FI4T § AR
OF a1 F T FA A ¥ gawy wger
STEAT o 4 AT {9 HATH T HHT
F1 foren & @ g & AR 9w 9w
Ia+ fred w7 qara & faer o faer ar
WM FT @A F HIT FT 9@T AT AT
f St gvFTe 7 WA ¥9F gES 9%
Gar @ faar & 99 7 &1 g wEEr
g frrer @ w17 W1 e fammr =g
AT g 1o daragy &
AT I T FFA &, AT A TaTT
2, W gEw A W & s e ang
I Wi § Al & AT SR
f& <7 997 O @ dmi 9 @w
FTdT & 39 %1 71 fent e § 7 9o
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A A aE T dagd o ag
Hgwd g dfeq gam 54 wgem Wik
AT & &9 F) a5y qravrEr adar
rfge g1 sragTE farosT T aifgr
oYX St fF T S w1 g a1 fe
ot dam gw @ #¥, 78 I S |y
&Y, oI AT 5gua T 8, 48 @ o fF
& F faet W &7 § gAEmw
T 7 & S 9947 T 81 | § 9 -
a1 Jgar g fF g d9 wwe F
I frcdw qar @d gar § W ol
A=

ST HAY St § g7 fF 5 87 OF
| FOEL 75 (g7 AT gFar | ST §
ST FEAT HTT A 6 7 1 g
@I gU WA & s dfane fafresl
¥ g {3 Ffae fafreed & ag s
afer o1 FaT § | 98 W= g 5 aga
& fafTees gag & oW a% &w & @t
TEd g AfEA 3 HoAr a8 |@a @
wr g fafaee o gag & amw
A% 8 & &% 3 a1 {c fafred &
Fuar 3 fafred yFa aw gFar 2 1
g T wyAT fAs g ae W sEr
& afss o w1 mfiwe & f5 oo
o9 @1 "9 @ fe adwe §Ear
Tgd § § ufefaisy @ aFdr & @
o T0% ¥ ufefads ar <fad | Y
T AT fAely g & i 9 g @
g1 ¢ I9 @9 F1 FF {67 7 FFATE |

tfem g agamr & fF fag a9g
HETAUT YA SEEear §1 W & Y
9T ¢ § q1 FHMA A9 TE I a9
& fog fa=meft g7 &1 &1 $3 09 TAK
ff | g7 TFE FT CHHTOR IHA gre
fear ar 1 w9 TE F FAT dFE AT
I WX 45 ¥Wd &1 adT ¢ 5 s
faat g% awearg 93 § 9T 7 AT,
@0 oiadw ok efeEN 7 &w
FEIA FUORT T HT AT FT T AL H
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[t feafar foar]
o gEEE F | Fa R g s
A wEiRy @ aawan g 5 s awpafw
A Far W v F fav ggw wEr #
T § IE "I W9 g, N gy
afg g9 ¥l aFEAEl, TAAZ WL
g hafedle § # F6 ar
AT G IAHT G oG THE G297 |

IR FERA, T A F AT
wgat § & wv i fgrgeaw & Tow
W 9 W7 grAifE 9 23 qoF F A
g & I JHE § IS @
3 9 afer wg a1 fore 2@y Tux
CQIHERAT T § | TEE § vATEEr-
T W 8, TRGEIC § UgIReEEy
w6 W A mfe § ugw s a9
i i amgmm e w @i
TR @@EIAT F FART FW AGH
S GFAT | Yoo I§ aF WA 4 @,
Iiq maw faar AfE 3% W T
FETAT Y e T 99 FfFT 59
F IW F < AR AT A g oAy
oIz 9% T gwE T 9§ gl
oAt & | T & fat 7 R w e a)
FEHT 9T TF & T F79 § FAfFT gk
T2 AT WY THATT R AT ATA R
#wifedt T TwEl 7 a3 gy off wme
FIRME A I€TT AggE adr § )
7g &% %1 fawy 2 fF gw & 9
qrREad 91 W § fF 9w @ aw
W@ § | 70 e @ fawa @
T ufwfodt § #4 9@ gr avE &
W aETd 'S § wE w A
JT FFAT &

T FY g FY swAEA1 F a0 g
e fafaees & wft (oo FUT 70
FT a9z @@l & | W 97 & qawrT
I1EAT § f& ¥ F0T T e da
F TG 2WT a1 § | wrEAd fAafreed
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T STAT IIT EIE & | 47 FHY a8 9
a1 ff T A8 W 4T F4T & W
Tg EAAT TTAT A g FT H9 AT
92T & 7 WIS 59 A FT ALY Hrawhqwar
% v 7% ¥ar wmg FF ar A 7@ AT
W FE dFT A Ag § A mmar
IqEF FHATA A a@ W A
T FG & a1 a8 | fom avg ¥
%87 F afz a9 wag s F@E @
@ F1 mifes 99 F fire 9% 22T w@ar 2
f 7ogT 3 & 0 FT T § a1 A%
ST TF ST I L T A Far
TT ASAZL AT ], TET AT TN
FHATCT 1 araa a1 a1z H s@i
st & @1 @ ofefe @1 fed
®IF H FET AT I |

TH WG WE FT GATT dIT W
A9 & | T F HAET ST gH AT
¥ wd T @ 99 § g a@gd g
&7 waT & 1 gufan & | fF g
T WA ST T F AT & A
@ | O FSTE $T FHMET 1 ShaT 7w
FT @A WX WA & | g F gEr
TS GFT A [oF F1 a910 § HK
I4Y wra ¥ Sfew g & 7 "o 95
sHEie war & ) gl & WAt g fF
T & W &5 § faaeafgar adt
ST A AT @9 § FH Y I
gt & a7 I A F oW F FAF
gary ufwfamsr Az T g Sifgg
B s fazar @ fF i afefaoer &
= 59 T8 a1 &7 FT fere g fF
T oWIE WM @9 § FE FT D |

Shri Vidya Charan Shukla (Maha-
samund): The most important thing
we need today is, in my opinion, an
atmosphere  of austerily. That
has not not yet come in.
The measures that were revealed by
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the Prime Minister in his speech to-
day would, to a certain extent, in-
troduce that atmospher. of austerity
that we very badly want today.

Those people who move about our
capital must have felt, ag ! did, that
the atmosphere of gaiety and casu-
alness still persists here in thig capi-
tal which should be most conscious of
the national emergency. We can
imagine how things must be in other
towns and cities of the vvuntry when
in the capital city, which must lead
the whole country, a sense of ur-
gency—I am very sorry io say—does
not ebtain.

We often talk of cconomy. We
have never paused to think how we
can contribute ourselves to this cco-
nomy. We have never paused to think
how much the question: that we
table or the questions that we might
table in the future cost. We must
realise thal although it is only an ad
hoc estimate, each guestion would
vost as much as Rs 60, and there
are hundreds of questions which are
fubled and put on the Oider Paper
every day. So, I think we can con-
tribute a good dea]l by acking only
the most important and urgent ques-
tions.

Shri Ranga: Every guestion iz ask-
ed to achieve economy and efficiency.

Shri Vidya Charan Shukla: Both
efficiency and economy can be achiev-
ed by selecting the most important
ang urgent problems for bringing be-
fore Parliament. leaving out the rest
of the things to be tackled later on.

I have very high respect for Shri
Kamath, but I was greatly surprised
when he suggested that prohibition
should be scrapped fo, raising some
money for the war effort.

Shri Hari Vishnu Kamath: Some
money? Plenty of money.

Shri Vidya Charap Shukla: What-
ever be the amount of money that
can be raiseq by scrapping prohibi-
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tion, you have and I have many more
suggestions which, could raise more
money than that, but you cannot in-
sist here and argue here that by mak-
ing people drinki at thig time a
taking money from themn, we can
help in the war effort.

Shri Narasimha Reddy: They are
already drinking,

Shri Hari Vishnu Kamath: They
drink more than otherwise.

Shri Vidya Charan Shukla: It is a
very strange and very wrong sug-
gostion,

Shrl Maurya (Aligarh): They are
already drinking.

Shri Vidya Charan Shukla: Prohi-
bitlon is ap article of faith with us,
and it has done us a lot of good, and
there is no gquestion of raising money
by making pcople drink and getting
money from them.

The measureg that have been an-
nounced by ihe Prime Minister to
not go far cnough. There must be
some more measures, S small Cabi-
net commitiee for emergency economy
shonld be formed, which can come
to a conclusion within a week or so.
It could suggest the measures of
economy which not only the Central
Government, but the State Govern-
ments also can take, so that we can
save some money for our war effort.

Of course, the money for the war
effort has to come from our national
resources, but economy will impart
a sense of urgency ®and emergency,
and that is the most important part
of it

So, 1 suggest that these points
should be considered by the Goverm-
ment.

o §YW VA (THIT) © FIEEY
7ERE, TH T F 4g a9 WA §
o= W @ @ fF dweaTea
feafa 1 qFEen 77 ¥ fog g
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gy W § 97 9T Sgw | A
Tt &, afew ot gama oy & fad
T g, # awmar g 5 fage @ afee
¥ aga aoa € | faw wreit S
o ¥ gg s qr A 8, 99 & far
S ot g, 7 o 7 0% gEE w9 €,
fom & gw o= o # saTaitas wiawrd
N @ 5 wfas ¥ wfaw s
HICIATSATA 1 HIT T8 | |} Hhe-
Frem feafq &1 am & &7 @ T4 &
qaTT far u & | Unterruptions).

®Y WAHIG @I qg ATg |

o} A CRT . AT AT TR
¥ g7 F | g AT I A1 ql
AT & | &, WL AL AT FT TR
@, @ e @ & fowr a f& s W
TqTET W {EET 2 )

& auaar g fr og am w@) & 5
fafeeedi #1 A 9= 4 9@, afew
o A B T TEI TIAT & | HEAT FaTA
#g & fa Gur a9 s =ifew | W
ar oY 99 § F15 B 4G q9%aT &, W
®d &1 AFY 9@ AAT & | FH AT Ay
#r§ agg Ag 2 & fafaeedi #Y amr
g g1 1 7919 &1 | 989 9 a1 #7
& f& du1 =T Wifew | W STeAEE
RgEm g gEE TEw fE fafred
# ufafadier g dfafade &1 w0
ffar 9@, &1 9% 919 &N 99N 994 ¥,
afe gw W A & Hgarfaw & fE
fafrei # aEg w2 & 9 Wi uw
A1 HIEHY &3 F7 T8 I A7 FT forardy
¥ a7 grafaw &1 7= 7 faar 99 )
|4 gfar § wuw grefaw g9

it gf faooy wrem: ard gfan
L A
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&t g T T oA few
feit ag gama faar o & orfeaie
F1 95 F gy 9 7 & i et
F OF FAL a1 & A /T qgy are
e a7 F1 famr w2 § awwan § 5
7 gmmm I fe ¥ wfw & faw
FEFF ot s fen 1 78 fa=e
Tr-fet #T fafww =9 & zam¢ ave
AT @A g |

# At wngar g f5 uF 31 mrafagi
F1 Ae =17, F, W HEH oo
97 SOTET WG AYE fA€TT 7 g%y
& | ga o ag sarey w=y 2 ff v wfas
& gfys arfedt & fa=m g0 o 79
T ag oWt avq9 31 9%ar &, 99 %
arferamifz & A1 757 F1w 7E | 76 47
st @ e aifgn fe 72 ad faar
famrz #w mew maw fawn ¥
dfeq TF= 72 g9 &

=t THEAE QAW © gg qfsAl &7
g g

St FW T W IF A6 K
fa=mi o7 o aa & A 3o &, Al
AFHT 71T 7 39 F1 FI ™A AT
grm

fafaeest &Y qEE W8 =W =y
sma, Jfwa $g Gt saaedr 1 o ¥
WA ATF TN A A I g
FFAFTF | A F AT T I w0
d9EETE F I TVEE HIH & NI 97
faume far @1 /%A & | WOUT IT A
aTE § TH g & AR uET &, &)
w=gl & | AT o 41 § 3faq A
¥ ol § 1 Afew fafaeat A g
¥ T FF e I 01

ot ety fag (FAT) o qmEm oy
q U9 IHE H WA § |
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oY §O 9% : g9 qTEe T4,
# &t g 2 & fau da g 1§ ¥
aearz % F1 F F oo da g

AT Y FATT FIA F AR A A
fame s frd o &, A qmr = A A
w1 gt ¢ 1 09 7 T oA
e § g frgeedt gt 8, o
fom 99 ®1 g@er FT fear @ | 1R AF
gfF e do o HWlo, ATH ATF,
oG /T ATl §1 o1 gee & gf g,
I F HEWEAN TG g, AfEA yg
faar-ury #FaE & o 9T g f*
AT 1 GeW FL A7 T0fT AT g9
FEA F1 F9Y W IH HI THHIC AL FIAT
afgy | qew aq-FTw frafa w
qFEAT T & fav que § W7 9
&7 qeATgl F Y FTH FHW BT AT

afa & wvaed ¥ A feaer a
g = #1 78 o0 9fig | T|WREW F
fag wiat & argr g9 ¥ a9 feae
g | 88 9% AE & 1 3 FY AT A
qTF g4I A1 FAfAFT FT T2 Y
STRT F%YE &, A1fF g9 ST & WET
SEET T AT A% | §9 76 SqET e
&1 wifge, awndg 3w & & gw femat
¥ Fg f § wafmal & fag s a9 )
FET F T A 97 fawie &
wifgy | afFw g w=E Y &g FeAr
AT &, § IW T wAE qAfAE g
# 9z g wmEar fF g7 ge 3 9w
F1 a1 w@wT w2 )

Shri S. M. Banerjee (Kanpur): I
rise to support the resolution moved
by my hon. friend Shri Dwivedy. 1
have also moved my substitute motion.

Previously, when I was speaking on
th Chinese invasion situation, I sug-
gested that the Rajya Sabha should
be abolished, and I sill maintain that,
Some of my friends in the other House
told me that after all the Rajya Sabha
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is also doing a very good job, but I
repeat what I said previously, that in
this emergency, at this hour of trial,
our country cannot have the luxury
of having the Rajya Sabha or the legis-
lative councils in the States.

Shri Ranga: They are not luxuries.

Shri S. M. Banerjee: They may not
be luxuries, but I say that this Lok
Sabha has the people's representa-
tives. After all, more than 20 crores
of people- have elected the Members
of the Lok Sabha, and they carry the
will of the nation. I am sure that the
Rajya Sabha should be at least
suspended,. ...

Shri Ranga: No, no.

Shri S. M. Banerjee: ... because 1
have been told that when both the
Houses are in session, we are spend-
ing Rs. 80 to Rs. 100 per minute. I
do not know whether the statistics
are correct, but they must be. If this
is correct, we should try to minimise
this expenditure.

Shri Ranga: We can as well abolish
our House.

Shri S. M. Banerjee: The second
thing is the question of the number
of Ministers. 1 suggest that the Minis-
ters, when they go on tour, should
not take any daily allowance, because
I have yet to see a Minister who dines
in a hotel or pays even for the food.
It is not that they do not want to
pay, but they are invited by peoplc,
by various organisations including the
trade unions, and they are given the
best dishes. Why should they tuke
any allowance? It should be com-
pletely eliminated. The Ministers
themselves should come forward and
say that they do not want any daily
allowance.

The third suggestion of mine is te
my colleagues, Members of Parlia-
ment, that during the emergency
period all Members should pay at least
ten days or 33 per cent of their salary
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and 50 per cent of the daily allow-
ance. Of course, they are welcome to
pay more.

Shri Ranga: It is for the rich people.

Shri S. M. Banerjee: Shri Ranga
says that it is for the rich people.
Rich people in this House have paid
Rs. 7 lakhs or two lakhs. We are
not one of them. But we can easily
pay 33 per cent. of our salary
and about Rs. 10 or 11 from our daily
allowance. Cabinet Ministers can
very well pull on with Rs. 1,500 to
2,000. Ministers of State should not
take more than Rs. 1,300—1,500 and
the Deputy Ministers—they are poor
people according to them—not more
than Rs. 1,000. Officers drawing more
than Rs. 1,000 should voluntarily cut
their salaries by ten per cent; those
getting  Rs. 250—1,000, by five per
cent; those getting Rs. 100 and less,
by two per cent. These are sugges-
tions by which we can possibly gear
up our machinery and our war efforts
and also effect economy. I am sure
the hon. Ministers will consider and
agree to these suggestions.

Shri U. M. Trivedi: The Members
feel that this debate may continue the
whole day and not for two

hours
alonc. . .. (Interruptions)

Mr. Deputy-Speaker: The House
has decided it twice. I do not think
that it will be right to change it.

Dr. L. M. Singhvi: The House in its
wisdom can revise its earlier decision.

Mr. Deputy-Speaker: Shri S. S.
Deshmukh. He should not take more
than five minutes.

Shri Shivaji Rao S. Deshmukh
(Parbhani): Sir, the Mover of the
Resolution has compared the number
of Ministers to the number of playing
cards and he suggested reshuffling
them. But reshuffle does not reducc
the number of cards....(Interrup-

, tiong).

-Shri S. M. Banerjee: In the reshuffle
the three or four jokers are removed.
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Mr, Deputy-Speaker: Order, order.
If hon. Members are disturbed like
this, they will lose their time.

Shri Shivaji Rao S. Deshmukh: If
the insinuation is that the present
Ministry is a pack of cards or a house
of cards, nobody here will agree with
that proposal.

But there is some strength in the
argument that the number of Minis-
ters should be drastically reduced.
Therefore, 1 have agreed to his pro-
posal to this extent that keeping in
view the efficiency of the Cabinet, the
number should be definitely and
positively reduced. The Prime Minis-
ter was pleased to say that efficiency
is the most important thing and
economy at the cost of efficiency will
be a colossal proposal. Nobody
desires economy at the cost of effi-
ciency. If the Prime Minister thinks
that a large cabinet necessarily meant
efficiency, I think it would not be
correct. Let us here and now agree
to this that Parkinson had something
to say about public administration.
He was of the opinion that the larger
the number of administrators, the
larger the number of officers, the more
they find out work for themselves.
Therefore, larger number of adminis-
trators and officers usually go to create
work rather than reduce the work. I
think that Parkinson was wise enough
not to exclude Ministers from that.
There may be Ministries who, not be-
cause of their justification for exis-
tence but because of the normal ope-
ration of Parkinson’s law; il may rc-
sult in increased ministerial work.

I have made certain proposals im
my amendment No. 7. By various
stay orders of the tribunals, taxes and
other moneys due to Government
amounting to about Rs. 400 crores are
being withheld. That is what I am
told. By one Ordinance these stay
orders can be suspended and the
amounts directed to be paid to the
different treasuries. The party can
recover the amount, if ultimately the
tribunal decides the pending case
against the Government.
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15.47 hrs.
[Surr MuLcHAND Dusg in the Chair]

The majority of the litigations involv-
ing payment of taxes ultimately
decided in favour of the Government.

Officials and non-officials  get
salaries and allowances. Those get-
ting Rs. 500 and more should be made
to agree to buy national defence
bonds for 10 or 25 per cent. of their
salary. This will bring in consider-
able amount which will strengthen
our war effort and the position of our
Government in times of emergency.
The business houses in India have
contributed to this fund but their
contributions fall short of the expec-
iations of the public. By one blank
order the industrial establishments
could be made to pay five per cent of
their net receipts for the national
defence fund. The privy purses are
paid from the Consolidated Fund. The
princes have played a historic role in
integrating this nation next in import-
ance to that of Sardar Patel and their
contribution will be remembereq and
recorded in history. But the privy
purses involves an cxpenditure of
Rs. 4 crores. They could as well be
suspended or drastically cut. We have
scen the Maharajah of Bikaner donat-
ing 1500 rifles. The nation definitely
appreciates the spirit behind that.
Maharani Vijiya Raje Scindia had
donated considerable gold and cash.
The nation will definitely accept with
a spirit of appreciation. If the privy
purses are suspended for the emer-
gency, it will not in any way imperil
the princes. It will be a bold state-
ment to say that but for the privy
purses the princes will be in the
streets. Therefore, we feel that the
princes should be allowed to contri-
bute by way of the suspension of
privy purses to the national effort,
and the nation will definitely acknow-
ledge even this great sacrifice of the
princes if the privy purses are sus-
pended.

An Hon. Member: 100 per cent.

Shri Shivaji Rao 5. Deshmukh: Yes;
if possible. Then, coming to the ques-
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tion of economy, efficiency will
definitely be one of the criteria for -
economy, but it should not be pre=-
sumed that only economy imperils
clficiency. There cannot be any con-
flict between efficiency and economy.
It economy is administratively well-
managed, there cannot be any opposi-
tion to economy as such. We still feel
that the time has come when there
should be a drastic cut and drastic
economies should be effected so that
the national efforts are strengthend
further.

15.51 hrs.
[MR. SPEAKER in the Chair]

It is not merely for a national sense
that economy should be effected, bu#
economy in Government expenditure
definitely means that even the Gov-
ernment is aware of the sacrifice
which the people are making to the
national effort. So, if New Delhi
gives a lead to the nation by reduc-
ing the size of the Cabinet at the
Centre, that could be followed by
others.

Mr. Speaker: | had rung the Bell
but the hon. Member has not heard
it, I suppose.

Shri Shivaji Rao S. Deshmukh:
Even considering this as economy in
time, I shall finish by saying that a
definite lead should be given to the
nation from this capital so that there
will be economies all over and those
economies will deflnitely strengthen
the hands of the Government to meet
the aggressor.

st go wo W (famyw) : wemw
AR, W CIRqEE & At § '
a9 BT A F71 % & a8 Aeg &
TEFTET ST 0T | A ST & AT ¥
7g AT AG I9Y 5 I F7 ST @wmw
& oY @Y ofgd, 99 & ang &
arafas s2w, 3 ST, W IO
aMEd § | waT IAT F IW A g
forar ag faegper Aot | o9 gW wTAR
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[# g =0 T1T)
& fF 3w F o m & adm A,
HIgT AR FREE § w19 53 A,
AT ATAT HHEAT F O IAT 4EA 3§
T A Y TR E, @ 7 faegw wwd 2 fr
g 999 & w2 fagsa FE fir 12
Faad % AEH ¥ gifes w2 e

g

W & qrw ¢ & 99 fafadr &
THHIA T g & @) e am
N g F@ ¥ fod, fer am g
1 gw 7 ¥ fag fafaeed qvd o3
# w1 fafredt Y aga @=r Ay smar
2198 T A4 & fF gw = &7 qaay
TR A A WA T A
auFar fF & X A & a1 w7, wsat
¥ oAt oo @ @ @ ) T gadA= w
HFTEAT < & faq gare 2w & fafaa
gt & Frr 9 fafw faaroamoay &
amoFEA A Mm@ &
Fsar g 5 5w # wrf #femd @
g Tifgd o gy 99 fafasdlsr ¥,
A 6 I & 0 B A FT TS 0§,
9% FZ 1| I 9w 5 fawr s
=ifed

T8 9 7 g A oY FFAT SrRar
‘g fF o S 90 W A @ g,
Gy fo fafred & 33 wifeed & ar
qifaqriz & ¥ §, 99 & Fd B
G FioT T anfed fe 9 & 3aA
¥ ¥ fo TLHFE ¥ T FY Y TR T,
Y o g fafa 73, 7 fvar sma
& 9T £ 7 g fafaed vt
FTHR g0 &0, W AT TA7iEd, 3
7z W 9 & fF fom I gaa a
HFEAT B9 FT Tg § I 9T e
fafe=@t @=f f¥oe AT %00 FT
&% & | 9 W T a3 A ST AH1EA
FC R 3 A 99 & o v dwa W
g WY e g1AT Afgd 1 W™ F
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M A g A gD 70F ¥ A=
grn fF g% fFaar #2 59

79 2@ @ § 5 7% w2 § am-
TAT Y TR aF @arf o1 @F &
W & QU FQ ¥ fad gw roat
F FIT A T B G F A gT A
T At e fed 1 gy o= o S
AIHEAT F AR T a9 G 9 & a
IR IO T A FET & | 99 g9 T
A 1 & fF &= g fgd At 3w At
¥ ot 31 Faw 3507 o9 Afed 13wy
feos A @@ 41 ?

WeqW WERT ;. Fy oAE 9T o
Fe FATET T4 ?

st go o & oY g, 39 9T Y
Fz gET =ifgd

ag oF U e & o fr A 2w A
ag 7 T W ¢ fF gw wr dfwerew
FEl AT | TGN am A Fw ¥
9 A TEAHS F1 AAT Tifgd F
ag Ao fafaedY § & g9 A #Y $21d,
g9 T ¥ gfqariie Iwelmt & A
A0 gt #, anfF w7 v A o
gt &1 O faagad o

¥ ol & &3 i & ag faw
¥ qHET FTAT § AT AT w4 g fw
ag FET T fFar e =Srfgd |

sit TqAma fag (arqoret) ;- osreer
waleg, § 7 UF garae Iutead fear &
SIgT @ §F HFHeT T UTCHT FT qraw g,
I AT A AR ATE A AW I
afsT 39 1 w1 fedfes 21 g ford
WY 3@ fF 99 waw awE a7 g @
a oy o oy I www T &
sfawes # 4, 59 § 39 a1 fog @
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# 1 5 7% ¥ o Fhew awd AR qE
g%, av foaaa wmeet agr & Afawsw &
q IH ¥ IA A ATGE ST FT T |
qg ® wifgw #w fafaeed 4t amgsr
| FHY TG g, 98 IO &1 & | afeA
A & GFeT FT YA 3259 Tg HIAH
grar & fF ol o arfed 1w F
ferar & wF gaTa @A Avgan g 5 agt
St wifaw e fafeed & ag =i &
AW OF OIEE @9 A1 9g #0498
w4 & 39 F @it J "o §O4 A
FugEe R 33 1@ A
Fifawr w1 fafaeed #1 qea ar adr
T Af qrdfe ¥ Ry TR T
feegw & s 1 @g @1 AT &
ga &

Dr. L. M. Singhvi: This is a very

painless reduction.

Shri Hari Vishom Kamath: Pain-

less surgery.

st 7Y e 5w o< ¥ g W
THIAHT FT TG &, 9g THAHT O &Y
A 20

TET TF W F F g7 §, Aq
a0 Famw ag § & favoe dfaew &
& Fm gt g, afew onfew & afer
wqg 4 9 gIET IFH FET S0y |
gt fafres wigam W & S 92
SgTaT F1 F3 91 arfew ¥ O o Q@
2 sy T 0 ar ofwfatar W@
STET EMT HIT FTH W SATET EN |

39 wsRt & A F woq g@re
F T g7 HFeT FT qA0GT FATE |

o wMfaw @ (sEER):
wem wEEm, & T frdaw T grfew
wreA F 3 fad oamogm g

oF WAAT qwe: faagw At
e |

16 hrs,
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To tifw T@: sm d gEwr
NG FL@T g a1 € Q830 § A
9 8% FEETE WEAd g8 ¥
agH fead g A0 J9C & WY
97 S A S @FeEar 9T
e feT Fgm ) Afdwad =
aa & famw gfs Iy feagm™
gHE T A wmta fewdr @),
afem ag oo @gT gr A @ 9w
AT W Aed § I9H gH A% &
La ol

WX TF 9 F A #1 & fE
AT Al F@ T F @y afEal X
AR AR T A gErr ®Wdw fEw
grEEl @ ¥ IeAar =N e
TweAt XA & a1 91 gE
T T 97 I9FT G99 R 97 )
FaF AR TN 99 dfed v #v
FEIeT gAr A faw gy @ wEwr oy
gaaw fegr, A 9 W SRR
| U9 HuF  wror fEam oo
ifeq it ¥ awET T A I ITEA
YA I gEH F AN wOw
AT AFL IAHI IET 47,
me ft IWaNE AT T Fg

4, dfeq & A o 19 FAT
agarg f& = &’ qEs
arivg &1 W ®X Gfsq S #
T TT 9T AT FFH IEN Fal ...

3’%5

n
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[z1e wifas 2]

ACHFI § T T qH AgwEr
¥Afawm &1 a9 —ar RO fazaw
g f& ag wivdwifs o @
W oA & W fF @y o i
gt ag @ IWa R I gaw
¥ar g awag ®WaE wE

(Interruptions).

WU REET ;. {7 §OFT Aadd
wue faan, #few wgiog doaw @
we & 5 fomgEe @ o<
g wafasm av 4 2

Mo AR TW: Fw o FEE
wEer oftmdy gEr sEit A S
m e fer T & A @
¥ g # FE=EAaT #1 § ava-
ardr I ATl Y UF a9 [PAT Argar
gfF st 38 F mgiax s ¥ afz
FE T v ATAAE F@ g ar &
3 3w frwme & I/ wAr 33
gar . gn at mfgar & it aee
aE ) gmar A & fmwd. .,

WU WEAW . § slo ATgd &
TG quar q fam F=mfE ma s
97 o= 99 faqe w1 aww fear S
W e & IAF1 39 AT A
FATIM AT

To MG I|: § T a1
aF wITE AT gEiA fAdEE @
i & gedimFaiw FgEEl qga
TR A A mTEEEEAT g ...

it gft faeny s (givmare)
75 fega wwsfear faw g7 W @
g
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. e WP u feE T
@’
T Wfax Iw ; § fegw W

tfem faqr @ @@ wrg | & =@
T @A s afy faw = wrd

R ogifar § § @ oa@ A
2 v@ETYr ?

W gEE TH A99 e ¥ q
T3 W AR g9 A8 s

gl

st gl e wmw@ @y wqwm
qgr  faeT

o difw TW: megm wEET
§uh 4 "y fAde FAT AmEAr
g f& 93 fedm o ifem faw oz
Fama AT at g AT e ogad
#r &1 QO F9 F1 gAY fgam oo

st st ad (fawroam)
AR wWeed, wigami o & A aEA
1 797 faar s

Dr. L. M. Singhvi (Jodhpur): Mr.
Speaker, Sir, we were sorry to find
that when the hon, Prime Minister
intervened in the debate, he did not
respond to the underlying purpose of
this resolution, which has been
brought forth by my hon. friend, Shri
Dwivedy. The Prim¢ Minister spoke of
the paramount need of efficiency in the
prosecution of our present war against
China, Nobody denies this. Nobody
would take any exception to the
imperative and uppermost need of
efficiency but I would submit that
efficiency is not opposed to economy;
efficiency is not synonymous with
extravagance. If that is so, then
many of the suggestions that were
made on the floor of the House were
certainly deserving of greater atten-
tion and greater consideration.
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1 think that there are in the Gov-
ernment a lot of white elephants.

Mr. Speaker: I am not being refer-
red to, I suppose.

Dr. L. M. Singhvi: Certainly not,
Sir, though you are sometimes in a
position to look at them because you
are seated on a higher padestal....

Shri Hari Vishou Kamath: And to
control them also.

Dr. L. M. Singhvi: 1 think it is
necessary to prepare a sort of inven-
tory of these white elephants in the
Gouvernment and the administration
and to sece that the Government
utilises  this opportunity of getting
rid of them. It would be invidious
indeed to iry to name them, but I
think there are a lot of insfitutions
and a lot of activities which do not
deserve and merit the kind and extent
of support which the Government has
been more than willing {o give to
these institutions. 1 hope in this
particular matter, the Government
would act with all the alacrity and
efficicney of which the Prime Minis-
ter spoke with so much passion.

Since we are pressed for time and
since you have time and again asked
us to economise on this particular
commodity. I shall be very brief. I
would like to draw the attention of
the House that 1 have in particular
mentioned these objectives of econo-
my, austerity and efficicnt function-
ing of the Government machinery
in the Substitute Motion which
I have placed for the consideration of
the House. Prompled by these motives,
I have suggested that there should
be a reconstitution of the Council of
Ministers with a view to reduce its
size and redistribution of Portfolios to
effect rationalisation and better coordi-
nation. There again, the impelling need
is not only for economy and austerity,
but for more efficiency and coordinat-
ed functioning. Only the other day, a
Congress Member spoke of the lack of
coordination and lack of rational ap-
proach in the present functioning of
the Government. I would be adding
nothing new to this particular line of
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criticism which 'has been mounting of
late, but I do think that it is high
time that the Government bestowed
some attention to the crying need to
make its machinery rational and
better coordinated.

1 have another suggestion, which I
have included in my Substitute Motion
namely the need for the appointment
of a Committee of Members of Par-
liament, and if it so appears to the
Government that they cannot easily
invest these funclions to a committee
of Members of Parliament in which
all kinds and shades of opinion may
be represented, then any other com-
miltee appointed by Government to
examine the expenditure of moneys
provided by Parliament for the de-
fence services, for civil defence and
for other services directly connected
with war and to report what, if any,
economies consistent with the execu-
tion of the policy decided by the Gov-
ernment may be effected therein. War
expenditure is going to be of a very
great magnitude., None of us grudges
the expenditure or its magnitude, but
it is necessary that every pie that is
spent for this sacred purpose is spent
with caution and we should make
every possible effort to economise
wherever we can. Such a committee
existed during the first and second
World Wars in the United Kingdom
and on the general testimony of a
number of commentators, the Com-
mittee performed a very useful func-
tion.

I would like that so far as the re-
constitution of the Council of Minis-
ters is concerned, it should be ap-
plied equally to the State Govern-
ments, particularly to those of U.P.
and of Punjab, from.which State you
happen to hail.

1 would like to suggest also that a
special committee should be appointed
to reconsider our plan targets and to
fix and  allocate priorities. Of
course, if a new committee is not
appointed, I would expect that the
Planning Commission should go into~
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the matter and that the Government
would take the House into confidence
as to in what manner these priorities
are to be allocated.

In the end, I would once again plead
that a rigorous measures of austerily
and self-sacrifice is necessary not oniy
to bring about economy but also to
set an example to the country. Such
austerity will enthuse the general
run of people to follow the exampie,
and the country would be able to
march towards its goal of victory in
the present war with a greater speed
and deeper inspiration.

st femar ¥ (qor): s
AgRd, ¥ IH AR OHTE ATHA
I X7 § FyI7 owenr ) 9§ 72
Fgm & fF @ |re 3w A g7 wrEAr
2fF gl g Fam I AT A
g3 I wrar § fafeed £ oAk
I9F FEAT GIA #GT T Q|
dar f& gaTy sl wuTE AT
7 Fg fr fafred & 9o 29 ¥
AR FH AT ufRfaadr  FEF agedr
qR qg 9T AGT 9G] TF IATAT
WHT & A7 qF W A W I
A wEar & fr fafaed & EwR
A1 AR gl & 3T owfaw gar
Iq qEA FET wE F AT gar
faq a8 @31 a&d gfF g7 I @
fafreed wd  famw =40 2 W
SAAT AT AEAT FT AR TS §Q
ga fafes &t A & + FT )
g fufreed Y e 72| F an
§ dqr BF oA AR 7 v v ow
ARIE 9IMAT AT R &1 TRy
Fa @ qrpd @ & gART a8 I
T ARATE F 7 a7 71 te¥e
& qgd wWEl Fi ACHIC A0 A
Fzq maTHe T fMmemen 4 M
WA g, qtq gg A T
qAAATT L ® gEAr et F A
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AT g AfFA g5 A A M IO
q1 FafF A Yo ¥ FWIAET T
AR Tfaast § ¥o—vo 3T
Yo-yo fafrezd w@ gu &1 7w
Fgm 78 2fF mae zwaa fafaog
A qaErr § wAN FE AT, IIH
M 9T WAT AT A A FAAT
¥ ag wEar Aadr fF oA avE
Wrgg a7 & fao sfzag 2fe ad
N gz A AR fafred &
AR qI[4 FT FALA TATT 3T 9T
qEM AT FATT AT WY Hewe Ay
rwﬁ JFraa Frafra s34

ﬁﬂmgﬁ%ﬁmﬂ#g

fe o +ft waAsi g I A
T & @9 a3 wE fowr fF
qET R AT AwATd § wWa g AR
Faaaar g f5 ot = afdfm &)
w7 fedt fafaeze Y aaeae e
gooomiﬂﬁ'mﬁﬂw
Yoo IT Jooo ®IUT qTAT # | F
frdt saffr faow & 9w T adY
Fear AfFT T Fawr gem & fF s
fag @ 1 FEAHT AT IA F
gme & 3a8 fafaed #1 fada
®F ¥qg Fasy g o R Aag W
Fxd  wAr A A § o d
A HWEWT @F AT W9 W "R
A =dGt § FH FWE AR aa
o9 FT TG AG F § A IgEH
Fa9 F& fega @ Ak dm A
FAGT qT  CAFT qT©T  AIB;  TAH
g | gafaw & wow et ¥
grr & fade wr wwgar o 9
feqfr #1 J|WY gU I T WA
& ot g fF 3g T & amy faa-
aifrr & Fray ¥ uF dven @
W afg ag darar maw i@ A
I & @A TEd § drIEET a8
TTERS AT TR |
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A % ga@a R fery o fen
R g fa ot “wgAam fag J Fa
¥t AR awgaFen § R oW
qAMT ATfRST FT 2Ed TIw fEAv
art A #1E 9% A A e @
gt fr faa-fag g7 & qe gd &
FTEA AT FANMAT FFHFA T
aqq FgrET E | AT TR AEH OF
921 ST o Wg AT AT SEEr
fr & ot sy qew Adt afew o=
TF TF 92T WAE § L FAL AT To
FrT ArEwr QAT FATET AT %o
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HreaTeir T ufedi & fg  wEE
Jufeqa w0, 999% |

i wraitare ai¥w (zrar) o oad
sff wEmET At 7 oF=r fr fafew
TaHE & oW W A@ 9 gAY
T uF faffees & 307 @5 giar 91
& 98 AG TF AL IAFT &9Q A¥
I #T d¥o Mo AL Aq=AT | 9€ GO
O Yo To A AT 7 TG § FhYA
g omr g

oft TwEEE a@A  (arrEEr)
Wy WErEd, WA /e, s f7ady
A S oy @ g, A9 I9H oF
Haew w&gd fea & 1 99 "R a1
arqd 7g 2 fF wfrwew H 9w o§
gfus qeeg A @ Tfgd A7 I+
a9 A7 W A fAen 7 uF gww
v & afas TE 2w Srfed 1 WY
A T g0 Wi 33 ¢ fa wfagi
F grz-are 97 S @= gar g, Iaw
FuTed fFar 9 WY 2w A aedy &
qar qravacr dare fmar ond, st
Y S F A g1 1 A FEee & |
WW & aregd 4g § fF owawe daw
s Wy gETH WY dv-aErd
HeqTEi ST He HeW UsAl & qife-
AT & e} I aATE T AT AT
H) F1 AT GG A F+8 HIT TG
* oA ¥ &9 § faedl §, IR @<
farar 9@ |

o9 gATO AE WA W gHT,
@ gw & awe-Fam feafa & geon
g T A THE a6 & d9
A F Oren graedt gEaTrE 97 famry
fagr | 39 ¥ a1 fanw o sfear fawr
wrar §T AT 9 W ag9 & amd
a1 T § 1§ Fwwn § R & A sy

AGRAHAYANA 2, 1884 Economy during 3296

Emergency
W faer g gt & faeger q¥ gu &1
g fa ¢ fF s wew FAr
feafa & mofiar &1 7 T ¥ gaw
BRI

9 ¥ sga1 g f5 @ @ @
M, @1 W I A8 ¢ fF s wA
gt fadm w41, g WA, wwoA,
fam w41 o o avg ¥ i AT AR
g, gaR "7 favwi w7 aee |
gHTE Tegl § ot 9F 99 dfaAea § )
I F fge ot A2 @2 19 &, fomst
& 39 & gqd FT 37 T0fegd | F W F
e A faame 3an § fF 9y ox @
¥ a9 g4 Afral § A—o 3 qa
Hfrves # AF7 4, afes 37 # fod
fafreer ol gov am @ a—a
wer fed T4 | gATe AW H g faem w1
Yo, Y& HAY & | T gW ey &
feafq & Y qaar %, 31 @ @ &
fF 97 # "= faq g T SRR
BT o7 EY & ) TH § T F HAEA 9T
T FAT9 93T § W AR A & R
R dl 9T "I ST €, W o el
wmaT € fF 4d 1@ #T Aeg w9, &
IFT AR AFE F OqEEET F,
Afsw #A F07 g FE-AE H w® W
§ W1 37 ¥ agT TR A AT 0H
aifz faa s @ ¥ | Tofad W wTe-
AT 59 ag A 3 fF oww gw oA
|7 FHR FT THA 999 F qRA
& amaraer g ARy |

# 99 & e e § faw
& A T@AT WTEAT E | gL ITH W
¥ fF eus-4E, TRYE-%o WX P8 o-
£¢, 59 &9 @l ¥ f7 s w97 faw
wo[ 7 & fEm-wE #  a
agaA & fad g fod 1@ 1 #1 3g
iy F7 2 &, ¥ a7 qrEAl v AW o,
g T aew & fag dv ame sw
&9 frar a9 o feT & & e



3297 Resolution re.
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q 7z ot gaE A A § fE
¥ & & filwA, 9= T

weawt Wy ¢ gad awer (Laug-

hewr) | w9 TFAHN # @ g oar
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Shrimati Lakshmikanthamma
(Khammam): The complexity and the
magnitude of the problem of Chinese
invasion on our big border of about
2000 miles with China, and with an
enemy at present in an advantageous
position in regard to arms and men,
make our people think that this might
involve a huge amount of money, not
just humdred crores of rupees. as Shri
Tyagi has said, but much more than
that. I think that we may be required
to spend an amount to the tune of
about Rs. 500 to 600 crores a year. I
suppose that is the reason why my
hon, friend has been thinking of these
economies. Perhaps, he has thought
in his mind that to some extent we
can :.»et thiz increased expenditure
through economy in administration and
in other ways. But I am of a different
opinion, because as our Prime Minis-
{fer has said off and on, and also our
Planning Minister has said. war is
fought not only in the front but also
in the eld of preduction, and every
effort that goes to step up our produc-
tion will add to the defence effort.

Qur immediate defence commitments
should not paralyse our production
plans. The outlays on our program-.
mes of production must be kept intact,
except for minor adjustments here
and there. Now, there is a strong case
for aditional outlays in plan produc-
tion with defence utility potential. .

As our Prime Minister has said, this
is going to be a long-drawn-out war,
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-and therefore, we may have to spend
about Rs, 500 to 600 crores a year or
even more, and this will require sup-
reme effort on the part of the people
and the Government. Since we can-
not reduce or prune our plans, this
amount which we have to get for the
expenditure on defence should come
from the people.

So. I request that Government
should come out with a definition of
the term ‘supreme effort' and whal
amount people are expected to invest
in the form of bonds or give in the
form of donations and so on,

My hon. friend has been suggesting
that the size of the Ministry has to be
reduced. But I would say that we need
them; in fact. there is even need for
more Ministers, I should say, because
the work has increased manifold.

Thyugh T do not agree with my hon.
friend who said that there should be
no Governors, I accept the suggestion
that the pomp in places such as Raj
Bhavang should be reduced. An aus-
terity drive should go on vigorously
not only on the part of Government
wiso on the part of the people,

One hon. Member suggested the
other day that we should give up tak-
ing tea at least for once in a day. That
will get us several crores of rupees,
because then we shall be in a position
t7 export more tea to other countries
and get more money from outside. So,
this sort of austerity campaign among
the individuals and the households
should also be carried on. 1 think that
women can do this work very well;
also, as far as the conservation of elec-
tricity and avoidance of wastage of
food etc. are concerned, women can
do this work very well. All the big
parties should also be gtopped. There
should be optimum efficiency in the
use of materials and man-power. Eco-
nomy is what is to be aimed at.

As our Prime Minister has said,
‘there should alsp be increase in agri-

NOVEMBER 23, 1862

Economy during 3302
Emergency

cultural production. He has spoken
about the fertiliser programme, the cut
in wasteful expenditure etc. Since he
has already explained all these things,
I would not like to say anything fur-
ther and take up the time of the
House,

Shri Narasimha Reddy (Rajampet):
We read everyday in the papers and
also see photographs of a blind man,

+ for instance, being led to the Prime

Minister and offering his life savings
for the National Defence Fund. We
also see the photograph of g woman
who lost her husband in NEFA and
whose son is serving in that dangerous
tract going to the Prime Minister and
voluntarily giving her bangles.

So the common people of our coun-
try, the poor, indigent and the help-
less, have sel an example of matchless
sacrifice—because this js a very big
sum for the poor pesple—to Govern-
ment, The Government should have
set an example of austerity to the poor
people, but in this case it is the other
way the poor people are setting an
example of austerity to the Govern-
ment.

The first step, preliminary to other
steps, that the Government should take
in grder to attraci the attention of the
people would be to cut down first the
Central Ministry and then the State
Ministries. The upper limit of the
number of Ministers in every State
should be six or seven,

Shri Hari Vishnu Kamath: Scven
here.

Shri Narasimha Reddy: A ‘States-
man editorial on the 16th of this
month on a report on the administra-
tion of Bengal made the damaging
suggestion that Ministers contributed
little to their files except to affix
their signatures which were oftentimes
illegible. If this ig the case with
forward, brainy Bengal, the ¥mage
may be considered to be the same in
othe: Siales where Ministers rotate
in. the States for nearly 30 days in
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the month and make periodical jaunts
to the capital city in order to stretch
their wearied limbs and go back fo
their states to affix their small and big
signattres on a thousand files. It is
this that is causing disgust and an-
noyance to most of the people. S0 the
step I have suggested should be he
the first step. Certainly the adminis-
tration weould not suffer by taking it;
on the oiker hand, efficiency would in-
rease in every way.

1 have great pleasure in supporting
the Resolution moved by my hon.
friend, Shri Surendramath Dwivedy,
because it represents the will of the
common people of this land.

&t oo fag @ Awe e
& e ¥ 747 gaW g, 9 |

oW WER AR Far W g

T AR a9 FT YT (AAE & T
dEg-wE WAy (s @ew AW
fag) : @3 T} aF a1 |

wem wgag - e efF A
¥ 9 a9 FT =W feae &1 far
q7 |

=it gft faony wma @ 9@ a9 9
g T

Shri Gaori Shankar Kakkar (Fateh-
pur): I rise to support the Resolu-
tion. This is a very important matter.
If we cannot think of economy in this
emergency period, I think it would
not be possible for this nation to pro-
ceed smoothly.

I have heard the speech of the hon.
Prime Minister with rept attention, 1
cannot follow how he has pleaded
that efficiency is tonsistent with num-
ber. Efficiency and number are not
correlated to each other. It cannot be
the general rule that wherever there
is a good number, there is efficiency.
Sometimes it may be the other way.
The majority is not always wise.
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At present, the question is of co-or-
dination. I have come across diffe-
rences between one Minister and an-
other. Only this morning there was
a question on the price of scooter.
Shri Munubhai Shah definitely said
that the price in any case cannot be
reduced below Rs. 1800 whereas on
he same subject, the Minister in
charge of Economic Affairs definitely
said that the price must come down
to Rs. 1200.

The Minister
Morarji Desai):
Economic Affairs.

of Finance (Shri
[ am in charge of
I never said that.

Mr. Speaker: He is referring to the
Minister of Economic Co-ordination

Shri Gauri Shankar Kakkar: If the
price of scooter is not brought down
to Rs. 1200, it would be proper for
Government to take up the manufac-
ture of scooters. So, during this period
of emergency, if there is no co-ordi-
nation between Minister and Minis-
ter, it would be suicidal for the achie-
vement of the war effort. There are
certain departments and certain Minis-
tries which are interlinked, and I have
already given the example of lack of
co-ordination. So, it is prgper if agri-
culture, information and = broadcast-
ing, community development and co-
operation, planning angd labour are all
co-ordinated into one Ministry and if
there is only one may at the helm of
affairs. Then there will be no chance
for any difference of opinion, and there
would be complete co-ordination.

Then again, with regard to expenses,
1 have to say only one thing. The
emoluments which are paid to the
Ministers are known figures, but there
are certain hidden figures. The ex-
penses which are incurred by them are
never revealed, and it is a part of
their emoluments. It is a fact that
when all the expenses are calculated;
it comes to a figure of Rs. 6,000 per
‘month.

Mr. Speaker: There would be noth-
ing hidden now after this debate!
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Shri Gaorl Shankar Kakkar: Yes,
Sir.

In regard to the Upper House, I
wonder how it was said by the hon.
Prime Minister that the Rajya Sabha
people say there is no necessity of the
Lok Sabha. We believe in democracy,
and the Members of the Lok Sabha
are elected by adult franchise. Then,
I can assure you that a large number
of Members who are accommodated
in Upper Houses are those who are
frustrated figures in the political
arena. 1 use the word “frustrated”,
not ‘““defeated” purposely.

Mr. Speaker: Order, order. He
should not say such things about the
Members of the other House. He
should exercise some restraint.

Shri Gaurj Shankar Kakkar: 1 do
not mean any person. I mean no
insinuation, but 1 simply say that
there are such figures who are accom-
modated, those who are frustrated.

Shrimati Lakshmikanthamma:
On a point of order, Sir. You were
saying the other day that rothing
should be said against persons wio
are not her® to defend themselves.

Shri Gauari Shankar REakkar: I
have not mentioned the name of any-
body.

Mr. Speaker: Even if ha does not
name any Member, if he says that
there are persons who are frustrated
and such other things, that does not
also give credit to us, and between the
two Houses there ought not to be such
observations made.

Shri Gauri Shankar Kakkar: I mean
to say only this thing, that that should
not be the attempt to accommodate
such persons in upper houses. That is
the only necessity which is felt by the
present Goverrment. That was my
aim.
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Mr. Speaker: This is no proposal

for economy.

Shri Gauri Shankar Kakkar: If the
upper houses are abolished, that will
amount to saving a lot of money. 1
think there is no necessity of upper
houses. I say that in the States where
there are no upper houses, efficiency
of work is not suffering and it is not
adversely affected. So, what is the
use of having upper houses in some
States and not having them in other
States?

I am taking my seat with only one
word., It is high time for the Central
Cabinet to reduce its number, to cur-
tail its expenses, so that it may set an
example for the States to follow.

Shrimati Lakshmikanthamma: 1
just want to know if the Members
can cast aspersions on them. Tt

amounts to a breach of privilege.

Mr. Speaker: Nothing has been said
that amounts to a breach of privilege.

Shrj Hari Vishnu Kamath: So many
Cabinet Ministers are present. Is any-
boy going to speak? It is rather an
unusual sight.

Mr. Speaker: Because the whole
attack is on the Ministers. They also
feel concerned about it

sit @Y (wefrrg) - weam w@iey,
g <& afafa &1 faior gar, e
arrfer afafa w1 fwior g, s <@
¥ fod w9 dug 1 sga g, g A,
BN F WA & ATHY, T T A, &
T A, T AT FT ATEGT g7 | ¥
gre Y ufed ¥ 2w & ¥ Y ¥,
ST WY g g9 § wrewig yeW
oA o 7wy, wed ¥ § A, afew
[ F T A ¥ AR afew F @R
F U ¥ oW R A wEATE
ST wrga fgor & 1w "W & s
FNG e U F§ W AG@ I wrAAd
Jafaa gf1 awg fafeet aza &
A, qT T HF TG A9 A wraw
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afgr gz g ot @1 g an
HAET & AEATEA F1, AfFT 30 T@
T[T HTFATHT FT ATEATEA agH & gAT S |

9@ " @ A Fgr v ofwfa-
odt g W A g w1 ol
G @ ww w0 fad gw
0T agi wgl &, afe o faet fafaeex
ar NIE WA AT T aeATg A FE FAY
g odl & @ 99 & gfwfao=rar
W gl g sy g 1 ofwefroer
¥ 3@ FT ¢ oA G & | qEh AT Y
frfaggfF ¢ 39 73 d o=
& T F 7w @ | & 59 A S A
Fgar f & soeT Ardt aeae 2 €, St
T N 2 9Fd § ag 9 & ST A
SUTET ARG H A Afgd o

% AN @xe  fzar

ot @ ;I X Al S 3y
AT a@ a3 & qumc g

Q% WA WA ;o3 X e
fear & 7

ot WY guEE # aga 7% Qe
H &t faar § Mg qa@ faedr
g
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Economy during 3308
Emergency

ol " A A i § ogwer
g, 39 ¥ gu A1 A wid g A
aufgd 1 et ot o, fRet W WA
& 9T AT ) gFAT &, WK I A4
oawqT § a1 gH $I g ALG BT THITH],
T g aFdY g, ¥ Qo A o
¥ qeoe; Aifed | WAT gW 99 W A
Ty § a f@dl a5 3@ A g
gt # 9T adr § |

6 & 9 § OF gATT AT <vgar
g | #T, g weT, S wecny fF3d
oY 7 79 " § & g W Y 59 a1
F g39 1 AW & AT W AR
#zq & @At a=e faw #1 Ty € 59
fafred #1 gz T, g T FT AKX
¥ wmar € | g T F AT F /AT
aifegd ar | FLFE X AN @g At
# qur, a1 fafaedl #1 9 w1 o
2, 37 ¥ Y ) a wfgd 4 | s
o o Gro ¥ W a1 9 fF gr A
o TFe To ¥ 919 uF fafweey,
fedt fafaeet o1 oifemmdedr §%{r
g | ag aam & qam Gfeafere gue-
¥ & 1 @@ Fg wizar § 9 =
afar § ®ME F 7=, A IT R G
F & ford agi 9 3 Al &1 fafaeet
ST STAT & | W AT gW A Ieafar
arz &t & o= gq "ol 99| 9
FY AT AAT AW FI, 9 W@ § A
F @ & o7, @ I FAG Il F7
W got TEaf<al @ w0 AT
wifgd a1 fF g7 o o8 Tl 2 @
& 2w & T ¥ fad

# sifgfasw & o< Mt 7@ 39
FEU AEAT § W WEH H | T
9 A gu § 7 w77 a7 fF Sifgfam
T FT f&gr S0 | 9T 9 ggt 9]
& wa ® wgr wmar g 5 owm oww
wifgfasm # aurey F F 9 A"
faat T wqa7 AT ATRY & 1 K F@gAr
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argaT g f& @<= at s s e dRr
g | Mfgfam @@ gu 3w samr
TR ¥ 9 § 9K '@uw 7ae T

g | Wifgfam #1 7w F0 7 9@
I F1 ¥4 fogd

% Fgm @ § & dw AR
TR FT TGAHT < f2g1 9 |
™F 9 Wt TF EFW AT AT FHAT
g e fF oo § o9 Gar m
qFAT |

™ AR F Aa & o wFm f
TATA §CHIT F1 50 Gaheq F qaf=awgl
9T 99 gU TG FW FE@T Anfed fqmw
¥ fF o Y doe 1 afsqi F g 5q
F AT AT FT TG F AAT AlET
¥ A T 6 W AU AT

¥ oot g0 wfed ¥ 39 g% &7
qAGT F@T § |

Shri Surendranath Dwivedy (Ken-
drapara): Sir, 1 am very grateful to
the Members who have participated
in this debate and have supported
this Resolution. I want to remove
one impression that hasg been delibe-
rately made by some Members who
wanted to impute motives even, as if
this Resolution was brought to curb
the rights of a democratic country.
They thought probably our parlia-
mentary democracy is not in a position
to face the situation and so there
must be some curb on the rights of
people of our own country. I think
this is the insinuation. I want to re-
pudiate this insinuation. The whole
purpose of this Resolution was how
even in a parliamentary democracy
we can efficiently face the military ag-
gression, With that point of view, I
brought this Resolution

I am glad that the Prime Minister,
,basically agreed with the purpose of
the Resolution and realised that there

NOVEMBER 23, 1962

Resolution re. €310
Ayurvedic System

is need for efficiency and also econo-
my though he wag not prepared to ac-
cept the resolution in this form. Only,
he does not waat that there should be
a Resolution like this which should
bind down his hands to come to a de-
cision. Therefore, ag he is is in basic
agreement with this Resolution, I
would beg leave of the House to
withdraw this Resolution.

Mr. Speaker: Some  substitute
motions and amendment have been
moved. If Members are not very ser-
ious, I shall put them all together.

Shri Ram Sewak Yadav: Mine may
be put separately.

Mr. Speaker: Excepting Shri Ram
Sewak Yadav's substitute motion I am
putting all others together, namely,
Nos, 2, 3, 4, 5, 7 and 8.

The subsiitute moticns and amend-
ment were put and negatived.

Mr. Speaker: I shall now put Shri
Ram Sewak Yadav's substitute motion
No. 6.

The substitute motion was put and
negatived.

Mr. Speaker: Now. the main Reso-
lution. Has the hon Member get leave
of the House to withdraw it?

The Resolution was, by leave,

withdrawn.
16.55 hrs,
RESOLUTION RE: AYURVEDIC
SYSTEM

=t e fog (F3mm) ¢ mew
AT, § HOAT T I Far § A
o YT g

T oo % g Tw g fw aE-
Gfasw fafeer & W 9T
wd e fafear safam #
Enll
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oY TH ¥T% TR : qeae qRrey,
# UF aeqr &1 N IoET ATgAT
g | Wt 57 A AqfEEi & 9y
¥ qeT a1 @ a1 59 A @3 4 |
oq JqfF @A G ®SA FOAAA
AT g A WAL WS | T qg
HIF FT HIAM THl g 7

MW WEET ;g § RS @nEe
% HIEL FT G919 78f & |

it o fag ;& § swAr sE
r F7 faar & 1 39 & gge S wEa
a9 T AT I9 FT GG a1 Had
Hfaat %7 aeEEl & ar wiew we
W A= § ¥ ged & g dw fer
¢ 3 F1 gFaFT W FT V¢ FUF FAar
& o9 & arq § | gafed 39 @
t frem ¥ faf 9 & #9 §17 92 &
wug fgar St 0

ST "R oy WY S 9
T @y sriar

st aware fag ;o wErewr i ¥
Tremt 9T 999 g .

Shri D. C. Sharma: 1 would request
the hon. Member to speak siowly.

Shri Yashpal Singh: Our Speaker
advises that we must speak like a
shooting arrow.

Mr, Speaker: I am misquoted.
That was for the Question Hour.
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1 g F 7 fear swi av wea
arfe @ a= s wfEw ag JEEE
grm 5 wefear g9 #v @@ wR
AT FT G ART AT

™ Tg s 4 f5 oswy =
AT & @9 avg gAfas e
F1 qqEm Y gL AW § g7 & A,
#fe gt & 5 (4 @19 &t sy
F @ W g TN &7 e gl
TEt gf & | TR g wANET Y A
& W | 78 wWE o § R W Faw
T goTT § @Y g QY Y et
¥ @ W, ¥ W N Sar A,
UE F.GWAT ¥ §F 910 FT HIE A
fear f& o9 s 9 @ @ S A
fafrear 0t st o wifgl | B
froai f1 g s qE 7 3, P A
frwed ¥ o fae<faea 7 ag=c &
g% fear, ot feaml & wqae o
oAIdT #Y fafeer v 9x @y W
R

WX W AHE & 1 fagra #
m%r&ﬁammgwaﬁgm
T\ 1 g9 g @@ ar gara
I9 gFar g, q A AT FT @I
FT Sl 99 § 72T qGAT §, 9@ G &
SGT | 4g @I FT AT gEifqd g
g gar ff oeedt gw o @ &
a ® TEd qEw g

IR WEAW : FqT 4@ WA
g # g ¢ 5 oW A g
Q&1 giwar fgear @i g9 A 99
0 YT W AT |

=5t gnow fag : mem wEew,
¥ HH UHe UFo Uo FT Faaad
AT AT A1 K ¥ 92 F OF 99 @HT
7T 97 W1 = § THe Yo T F39a0
AeATATAIH co Y2 ¥ U AT QT
=&ar 97 | 99 & WY sowEr 9wt @
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[w Feqre fag)

FHEAm AT A f@ How
fe e w€ 0 dv ® @ wRT
T g fE

fawar fafrad foerem 3fe
wWas Wrae 1) gear frada

w7 g & 7o & foa @t @
€ | weitfog wgas 4 #91 & ¢

SR gAY
o @w ¥ F9 T wg @ oA
&R |

weR WEWY . WX AT v
9HTE G dF QT A & &1 HATLHT &7
g qar s @ Wi fRT g Far
fF #w =mT =1fEg |

ot oo f6g - F ¥ §7F e
e g fF G v & feAl W A
i fem av @1 OF g2 gq dar g 7
T UF qFAT ARG @I § AT 9w €
affa &% @ & 1 T
J g9 1 AT arha & & g A arwa
FATT WA goH FA | & AT & |
ifer g offaw €9 & 99 &g
T T R |

NOVEMBER 23, 1962 Ayurvedic System 3314

ardq M s W e fad gk
2 99 A gg wifaq &< fgar § The more
you eat, the sooner you will die.
fom sifes @l 3o & st wY
A | wgaz fafeem woer #
W BW A @ g ar (Y gl #
g9 |99 919 SAT QIATH a7 GHA §
feea & g @t g AR g &
eI

qeq REEE ;. [g "AAT a9e
HYAT WIS WIEET AT T |

ot g fag o S w9 A
AT | A g @ fF g g Y, e
W T gug fogr amg |
Mr. Speaker: We had announced
that there will be no Question Hour
and the House would meet from Mon-
day at twelve o'clock. Now, the
House stands adjourned to meet at
twelve o'clock on Monday.

Shri Ram Sewak Yadav: 12 to 57
Mr. Speaker: Yes, 12 to 5.
17.01 hrs.
The Lok Sabha then adjourned till
Twelve of the clock on Monday, No-

vember 26, 1862|Agrahayana 5, 1884
(Saka).
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ORAL ANSWERS TO CoLumMNs
QUESTIONS 3079—3122
5.Q. Subject
No.
341 Heavy Elccmmls Ld.,
Bhopal . . . 3079—82
342 Price of Scooters 3082—84
343 Motor Tyre Mmufactunng
Factory 3084-85
344 Okhla Industrial Estate 3086—88
345 Sindri Fertilizers 3088-89
346 Exports 3090—94
347 Sccond Foundry Forge
Plant . . . 3095
348 Forfeiture of Licences 3096-97
349 Payment of Subsidy on
* Imported Steel 3098
350 Teleo’s Vehicle Qutput 3008
351 Export of Textiles to
U.S.S.R. . . 3099
352 Prototype  Production-
cum-Training Centre at
Huwrah . 3100—02
353 Price of Jute in Tnpura 3102—04
354 Iron Ore 3104—07
355 Non-Ferrous Metal In-
dustry . . 3107-08
356 Exports of Iron Ore 3109—I1
357 Manufacture of Leaf
Springs . 3III-12
358 Smaller  Steel Plants 3113—15
359 Production at Rourkela
Steel Plant . . 3115—I17
360 D..fence Needs of Woollen
Goods . 4+ 3117-18
361 Za.nzlbar CloveMe:cha.nts 3119-20
363 Export Sector 3120
S.N.Q.
No,
1 Price of Woollen Cloth 3r2r-22
WRITTEN ANSWERS 'I‘O
QUESTIONS . 3122—76
S.Q.
No.
340 Credit  Facilities for
Exporters . 312z
362 Steel Production Targets 3122-23
364 Ncpa Mills 3123-24
365 Hcavy Electricals, Bhopal 3124
366 Allotment of Spindles 3124-25

5.Q.

No.

367
368

369

Subject

Production  in
Industries .
Synthetic Vitamin A Plant
at Thana, Bombay

Import of Coal used in
Steel Manufacture .

Heavy

U.S.Q.

No.

772
773
774

775
776

777
778

779
780

781
782
783
784
785

786
787
788
789

790

792
793
794
795
796

797

Loans to Tea Producers
Industrialisation of Kerala

Khadi and Gramodycg
Bhavanin Delhi .

Import of Iron and Steei

Requirements of Iron and
Steel of States

Salt Industry in 01’1558

Industrial Development
of Orissa .

Cement Factory at Hira-
kud . . . .

Industrial
Kerala .

Tea Board Schctne
Milk Powder

Hindi Version of Bills
Charitable Trusts .

Tea Auction Markct in
Assam .

Import Trade
Cottage Industries .
Shippers’ Organisaticn on
West Crast
Non-ferrons
dustry
Heavy Electricals Facs:ory
near Hardwar .
Report of Hindu Religious
Endowments Commission
Pilot Projects on Rubber
in Andaman and Nicobar
Islands . .
Trade Policy .

Medical
from U.S5.S.R.

Export of Bamnas
U.S.S.R.

Estates in

Mrtal In-

to

Setting up of 'Drl-lg lem
with Soviet Aid

Management of Mundhu
Concerns . .

Eeqmpmcm etc.
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Fl

CoLumns

3125
3125-26

3126

3126-27
3127

3128
3128

3128-29
3129

3129
3129-30

3130-31
3131
3132

3132-33
3133

3133-34
3134-35
3135

3135-36
3136
3136-37
3137
3138
3138-39
3139
3139
3r39-40

3140—42
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WRITTEN ANSWERS WRITTEN ANSWERS TO
QUESTIONS. —contd, QUESTIONS —¢ontd,
: U.S.Q. Subject CoLuMNs
US.Q. Subject COLUMNS No.
No. 829 Trade agreernent mth
Ceylon . 3160
798 Steel Rolls for Bhadra- 830 Import of mbbcr from
vati Iron Works . 3142 Malaya 3160-61
799 gubrf;hase and Sale of Ex» 831 Aluminium pro;ects . 3161
1S ’ : 3142 832 Imgort of cotton . . 3161—63
8oo Importof Steel . - 3143 833 Textile and woollen mills 3163
8oz ]cssops Engmeermg C““‘ 834 Price of scooter metres . 316364
. a4 835 Reguirements of iron
8oz Surcharge by Iron md and steel X A i 3164
Steel Equalisation Fund  3144-45 .
: 836 Acid dyes ard sulpha
803 Disposalof Cars . . 3145 drugs . . . 3164-65
804 Co:ntral Industrial Ex- i
tension  Training Insu- 837 Export of coir products .  3165-66
tute, Hyderabad . 3145-46 838 Handloom industry . 6}56
8os Small Scale Units in An- 835 Punj'b requircments f°1'
dhra Pradesh . 314547 ircn and steel . 3166-67
806 Newsprints from ]mc 840 Cement factoryin Kangrn 3167
Sticks . 3147 841 Aluminium conductms
807 Building Matena] for industry . 3167-68
Tripura . 3148 842 Steel for Defencc needs 31€8
808 E"}xp'{}rt of I’unamavn to 8 843 Non-ferrous metals . 3168-69
ienna . 314 ]
809 Import of Mowr Spare z:; T]:nmuiz?::e of 3::::(’1“ 3169-70
Parts . 3149 Madhya Pradesh . . 3170
810 Ancillary Umls in Prwa:e . )
Sector . R 3149-50 846 New imv l:lllllcﬂs . . 3170-71
811 Industrial Licences 3150 847 Vegetable oil clxpD:rt . 3171
812 Expurtof Musk . . 3150-5I 848 Length of Saries . . 3I71-72
i 849 Industries in Mysore
813 Handloom Design Centre . 3151 9 State . ! ) A 3172
814 Import of Cﬂttcn from
Pakistan . 3152 8so Closure of plate mill
at Rourkela Steel
815 Steel Plant near Nagpur 3152 Works . ) . 3172-73
816 Production of Khil.dl in §s1 Cement  scarcity  in
Punijab . . 3153 Mysore State . . 3173
817 Nangal Fertiliser facmry 3153 8s2 Pig iron plant at Vli-
818 Tea experimental stations  3153-54 hakhapatnam . 3173-74
819 Teastatistics. . 315455 853 Regional Drug Research
820 Tea Board reports 3155 Laboratory at Jammu . 3174
821 Export houses . 3155-56 854 ILmport licences . 3174-75
822 Rourkela Townsh:p Ad- 855 Hotel at Bh11al S(cc] s
ministration . 3156 W"lkh" ben £ 317
c - 856 Synthetic Rubker ncto:y
823 Production of Haymycm 3156-57 5 a Bareily - 3176
Ba4 Import of British Movie- 4 llied Pro
tone Newsreels . sy 857 g;‘ﬁs I::‘d éﬂé;tmpt - 3176
825 Khadi and Gram Ud)og ?
Kendra in Tripura. . 5158 PAPERS LAID OGN THE
826 Khadi and Village In- TABLE 3719
dustries in Tripura . 315B-59 The following papers were laid
827 Puichase of thick p]ntes on the Table :—
frem Japan . . 3159 (13 A note on publicity in

828 Licensing of export connection with Chinese
oriented industries 3159-60 aggression .
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L]
{2} Acopy each of the follow-
ing papers i—

(i) Apnual Report of the
Heavy Elcctricals (India}
Limited, Bhogal, for the
year 1962-61 along with
the Audited Accounts
and the comments of the
Comptroller and Auditor
General theleon, under
sub-section (1 of section
61gA of the Comparics
Act, 1956.

(ii) Review by the Guovein-
ment on the working of
the above Company.

3" Acopy cach of the follow-
ing papers :(—

(i) The Woollen Textiles
(Production and Distri-
bution Coouol} Order,
1962 published in Nori-
fication No. §.0. 3425
dated the 13th November,
1962, under sub-section
(6) of secticn 3 of tke
Essential  Commodities
Act, 1§55,

(ii; Administrative Report of

the Tea Board for the
year 1960-61.

4) Acopy each of the follow-
ing PaFers :(—

(i) (a) Annual  Report of
the Hindustan Antibiotics

Limited, Pimpri- Foorg, for

the year 1961-62 along
with  the Audited Ac-
counts and the comments
of the Comptroller and
Auditor General thereon,
under sub-section (1) of
section 619A of the
Companies Act, 1956.

() Review by the Govern-
ment on the working of the
above Company.}

(i) (a) Annual Report of
the Indian Diugs and
Pharmaceuticals Limited,
New Delhi, along with
the Audited Accounts
snd comments of the
Comptroller and Auditor
General thereon, under

sub-section (1 of

section 619A © the
CompaDies Act, 1956, .

[Dawy Digest)
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(b} Review by the  Go-
vernment on the working
of the above Company,

(iii) (a) Anpual Reportofthe
National Industrial Deve-
lopment Corporation Li-
mited, New Delhi, for

oid the year 1961-62, along

with  the Audited Ac-
counts and the comments

of the Comptroller and Au-

ditor  General  thereon,
under sub-section (1) ef
section 6194 of the Com-
Ppanics Act, 1956.

(b) Review by the Govern-
menton ticworking of the
above Corporation.

(iv) Annual Report of the
Trade Marks Registry
for the year ending 31st
Maich, 1962, under sec-
tion 126 ¢f the Trade and
Merchandise Marks Act,
1958. :

(v) Arnual Report of the
Khadi
dustries Commission for
the vear 1g96o-€1 under
suk-section (3) of section
24 of the Khadi and

Village Industries Commis—

sion Act, 1956,

(<) Acuopy each of the follow-
ing  Notifications  under
sub-section (1) cf section

18 ofthe Mines and Minerals

(Regulation and Develop-
ment)  Act, 1957, making
certain amendments to the
Second Schedule to the
said Act:—

(i) G.5.R. No. 1486 dated
the 10th November, 1962,

(i) G.S.R. No. 1487 dated
the 1oth November, 1962,

(6) A copy each of the follow-
ing Notifications under
sub-section (3) of scction 12
of the Government Savings
Certificates  Act, 19?’3,
meking  certain  further
amendments to the Post
Office Savings Certificates
Rules, 1960 (—

(i) G.5.R. No. 1225 dated
the 7th October, 1961,

and Village In-’

332¢
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(ii) G.S.R. No. 1955 dated
the 1ith  MNovember,
1961.

(iii) G.S.R. No. 102 dated
the 27th January, 1962.

MESBAGE FROM RAJYA
SABHA .

Secretary reported 3 message

efrom Rajya Sabha that
Rajya Sagbba had no re-
commendations to make to

Lok ‘Sabha in regard to the
Appropriation (No. §) Bill,
1962, passed tv Lok Sabhs
on the 20th November, 1962.

REPORT OF ESTIMATES

COMMITTEE PRESENTED 3180—36
phlcventh Report was presented.

BILLS INTROGUCED

(1) The Taxation Laws
(Amendment) Bill, 1962,

(3) The Major Port Trusts
Bill, 1g962.

€3y The Constitution (Fif-
wenth  Amendment) Bill,
1962,

(4) The Textiles Committee
Bill, 1962.

GMGIPND—L.8.I1.—2188 (Ai) L.S.D.

3180

3187-88

Discussion on the motion fdr
consideration of the Deferce
of India Bill, 1962, mcved
on the 215t Novemter, 1562,
continued. The discussion
was not concluded.

PRIVATE MEMBER'S RE-

SOLUTION WITHDRAWN 3240—3310

Shri Surendrgneth Dwivedy
moved the Resolution re-
garding economy  during
pemergency. The discussion
was concluded and the reso-
lution was withdrawn bty
leave of the House.

PRIVATE MLEMBER'S RE-
SOLUTION UNDER CGN-
SIDERATION .

Shri Yeshpal Singh moved the
Resolution regarding replace-
ment of allopathic system
of medicine by Ayurvedic
system. The discussion
was not concluded.

AGENDA FOR MONDAY,
NOVEMBER 26, 1962/
AGRAHAYANA 5, 1884
(SAKAY—

Further consideration and

pessing of the Defence of
India Bill, 1962.

—14-12-62.—900.

. 3310—14
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